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Mr. Speaker: The question is: 

'-rbat clauses I, 2, 3, the Sche-
dule, the Title and the Enacting 
Formula stand part of the Bill." 

The motion 1DQ8 adopted 

Clauses I, 2, 3, the Schedule, the Title 
and the Enacting FOTmula were 

added to the BUt 

Bbri S. K. PaW: I move: 

"That the Bill be passed". 

Mr. Speaker: The Question is: 

''That the BilI be passed". 

The motion was adopted. 

12.12 hn. 

APPROPRIATION (RAILWAYS) 
No. 2 BILL, 1965 

The Minister of RaUways (Sbri 
S. K. Patll): Sir, I beg to move-: 

"That the BilJ to authorise 
payment and appropriation of 
certain fwrther sums from and 
out at the Consolidated Fund ot 
India for the service of the finan-
cial year 1964-65 for the pur-
.poses of Railways be taken into 
consideration. " 

Mr. Speaker: The qucstion is: 

"That the Bill to auth<llrise 
payment and appropriation of 
certain further sums from and 
out of. the Oonsoliated Fund of 
India for the service of the 
financial' year 19M-65 to!!" the 
pl.lll"pOSleS of Railways, be taken 
intQ consIdejratlon.." 

The motion was adopted. 

Mr. Speaker: The question is: 

"That Clause I, 2, 3, the Sche-
dule, the Title and the Enact-

ing Formula 
Bill" 

stand part of the 

The motion was adopted. 

Clauses I, 2. 3, the Schedule, the Title 
and the Enw:ting Formula were added 

to the Bill. 

Shri S. K. Patti: Sir, I move: 

''ThaIt the Bill be paaed." 

Mr. Speaker: The question is: 

"That the Bill ,be passed." 

The motion WIl.! adopted. 

lUI hr'II. 

MOTION OF NO-CONFIDENCE IN 
THE COUNCIL OF MINISTERS-

contd. 

Mr. Speaker: We shnll now take up 
the motion of no-confidence. Shri 
Surendranath Dwivedy. 

Shri IIarl VIshnu Kantatll (Rosh-
a~abad)!: Sir, before my bon. col-
Jeague opens the debate, will you 
be so good as to tell the House; first, 
how many and if so, which Ministers 
will participate in the debate and 
secondly, whether the discussion on 
the debate will deft.nitely end to-
morrow? 

Mr. Speaker: I can answer the se-
cond part in the affirmative: certain-
ly it will end tomorrow, not beyond 
that. Albout the ftI'st part, as the de-
bate prooeeds, then alone we can 
know atIout It. 

Shri Hari Vlalmu Kamath: 'nley 
have not informed you yet? 

Mr. Speaker: Not yet. 
8brl S. S. More (Poona): Sir, if 

you .permit me, I wish to raise a 
point of order. 

-Moved with the recommendation of the Presloerlt. 
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Mr. Speaker: Even before he 
moves that? There is just now, no-
thing before the House. Therefore, 
no pOint of order can be raised in a 
vacuum. Previoub' business has finish-
ed. The next has not yet been taken 
up. Therefore, there is no question 
of any point of order. 

Shrl S. M. Banerjt'.e (Kanpur): 
(Inter-
ruling. 

no-con-

May I say one word? . 
ruptions.) It is about your 
You have already moved the 
ftdence motion. 

Mr. Speaker: I cannot move it. 
Should I move a no-confidence mo-
til9n. . . (Interruptions). There is 
this limitation of time. I would like 
to know the reactions of the House. 
Ordinarily, the time limit would be 
flfteen minutes. 

But the Leaders of Groups may go 
up to 30 minutes. Would that be all 
ri~t1 

Several hon. Members: Yes. 

Shri Surendranath Dwivedy (Ken-
drapara): Mr. Speaker, Sir, I beg to 
move: 

"That this House expresses its 
want of confldence in the COuncil 
of Ministers." 

I sincerely feel ...... (Interruption). 

Shrl S. S. More rose-

Mr. Speaker: Order, order. There 
is one thing which I would like to say. 
Let the motion be placed before the 
House and then the hem. Member 
can just raise his point of order. 1 
will give him an opportunity as soon 
as it is placed befare the House. 

Shri Shlvajl Rao S. Desbmukh 
(Parbhani): S1r, the point of order 
has been sought to be raised, 8Itld I 
think it is right it should be raised 
now when the motion has been made 
now. 

Mr. Speaker: If it is that this motion 
cannot be moved at this moment, I 
am prepared to listen to it. 

Shri Raghunath Slnch (Varanasi): 
Yes; that is the point of order. (Inter-
ruption) . 

Shri Surendranath Dwlvedy: Let 
the issUe come 'before the House and 
then we can see. 

Mr. Speaker: He should leave it to 
me. Shri More. 

Shrl S. S. More: I want to suhmLt 
that the present motion, thls no-
confidence motion, will come into 
conflict with the decision of the court. 
I am told on relia1ble authority that 
Shri Biju Patnaik and Shri Biren 
Mitra have gone to the Calcutta 
High Court raising this very issue, 
and the resut will be .... (Interrup-
tion) . 

Mr. Speaker: Order, order. Let me 
heal!' him and then decide. 

Shri S. S. More: The resuLt will be, 
we will be heading towards a conflict 
again between the Judiciary and the 
legislature. That is why I say, that no 
matter which is sub judice can be 
discussed in the House. I may be 
permitted to refer to rule 58 of the 
Rules of Procedure and Condu<:t of 
Businesa of the Lok SRbha which 
deals with the right to move the 
adjustment of the House .... 

An hon. Member: This is not for 
the adjournment of the House. 

Shri S. S. More: I know. The rule 
~ay: 

"That right to move the 00-
joununent of the House for the 
,purpose of discussing a definite 
matter of urgent public jjmP<>1'-
tance shaH be subject to the fol-
lowing restrictions, namely:-

, ...... (vii) the motion shall not 
deal with any matter which is under 
adjudication by a court of law having 
jurisdiction in any part of India;" 

Now it will be admitted by all that 
the Calcutta High Court is a oourt 
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having jurisdiction in this matter and 
the matter is alrea.dy in the handa of 
the Calcutta High Court. Any deci-
Slion by the Calcutta High Court is 
likely to come into contlict with the 
decision 01 this HOUse and such a 
thing should have to be avoided. So, 
a rule has been framed that any mat-
ter which is sub judice should nt be 
discussed simultaneously in the House: 
(Interruption) . 

Mr. Speaker: Order, order. I have 
followf!d the point of order. I know 
it. 

Shri S. S. More: There is another 
rule which has a bearing on this 
issue. That is TUlle 59. It says: 

"No motion· which seeks to 
raise discussion on a matter pen-
ding before any statutory tribu-
nal or statutory authority perfor-
ming any judicial or quasi-judi-
cial functions or any commission 
or court of enquiry .... 

I believe that the Calcutta High Co~ 
is a court of enquiry. 

"appointed to enquire into, 01' 
investigate, any matter shall or-
dinarily be permitted to be moved: 

Provided that the Speaker 
may in his discretion allow such 
matter being raised in the House 
as is concerned with the proce-
dure or subject or stage of en-
quiry It the Speaker is satisfied 
that it is not likely to prejudice 
the consideration of such matter 
by the statutory tribunal, statu-
tory authority, commission or 
court of enquiry." 

So, my submission to you, Mr. 
Speaker, is that the decision here 
which is likely to prejudice the de-
cision of the Calcutta High Court 
would result is a confiicated that 
should be avoided as much as pos-
sible. 

Mr. Speaker: That is right. I agree 
there. But this is not an ordinary 

motion; it is not governed by these 
rules only. This is a separate mo-
tion, distinct from otherf, for witn 
a provision has been ID'JIBde. That is 
the first thing. Secondly, the motion 
of no-confidence has been admitted 
by me. It is not known what would 
come afterwards; it has to be awaited; 
only this much has 'been put, namely, 
that they express a lack of confidence. 
I cannat J"Ule it out on that account; 
as to what comes afterwards, if it is 
brought to my notice, if something 1S 
brought here which might prejudice 
any proceedings, I wiil considE!\r that 
at that moment, and not at this mo-
ment. Therefore, there i.! no ques-
tion of such a point of order arising 
now. There is no point of order. 
Shri Surendranath Dwivedy. 

Shrl .su~ndraaath Dwlvedy: Sir, I 
sincerely feel, in the best interests 
of our country and democracy, the 
present Government should lay down 
office. They have forfeited all moral 
authority to mck to thlli position. 
India is the hope of AtUa so far as 
democracy is concerned, and if it 
fails here or we, Members of Parlia-
ment, who represent millions of our 
countrymen, do not shaw COW'8ge and 
foresight and arrest disturbing trends 
and tendencies in our country, then 
posterity would acCUse Ull for bet-
rayal of faith. 

I am not making thi.s motion only 
to secure a point here Or there or tu 
make political capital out of the weak-
nesses of this Government. I also do 
not want to belittle the Congress 
Party as such nor do I want to vility 
any individual or minister. I am 
concerned about mY' awn country. 
Sir I have fought for the freedom of 
th~ c~ntry. I valiue certain tradi-
tiON of this country and I want to 
preserve them. But, to my slWPrise, 
I find today that those values and 
tradMions ~e at stake. 

The Conll"Css party is ruling th1B 
country for the last 17 years. They 
have WlchallengellJble SUpport and 
power of a majority bebind them. I 
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[Shri Surendl'anath Dwivedy] 
know what will be the fate of my 
motion. The vast majority sitting 
Opposite will .. (InteTTUption). 

Mr. Speaker: Order, order. 

Sbri SurendraDath Dwlvedy: The 
vast majority sitting opposite, I am 
.ure, will push the buttOn like auto-
matons, although, I know, individu-
ally and privately many of th~ 
sincerely feel like me. 

8eTeral hon. Memb~l'S: No, no. 

Shri Surendranatb. Dwlvec!y: They 
sincerely feel, like me, thlilt things 
have utterly ~ne wrong and need a 
radical cure. 

The 0II1e remedy before us, and the 
best remedy in a democracy, is to 
overthrow the Government. If the 
Government do not £0 voluntarily 
they should be pushed out. If the 
Parliament fails to do that, there is 
the ,people who have elected thJs 
Parliament and who will see thllit this 
Government does not remain in al-
tice. 

Sir, Pandit Nehru w~s the Prime 
Milnd.siler of this country from the 
very beginning. He was here for 
15 to 16 yean. But there was no 
no-confldence motion. 

An hon. Member: There was. 

Shri Surendranath Dwlvedy: Lis-
ten to me. Towards the fag end ext 
his career, towards the fag end of 
his Jni,njatry, there was only one no-
confidence motion. But you should 
ask yourselt why . . . 

Mr. Speaker: I will ask mYself. 
The hon. Member will address me. 

~ Surend1'1Ulath Dwive4J: I 
am addressing the Government-you 
will eXCUSe me, Sir·-tlm-ough you. 
They should ask them."IeJves-I am 
putting this to them, Sir, through 
YOUr-why hardly after the auump-
tion of office of this Government 
within nine montM there are two n~ 
confidence motJ,om. 

Some hon. Members: Shame, shame. 

An hon. Member: Political pro-
paganda. 

Shri Surendranath Dwivedy: It is 
because of the dismal failure of this 
Government to tackle any of the prob-
lems of national importance. That is 
the only reason. Only September 
last we had a no-confidence motion 
when we brought to the notice of the 
House and the country the worsening 
economic situation. The food position 
is humiliating (Interruptions). 

Mr. Speaker: Order, order. I would 
request hon. Members on all sides to 
remain quiet. We should have a re-
gular debate and not these running 
sommentaries, interruptions and all 
that. There ought to be patience on 
the part of hon. Members. 

Sbrl Surendranath Dwlvedy: 1 may 
tell my hon. friends that we had a 
meeting with the Prime Minister only 
the other day. The Prime Minister 
was telling us that at least when Mem_ 
bers or Ministers are speaking there 
should be no interruptions. ProbablY. 
his words are followed by his follow-
ers like this. What I want to say is 
that the economic situation has de-
teriorated, the food position is worsen-
ing, there is a steep rise in prices 
and, what is more, in spite of the 
bumper crops surprisingly there is 
food shortage. The real condition of 
the poor and middle class people has 
become hopeless. They are distressed. 
Therefore, We find today that even 
doctors and teachers resort to strike 
because of this situation. People be-
longing to no section or community 
feel safe or happy today. The disparity 
in income and wealth is growing til 
a disgusting proportion. 

More than the failures on the eco-
nomic front, the most disheartening 
aspect of the developments during the 
last few months is the inability of the 
leaQ,ership to maintain the integrity 
and unity Of this country. This be-
comes all the more important in view 
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ef the dangers we are facing on our 
borders. The events in Madras have 
proved that there are forces in this 
country tendencies in this country 
which, ~hen opportunity comes, might 
do grave injury to the nation. Apart 
from that, what do they further de-
monstrate? They demonstrate the 
inability of this Goverwnent which 
has no imagination. They cannot and 
they are not in a position to face 
situations when they emerge. lt to-
day there is a demand that we mwt 
have statutory auarantee to make 
English as the associate language, 
which demand was not there when 
Pandit Nehru was alive, what is it due 
to? If in spite of the fact that Prime 
Minister repeats that we shall stick to 
the assurance of Pandit Nehru, still 
the demand for statutory guarantee is 
continued, what is it due to? It is be-
cawe the people at large, in fact even 
his own followers, do not believe that 
this leadership is able to implement 
wthat it says. 

The State of emergency in thiJ 
country has become a mockery. In 
the name of emergency they ar-
rested people who were openly work-
ing for the enemy in OUr country. 
But what was the result? People 
voted for the same people; they made 
them heroes and elected them to our 
le·gisl.atures. Is there a greater con-
demnation than this so far as this 
Ministry is concerned? 

Then I will take the law and order 
situation. Open day light political 
murders are going on in this country. 
Take the case of Sanyal or Pratap 
Singh Kairon. But what is this Gov-
ernment doing? The Government says 
that it is helpless or it is a State sub-
ject. 

After the death of Pandit Nehru 
one would have expected that things 
would improve. Shri Shastri, who 
refused to follow the beaten track of 
Pandit Nehru, and rightly so, can 
proudly claim today that, so far as 
he is concerned, he has established a 
record for drift and indecision. He 
has failed to convince his own collea-
Ill" in the Cabinet about the eou4-

ness Of Government policy and, there-
fore, they resigned. The Prime 
Minister is the keystone of the Ca'bi-
net. May I read out to you what 
professor Laski has said: 

"He is central to its formation, 
central to its life and central to 
its death. No Cabinet canfail to 
take its complexion from what he 
is and does in its direction .... He 
has very considerable personal 
powers; but the condition of their 
effective exercise is overwhel-
mingly that he should be able to 
persuade and not to coerce;" 

~rk these worda: 

"and the condition of success in 
that persuasion is pretty effec-
tively dependent upon the succeu 
of his government." 

It this criterion is adopted, what do 
we find? We find that the men at 
the helm of affairs have no will, no 
determination, no mind of their own. 
Ministers speak in different voices. 
They air their dift'erences publicly. 
It is going on in this country and the 
Prime Minister has not been able to 
function even within the four comers 
of the Constitution. The Cabinet 
lacks courage, ability, sincerity, deter-
mination and foresight. The only 
capacity and dynamism these people 
have shown-a political strategy In,-
"Parkalam"-wait and see; let matters 
drift aDd take their own course. 
Delay has become the quintessence 
at political wisdom. 

The most objectionable aspect 01 
these developments, which you must 
have observed, is the indifference 01 
the Cabinet to Parliament. Parliamenl 
is given a raw deal. Important mat 
ters are being concealed deliberately 
from Parliament. Even the prestige 
and author'ity of Parliament is being 
undermined. What is even more 
serious is that they think that they 
are more important than Parliament 
nnd the nation. Dedslons are taken 
at the back of Parliament and the 
Government. 
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Who are taking the decision? The 
decisions are being taken by what 1s 
known as, the syndicate or the coterie 
which is jockeying for power and 
which is manoeuvring for power 
Instead of a socialist rule today we 
have the ,syndicate rule. Even the 
Congress Party has become helpless 
to break this hegemony. The result 
is complete frustration. 

Undermining the authority of Par-
liament is the greatest offencl! against 
our people. I want to warn this Gov-
ernment that if the authority of Par-
liament is undermined, then orderly 
Government also goes. There are 
already forces and, combinations 
which work in this country for that 
eventuality and the consequences 
would be disastrous. 

I would have ignored all these 
things provided this Government was 
II.ble to give us a clean administration. 
The Prime Minister is a man of inte-
grity. The Home Minister announced 
from housetops that within two years 
he was going to eradicate corruption 
(Some Han. Members: Sadachar). 
Unless there is a clean and efficient 
administration there cannot be any 
orderly progress let alone democracy 
and socialism which is a far cry. The 
Government has failed even in this 
matter. Why? Because of shortage 
of foreign exchange? What really 
was the difficulty in their way? There 
is no will; there is no mind; there 
is no imagination. 

I do not think that corruption is a 
party matter. 

Shri Bari VilJhnu Kamath: It is a 
party matter, a Congress party mat-
ter. 

Shri SurendraDath Dwlvec1y: Cor-
ruption is not a party matter. We 
are all ready to support the Govern-
ment in erdicating corruption. We 
thought that this country would make 
a national effort in this respect. I 
may remind you, Sir, that when I 

raised this question on the 21st Feb-
ruary, 1963 in this HOUSe first and 
Pandit Nehru wanted from me some 
details about the matters that I refer-
red to. I wrote to him like this: 

"Let me assure you that it 
is not on account of the fact that 
I am in opposition that 1 have 
brought this matter to your notice. 
Our public life and administration 
are open to scandalous charges 
often and if things like this are 
not clarified and steps are not 
taken to remove doubts from the 
minds of peolPle, it will leave a 
very bad legacy for the future 
generation." 

This is our approach. 

But what is the Government's ap-
proach'? Whenever there is any al-
legation made public, they keep mum. 
When it is first made they scoff at 
it. Tl(EIY think that '(heir party Is 
more important than the nation. If 
any example is needed the Prime 
Minister, Shri Shastri's' statement in 
this House on the 22nd February is 
a clear example in this re.gard: It 
shows that he and his Government 
are ready to protect even heinous 
crimes committed if they affect tiheir 
own partymen in authority. (Some 
Hon. Memberss Shame, shame). They 
have refused to follow even the mini-
mum, normal standards. 

If you see his statement in which he 
refers to the cases of Orissa, Mysore 
and Bihar, you will find that about 
Mysore and BIhar he says that there 
is nothing. He says: "There was no 
ground for the Central Govern-
ment. ..... " 

Shri S. S. More: If any reference 
is to be made to the Orissa matter 
which is directly under litigation 

Some hOD. Members: No, no. 

8hrl S. S. More: .... he will be spea-
king on the basis of assumption and 
if we are to come to a proper con-
clusion ...... (Interruption). 
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Mr. Speaker: The hon. Member can 
realise that I cannot shut out the 
name of Orissa. Nothing has come 
yet. Let the debate proceed. Then, 
if he feels that somethinit is said which 
is under judicial inquiry, he may just 
remind me. 

Shrl Nath Pal (Rajapur): Sir, the 
ghost again and aiain being dug out 
by Shri More can be laid at rest once 
and for all if you draw a line ·between 
the Orissa Government and some in. 
divisuals. The litigation that is going 
on in the Calcutta High Court is at 
the instance of individuals. I do not 
know of any litigation that is being 
instituted by the Orissa Government. 
So, how is 11his House concerned with 
that? 

Shri C. K. BbattacbarYya (Raiganj): 
The litigatiOn has been instituted on 
these very charges that are going to 
be discussed here. 

Shri Surendranath Dwivedy: What 
are the charges? I am not hurling 
charges as yet. Your Cabinet Sub-
committee has made the chaTges ..... 
(lnterroption) . 

Mr. Speaker: Order, order; every-
body should not stand up and speak. 

Shri Hem Barua (Gauhati): There 
is a combination. 

Shri Surendranath Dwlvedy: These 
are unnecessary interruptions; other-
wise, I will complete my speech as 
early as possible. 

The Prime Minister has referred to 
Orissa, Mysore and Bihar and about 
Bihar and Mysore he just finishes in 
one sentence. What is that? He says 
that there is no ground for the Cen-
tral Government to take any further 
action. This is strange. I haVe the 
whole thing before me, both about 
My.ore and Bihar. HOW did he dis-
pose of it? The same Cabinet Sub-
committte, which has bef'n thorough-
ly exposed for its partisamthip in the 
Orissa affair, was entrusted with the 
task. N(' stat~ment was called for; 

no enquiry was made. The accused 
persons were asked to make statements 
and on the basis of thOSe the Prime 
Minister makes this announcement. 
Can there be a more facile announce-
ment than this? How long can we 
tolerate this kind of political chica-
nery? 

The Prime Minister's statement is 
full of half-truths when it refers to 
Orissa. Either he has been misled by 
his own colleagues and advisers or 
he pas made a deliberate attemp', to 
shield his partymen and soft-pedal 
the charges against these guilty men 
of Orissa and, therefore, he made a 
statement which has no relation 10 
facts. I will show that presently. 
One mistake is followed by several 
other mistakes. 

In his opening statement he refel's 
to the allegations made before the 
President. I WOUld ask him to tell 
me whether his Cabinet colleagues, 
who were examining this matter, told 
him that there is a voluminous docu-
ment which contained many serious 
charges and which they have not been 
wble to look into or have they delibe-
rathely kept him in the dark. There 
is nO reply other than tliis. 

So far as this House is concerned, 
we are concerned about the allegations 
regarding Kalinga Industries and 
Orissa agents. On November 15, 1963 
I referred to this matter in this 
House and also wrote a letter to Prime 
Minister Nehru asking him to have a 
judicial inquiry and Nehru told me 
and this Rouse that so far as this 
particular matter was concerned, the 
Public Accounts Committee of Orissa 
would flO into it. We were told that a 
special audit was appointed by the 
Auditor-General. 18 months hnve 
passed. Where is the report? The 
Chief Minister of Orissa says that the 
report has not been received by them. 
Where has it ,one then? Unless it 
comes before the ABsembly and .he 
Public Accounts Committee, they 
cannot take any deciJIion about it, r 
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want to know whether the Govern-
ment when they decided this matter 
also took into account that report and 
that inqulry. 

When all these delays occurred, we 
submitted a memorandum. All that 
We wanted was a commission of in-
quiry. TIrat was the proper course to 
follow. But what did these people do? 
The guilty men of Orissa felt that if 
a commission of inquiTy was appoint-
ed, they would be thoroughly ex-
posed. They came forward and in 
a bravado announcement said, "Let 
the CBI be sent for an inquiry". This 
has been admitted by Shri Nanda 
himself that the CBI had been sent 
to Orissa with the consent of the pre-
sent leaders of Orissa. Having re-
ceived the report of the CBI, the right 
course for this Government was to 
appoint a commission of inquiry. It 
will be seen from the report-l will 
quote-that actually the CBI and the 
records which are with them have 
proved beyond doubt that there was a 
criminal conspiracy to defraud public 
money, take gratification, not only by 
Shri Bijou Patnaik and Shri Biren 
Mitra but by Shri Sadasiv Tripathy 
and Shri Nilamoni Routray and 
others. 

Sbrl S. S. More: Sir, on a point of 
order. 

Sbri Surendranatb Dwlvedy: There 
is no case ..... . 

Mr. Speaker: Let me hear the point 
of order first. 

Would the hon. Members kindly reS-
train themselves so that the proceed-
ings could be followed? 

Shri S. S. More: He is beUeving that 
thE. allegations made are true alle-
gations. And the C.B.I. Report does 
not refer to any allegations. If he 
makes any statement regarding the 
report, that statement made on the 
floor of the House is likely to influ-
ence the High Court Judges. If these 
allegations influence the Hiib Court 
Judges, their inquiry will be preju-
diced. 

Shri J. B. Krlpa.lani (Amroha): May 
submit that the Cabinet Sub-Com-

mittee have themselves given an opi-
nion? Will not that aft'ect the High 
Court? 

Shri Shivaji Rao S. Deshmukh: 
rise on a point of order. The learned 
Acharya referred to the Cabinet Sub-
Committee's report and made a claim 
1hat the Cabinet Sub-Committee have 
themsel yes violated and discussed the 
matter which is rub judice. (Inter-
ruption) , All that boils down to this. 
The Cabinet Sub-Commit'ee's report 
has been laid by a private Member 
on tthe floor of the House. The Cabinet 
Sub-Committee's proceedings- from 
part of the Cabinet proceedings. What 
goes on there can have no bearing on 
this matter because whatever ,goes out 
of the Cabinet is not meant for public 
cation. As long as there is no publi-
cation of that, there is no interferer.ce 
in the judicial process. 

Shri J. B. Kripalani: Everybody has 
got the report. 

Mr. Speo.aker: That question does 
not arise so far as those proceedings 
and courts are concerned I learnt 
there were certain charies made out-
side by certain citizens and some of 
the Members also made certain alle-
gations here on the floor of the House. 
Some ..suits have been filed in courts 
that those allegations are wrong. 
Now, that is Urin, which is quite 
separate from this one that is being 
argued that there is some document 
~ere-I cannot say whether it is a 
C.B.1. report or Cabinet Sub-Com-
mittee's report .... (Interruption.) It 
is not yet known. It is not my job. 
I cannot compel them. I have al-
Teady ruled. This is not my fault. 
I cannot interfere. I do not know 
what it is, what value it has got, what 
credence shall ·be given to it. That 
would be seen after the debate when 
the whole thing is discussed. But so 
far as this is concerned, that a Mem-
ber ,ets up and say. that he has a 
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document which he calls as the c.B.I'l 
Report and asserts it and also testi-
fies to it, I have allowed him to quote 
it and I have allowed him to put it 
on the Table of the House after a 
copy has been made over . to the 'I 
Government. It is for the Gove'rn- ~ 
ment to say, whether it admits or' 
denies-it has not done either-and 
cannot compel them. . 

Shri Nath Pal: They admit it by 
their silence. 

Mr. Speaker: Silence I expect frOm 
all sides. There js no admission or 
denial. I want silence. When I am 
speaking, I expect that other Members 
would remain snent. Therefore, this 
is neither admission nor denial. 

Now, so far as this is concerned, 
that 'he is quoting from some papers 
which he alleges are the Report or 
the coPY of the report, tnat i's, of the 
C.B.!. or of the Cabinet, I cannot 
vouchsafe, and still they are not cer-
tified to be so. Only the Member has 
certified it and I take it on his cre-
dence. He haa a right to argue that 
some decisions wqre arrived at by 
the C.B.!. We do not say that they 
were right Or wrong. Their conclu-
sions might be quite wrong. That is 
also jWlt possible. What he wants to 
argue is that Government got a re-
port from its own agency and then 
the recommendation that was made 
was not according to the report lhat 
was submitted to them. That is all 
what I can understand. Therefore, 
whatever it is, I am noi concerned 
with it for the present. 

Shri Surendranath DwivedJ: I was 
pointing out that there was sufficient 
evidence on record to iO to the law 
court. It has been published in the 
Hindustan Times, a national daily, 
that the Home Minister himself pro-
posed that a judicial commission of 
inquiry should be appointed and it 
has been stated that the Prime Minis-
ler appreciated the propriety of the 
proposal. It has not been contradic-
ted. 

AJ; you know, Sir, in this House, 
when the late Prime Minister, Mr. 
Nehru, took up the case of Mr. Mala-
viya, he referred this matter to the 
Attorney General for his opinion and 
then sent it to the Supreme Court 
Judge for his opinion. It was, of 
course, a private enquiry and we 
protested as to why it should not bc 
a public one. But the then Prime 
Minister, Mr. Nehru said: 

"My acceptance of that (Mala-
viya's) resignation was certainly 
partly conditioned 'by Justice Das's 
report obviously. Although that 
report was in the nature of a 
decision-his decision was a prima 
facie decision and not a final de-
cision-I thought that was enough. 
It might have been perhaps more 
desirable if a full judicial enquiry 
too place. That is a method. I 
might have made a mistake." 

That was Pandit NehTu's experience 
and these people have followed the 
most objectionable method of refer-
ring this matter to the Cabinet Sub-
Committee which is nothing better 
than a Committee of the Congress 
Party. Why? It u; because of poUti-
cal pressure. When I said that in 
this House in December last, loudly 
Mr. Nanda protested and repudiated. 
But I want to prove how it has hap-
pened. I am sorry that the Prime 
Minister ultimately tell a victim to the 
nefarious campaign. 

On November 15, this report was 
submitted and then the "little A. 1. 
C. C." met at Ranchi under the lea-
dership of a Member of this House. 
And what did they say? They pro-
tested gainst this and also said that 
all these matters should be discussed 
internally by the Party. May I read 
out to you what has appeared in the 
press on the 22nd of this month, a 
Jetter from Mr. Atulya Ghosh to Mr. 
Biren Mitra? It reads: 

...... I may tell you that you 
are the first victim of character 
as.aasination which has not only 
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(Slhri Surendranath Dwivedy] 
injured the administration of 
Orissa but has also impaired the 
prestige of the Congress organisa-
tion due to no fault of yours .... " 

-and more significantly, he says-

" .... I know you for so many 
years and I have unflinching faith 
and (;onfidence in your integrity, 
loyalty and character". 

What a certificate! (Interruptions) 
Mr. Speaker: Order, order. 

Shri Surendarnath Dwivedy: What 
has happened? I do not want to 
dwell much on this letter .... 

Mr. Speaker: Every person has a 
right to hold any' opinion. 

Shri Daji (Indore): He has the 
right to criticise that opinion. 

Mr. Speaker: I have not said that. 

Shri Surelldranath Dwivedy: This 
is not directed against me. It is direct-
ed against Mr. Shastri and Mr. Nanda 
who have assassinated this noble 
character. 

All this started, as I said, after the 
submission of the C. B. I. Report. 
Now, I ask Mr. Nanda, the President 
of the Bharat Sadhu Samaj to tell 
me: Is he still unwilling to look at 
the C. B. I. Report? What a tragedy! 
I have given a copy, as you mentioo-
ed, of this fuller report which is with 
me and presently I am going to quote 
from that report. I charge him with 
havin.g made a false statement that 
the C. B. I. was sent there just for 
collecting information, and that there 
was no formal inquiry or investiga-
tion. He said on the 4th March in 
the other House that: 

"There was no case registered 
and there was no investigation in 
that sense." 

I want to say that this is a false 
statement. He wants to wriggle out 
of this position by making a subtle dis-
tinction between enquiry and invelti-

gation. I can only quote what the 
Statesman has written about this. It 
says: 

"Mr. Gulzarilal Nanda, for ins-
tance,. may' not have been techni-
cally in contempt of the Rajya 
Sabha on February 26 but both 
his statement then and his be-
haviour on Thursday seem to 
have fallen far below the ::tandard 
eXJpeCted of a responsible Minis-
ter." 

In order to defend the most inde-
fensible stand, he said in the other 
House: 

"I am not having a look at it. 
I do not know what it is. If a 
thing is secret, it remains a secret. 
That is my stand. 

I can only reply from a cartoon 
published in the Times of India by 
Laxman which says: 

"No Sir, there has been no leak 
of the secr&t report. We investi-
gated what the public already 
knew and made the report a sec-
ret." 

In order to keep a bold face, what 
Shri Nanda has said is this: 

"Even if something were there. 
some piece somewhere and it 1s 
brought there and I am asked to 
identify, I will have nothing to 
do witaI it." 

What my hon. friend Shri Kamath 
had p!aced on the Table of this Hous.: 
.... as only a shock-treatment, because 
it was only a summary prepared by 
the CBI to be put before the Cabinet 
Sub-COmmittee, out of their repon-. 
comments, Shri Patnaik's statemenb 
etc. etc. to enable them to come to 
a finding, and I must say that they 
have done a very commendable job to 
repeat the hon. Minister's oWn words, 
because as I read them and as I com-
.pare their report with the Das Com-
milllon's Report, they have almost 

'-
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based it on the lines which Mr. Jus-
tice S. R. Das had adopted in the case 
of Mr. Pratap Singh Kairon. The re-
port whlrh was placed on the Table 
of the !{ouse was only a summary. 
And when this question was raised 
the other day, I warned Shri Nanda 
that the fuller report was there, and 
if the hon. Minister himself did not 
place it on the Table of the House, 
that would come. Ii have sent lhat 
fuller report now. I ask him to tell 
me in clear conscience, if he has any 
left with him, whether these docu-
ments which I have in my hand~ 
here is the forwarding letter for the 
report, and here is the report, and 
here is the statement accompanymg 
the report; I have not brought the 
folders and other things, and I hope 
my han. friend himself will come 
forward with them--are true or 
not. Is he is a position to deny 
them? Is he in a position to deny 
this letter which has been written by 
Shri D. P. Kohli, Director, CBI, on the 
15th November, 1964, addressed to the 
the Secretary, Ministry of Home Af-
fairs, Mr. L. P. Singh, the number of 
the letter being UO. No. 0-665/CBI 
64, dated the 15th November, 1964? 
Is he in a position to deny this? 

Mr. Speaker: The hon. Member hu 
already taken half an hour. 

Shri Surea.dranath Dwivedy: Please 
excUSe me. I shall take some more 
time. I shaH conclude in another 20 
minutes. 

Mr. Speaker: He may take ten min-
Iltes more and conclude. 

8hri Surendranath Dwivec1y: I 
shall try. 

1 think Shri Nanda Will apologIse 
to the House for making a ralse state-
ment in Parliament and bringing into 
ridicule the whole Parliamentary pro-
cedure. He has said that there was no 
Inquiry. But if you read the report, 
the very first sentence in it and see 

the heading, you will find that it is 
entitled: 

"Report vi preliminary inquiry 
into allegations against sortle Mi-
nisters of Orissa Government.". 

.And yet my han. friend Shri Nanda 
says that there was no inquiry. He 
has also said that no complaint was 
registered. But here the cat comes 
out of the bag. In this report, it has 
been stated: 

"The Government of India in 
the Ministry of Home Affairs de-
slred the Central Bureau of In-
vestigation to make a preliminary 
inquiry into these allegatiOns Rnd 
acrordingly three separate p. Es. 
in respect of allegations against 
(i) Shri B. Patnaik and Shri Biren 
Mitra, (ij) Shri Neelamani Rout 
Roy, and (iii) Shri Sadasiva Tri-
pathy, were registered on 10-9-64 
in the SPE." 

My hon. friend Shri M. C. Chagla 
may corroborate me if he has read 
this report. 

" .... Two other P. Es. concern-
mg entries in the books of Mohd. 
Sarajuddin & Co. showing cerain 
payments to Shri Neelamani Rout 
Roy and Shri Sadasiva Tripathy. 
Ministers, Orissa Government, 
were also registered in the preli-
minary 'inquiry". 

If you look at page 3, you will find 
that it has been stated there thllt 
they were limited by certain cir-
cumstances. They have stated there: 

"It may be stated at the outset 
that this preliminary inquiry has 
been held under certain limita-
tions, as it was desired that no 
oral enquiries may be made nor 
should we ask for or secure the 
records from private parties or 
the firms concerned. There has 
also been difficulty. In the 
proper IICTUtiny of some of 
the official records as some flIes 
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[Shri Surendranath Dwivedy] 
made over 'by the state Govern-
ment have been found to be in-
complete. in some cases without 
note-sheets, and in others, sOUle 
pages seem to be missing." 

And yet Shri Nanda says that 
there was nO tampering with the re-
cords. 

And what is the punishment to be 
given? Of course, the Sadhu Samaj 
may pass a vote of no-confidence 
against him saying that he is not fit 
to be its president. But I am not con-
cerned with that just now. lam con-
cerned with this question as to what 
punishment should be given to Gove-
rnment for this. What is the punish-
ment for one who deliberately mis-
leads the House and wilfully suppres-
ses a document and dishonestly tries 
to keep away from the public the 
crimes that haVe been committed? I 
think the Prime Minister has not been 
told the truth and he has been kept 
in the dark, 

Mr. Kohli, the Director of the CBI 
has said this at page 1 of the report. 
The alle,gations are not what have 
been given out by the Cabinet Sub-
committee. Mr. Kohli says: 

"From the memorial, memoran-
da, petitions and complaints re-
ceived by tlhe CBI, 58 allegations 
emerged. Out of these, 20 were 
not considered suitable for in-
quiry by the CBI either because 
they were of trivial nature or be-
cause they involved political mat-
ters. In 23 allegations inquiry is 
held up for want of reeords or 
ibecause they require open inqui-
ries or for other reasons, This 
leavoes 15 allegations into which 
preliminary inquiry has been con-
ducted, In 3 of these, the inquiry 
('ould not the completed for want 
of gome of the relevant records 
and it Is not 'poSlSible. on the 
material available, to come to any 
definite conclusion about them 
though there are some suspicious 
features.··. 

I'll the face of this, I fail to un-
derstand how an ex-Chief Justice of 
a High Court could go into these 
things and give this facile judgement. 

8hrt Ranga (Chittoor): Because he is 
a Minister. 

An hon. Member: Because he is a 
member of the ruling party. 

Shri Sarendranath ~y: Then 
it has been statecI: 

"On the basis of the scrutiny of 
the records, it is not possible to 
say that ali the allegations are 
unfounded, 'unsubstantiated or un-
true. There are qUite a few, and 
some of them rather serious, 
which reqJUire further inquiries 
to come to definite and clear con-
clusions. On a number of points, 
doubts remain.". 

In the face of this it is clear that 
they have not inqui~ed inio aU the 
allegations, and they have .recom-
mended an open inquiry to find out 
the real facts. 

do not give any importance to 
this self-styled jury, namely the Cabi-
net Sub-committee. I want to ask 
them to say it on oath whether what 
has been presented in this House as 
the Cabinet Sub-committee's report 
has not been written by them or 
whether they have signed it or not? 
Let them say that, if they have the 
couTage to say that. Of course, 
they may hide it from somebody, but 
as a matter of fact, it is already there. 

I do not give any credence to their 
recommendations, becaWie in one 
breath they say that the conduct of 
these persons is very suspicious. and 
unbecoming of men in authority, but 
then they proceed further-and how 
perverse it is and contradict them-
selves and say that there is nothing, 
and no personal gain has been made 
out of it. 
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I know that the ariW1\ent is ad-
vancedthat lIhe CBI report is a. police 
report and it is not a judicial report. 
But I want to ask one question. Is the 
Cabinet Sub-committee a jury or a 
court of law? What is this Cabinet 
sub-committee? What would Shri 
M. C. ChaiJa have dOllt! if he were 
the Chief Justice of a High Court and 
tl'le appeal had gone to him? 

We, the memorialists, appealed to 
the Cabinet Sub-committe, saying 
'You have heard Mr. Patnaik'-they 
have said that in their report-'You 
have listened to him; you have got 
some records. Would you permit us 
also to substantiate thOse charges and 
forward some more papers which we' 
had with us? But nothing was done, 
and no hearing was given to us, and 
they come forward with a judgment 
to show their face and say that the 
court of law has already met, and no 
commission of inquiry is necessary. 
I fail to understand this. The memo-
rialists would have produced more 
papers, but then the Cabinet Sub-
committee was more interested in 
shielding the truth than in finding it 
out. 

I am further sU'rprised that the 
Prime Minister in his statement has 
gone beyond the recommendations of 
the CBI and the Cabinet Sub-com-
mittee. He says: 

"Biren Mitra also did not make 
any pecuniary benefit out of it.", 

although the Cabinet Sub-committee 
has nowhere stated that. I would only 
quote for the edification of the Prime 
Minister what Mr. Kohli has written 
to Mr. L. P. Singh at page 2 of his 
letter: 

"From the records which could 
be scrutinised it would appear 
that Orissa Agents Is the sole pr0-
prietary concern of smt. 
Easwaramma Mitra, wife of 
Shri Biren Mitra, Che'if 
Minister, Orissa. She claims 
to have started this concern with 
her own money and by taking 

loans from friends. without an 
open enquiry it is difficult to say 
how far this describes the real 
poSition and Whether- any funds 
have been invested in this con-
cern by Shri Biren Mitra also. It 
is quite obvious, however, that 
Shri Biren Mitra had a direct in-
terest in this concern as it be-
longed to his wife. He was also 
taking interest in its manegement 
and business activities. This is 
clear from certain letters ex-
changed between Messers. Bengal 
Potteries of Calcutta and Orissa 
Agents and between Allied Distri-
butors of Calcutta and Orissa 
.Agents. Scrutiny of records of 
Orissa Agents and· open enquiries 
are likely to reveal further evi-
dence of Shri Mitra's personal in-
terest in the affairs of this con-
cern.". 

Mr. Speaker: The hon. Member 
should try to conclude now. 

Shrl Surendranatb. Dwlvedy: I 
would take ten minutes more. 

Interruptions took more than 10 
minutes. 

Mr. Speaker: But they were also 
part of the speech. The hon. Mem-
ber should try to conclude within the 
next five minutes. 

13 hrs. 

Sbri SureDd.ranatb Dwivedy: I 
cannot I cannot do justice to the 
whole subject if I do not have suffi-
cient time at my disposal, I have in 
mind the interruptions also which 
took some time. I am not goin, into 
the details of the transactions. r am 
only stating some general things. 

Mr. Speaker: He may take another 
five minutes. 

Shri SlII'eDdraoatb Dwivedy: If you 
see page 4 para 4, there also it is 
clearly stated that there has been 
tamperi~. 
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Dr. M. S. Aaey (Nagpur): It is an 
impeachment of the Cabinet; he must 
nave sufficient time to make out his 
case. 

Shri Surendranath Dwlvedy: I have 
no doubt in my mind, with the evi-
Oence before us, that these people 
nave misbehaved. When the CBI 
Report came, the right cOurSe should 
have been to refer the matter to a 
court of law. Probably the ex-Solici-
tor-General gave that adv~. But 
that was not heeded, and the decision 
was taken to appoint this so-called 
high-power commlttee. 

Shri Kdhli again says, "at least this 
much is clear 'that they oouLd not. 
mquire into all tbes.e allegations." I 
do not want to quote further as the 
time with me is short. About Shri 
Biren Mitra's personal interest in 
these concerns, here are papers with 
me. If the Cabinet Sub-Committee 
had wll4lted I would have given these 
to them. I have got photostat copies 
of these which prove clearly how 
even as Minister he was managing 
the whole affair~which has also 
been brought out in the CBI Report, 
in some letters whiCh have been pro-
duced. About Shri Patnaik, I will not 
say anything, because he stands 
self-condemned. I would only say 
something about the low shaft furnace 
episode. 

.s·hrl J. B. Kripalani: Kaling.a Air-
lines. 

Shri Surendranath Dwlvedy: I am 
really surprised that a committee in 
which Shri Chagla was a member 
could come to this flnding that in the 
sale of the low furnace, he made 
1110 pecuniary gain out of it. This is 
beyond my comprehension. 

Shri Ranp: He has now become a 
Minister. 

Shri SurenClraaath Dwivedy: I will 
only quote a sentence from Shri 
Kohli's report, because other things 
are there already. I charge Shri 
Nanda, that he was indirectly or di-

rectly committed to the sale. There-
fore, in order to conceal his own 
weakness, he did it. This report has 
stated like that; I will prove it by 
reading two documents with your 
permission. One is what Shri Kohli 
himself has stated in page 4. He says: 

"In the purchase Of the low 
blast .furnace.. and independent, 
careful and thorough investigation 
of the plant of its profitability and 
of its being an economic unit 
about its value does not appear 
to have been conducted". 

Lastly he says: 

"The liabilities which were trans-
ferred to the Orissa Industrial 
Development Corporation along 
with the Barabil plant although 
the terms and conditions were 
there .... the interests whiCh re-
ceived particular consideration 
were not thOSe of the Orissa In-
dustrial Development Corpora-
tion but of somebody else's". 

Then about Shri Nancia. Shti Pat-
naik came. What did he dO? I will 
not recount all those things. Pages 
38 to 56 are full of this. But the his-
tory in short is this. In 1954 it was 
set up; in 1959, it started production. 
Within five months, he found it un-
economic. He appealed to the Prime 
Minister, wrote a letter to Prime Mi-
nister Nehru. They refused to touch 
it, did not do anything. As soon as he 
became Chief Minister, he created 
an Industrial Corporation. That cor-
poration immediately passed a reso-
lution' That is a very profitable unit, 
you take it over.' He ran himself first 
to the Steel Minister. The Steel Mi-
nister, without considering profltabi-
lity or anything, give pemliSSiOn to 
change the licence from the shaft 
furnace to the Industrial Develop-
ment Corporation. This is what he 
did. 

Then he approached Shri Tarlok 
Singh, Member, Planning Commission 
on 5th March 1963. There was a 
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meeting of a commWc.~ to he held on 
8th March. Shri Nanda will corro-
borate it. Immediately Shri Tarlok 
Singh sent his letter to Shri T. N. 
Singh, who was Member, Industries. 
He wrote: 

"It is rather difficult to form a 
vie.,v about the proposal without 
getting more details tban stated 
in Patnaik's letter". 

Shri Nanda, Deputy Chairman, also 
okays it. He says: 

"All 'the relevant information to 
be obtained from the Ministry. Ad-
viser (I & M) will please study 
material in the first in<;tance." 

This happened on the 5th March. On 
the 6th, Shri Pa tnaik meets Shri 
Nanda. He hands over 1.0 him a docu-
ment in manuscript. TIle CB! report 
says he makes all sorts of claims 
about it. its profit being Rs. 20 lakhs 
and so on. Till today, they do not 
know what is the profit because it is 
mixed up with Kalinga Industries. Of 
course, now the Development Corpo-
rati<Jn is a separate unit altogether. 

Shri Nanda wanted on the 5t1h. a 
thorough investigation. On the basis 
of this letter of 6th, he says that Shrl 
Patnaik says it is virtually a gift to 
the Government of Orissa. FOr a 
capital cost of Rs. 30 lakhs the fac-
tory was started; it was handed over 
as an uneconomic unit for Rs. 90 lakhs. 
Some crores of rupees were paid from 
1Ihe Government of Orissa. It is 
significant here to note that under the 
agreement Shri Patnaik has with the 
German combine, he will be conti-
nuously getting royalty from 10 blast 
furnaces if started in Orissa in the 
course of ten years either by Govern-
ment or by anybody else. The ap-ee-
ment is also there. Then Shri Nanda, 
after hearing it. writes: "We may 
now raise nO objection". And Shri 
T. N. Singh says: 

"Since the Dy. Chairman has 
already taken a view, I have 
nothing to say". 

2438 (Ai) LSD--5. 

On this, how can Shri Nanda, a mem-
ber of the Cabinet sub-committee 
come forward and say that Shri Pat-
naik has made no pecuniary gain out 
of it? 

There are further disclosures whica 
have been completely concealed from 
us. That is regarding the present 
Chief Minister and the Deputy Chief 
Minister. The Prime Minister in hiB 
statement, says 'I have nothing to 
say'. I have no time to go into details 
again. I will only draw attention 
to some passages. This is the reason 
why they do not want to appoint a 
Commission Of Inquiry, because the 
whOle house, the whole pattern of 
Congress administration in the coun-
try will be exposed to the pubUc 
eye. 

Shri Kohli writes about this com-
plaint: 

"A scrutiny of files shows that 
applications from Mohd. Sirajud-
din Or his concerns and files re-
lating thereto were dealt witlh. by 
Shri Sadasib Tripathy during the 
years 1952-56 when he was Minis-
ter in charge of Revenue"-

The Prime Minister has been told 
he was not the Minister when this 
was done--

"It appears further that Shri 
Sadasib Tripathi took personal in-
terE:'st in dealing wit" thl'~f' c~~es 
and also that SQmP.- tavours were 
shown to Mohd. Sirajuddln in the 
grant of lease or permission for 
mining or prospecting. Shri Sada-
sib Tripathi has denied all the 
entries. However, he says that 
Mdhd. Sirajuddin did arrange for 
an optician at his request but that 
the bill for the spectacle for 
Rs. 214 was paid by him on 1st 
March, 1963 and he is in posses-
sion of the receipts. In some other 
('ases, such entries in the books of 
Sirajuddin h8ve been found to be 
correct. Further open inquiries 
are necessary to come to definite 
conclusions about them". 
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Mr. Speaker: The !hon. Member 
wanted 50 minutes and he has taken 
50. 

Shri Surendranath Dwivedi: The 
CBI has come forward and says this 
about Sirajuddin's books: 

"There are other entries against 
Mr. Tripathi right from 1955 to 
1~3." 

But one which is in the Sirajuddin 
books themselves written by one 
Rehman reads: 

"~ ~iI' ~ij' 12,OOO~O 
~rf~ rn-'1TOT ~T ~ ftol:;c ~ ~ 
if; fW{ ~;;rr ~ ~ I :q.qj ~ 
__ i.e. Sirajuddin-~ -WI' :ri1:i' ~ ~ 
~ii: ~P.fT ~~ 97f .fi~ flilll ~~i I" 

This is in the Report. It was said 
that Shri Neelamani Rout Roy, 
Deputy Chief Minister, has nothing to 
do with it. Shri Kohli's letter-I am 
not quoting it-contains observations 
which show what the Prime Minister 
said that this man had nothing to do 
with it when this was going on is not 
a fact. 

To conclude, I want to make only 
one demand. All that We want, in 
view of this evidence, is this. Let a 
cv:mmission of inquiry be appOinted 
tr) go into the whole question. I also 
want to record in this Parliament the 
patriotism, the boldness, the courage 
shown by the CBI in unearthing this 
matter. Government may be con-
cerned about the leakage, but I want 
to tell the Prime Minister this. Let 
them tell us what the Cabinet Sub-
Committee said in thC!:r rep:>rt when 
they came to a conslusion, on the 
ha:;is of which the Prime Minister 
made this announcement, what the 
facts are. Are these not the facts 
,\']):ch are here in this House, and 
\" ni~h were given here in the dis-
cussion? These point were men-
ti.::ned. 

Shri U. M. Trivedi (Mandsaur): 
Since that report is referred to, will 
it be laid on the Tabll~ of the !louse? 
If that is done, we will have an 
opportunity of $"dying something. 

Mr. Speak.er: Already a summary 
is there. I have allowed that. 

Shrl Surendranath Dwivedy: If it 
is placed on the Table of the House, 
Members would be able to say what 
they feel about it. 

Mr. Speaker: Now he might con-
clude. 

Shri Surendranath Dwivedy: I 
WJTlt to make it clear that what we 
wa!'t is that a commission of inquiry 
s;l()~ld be appointed for the sake of 
the country, not for the sake of any-
bod~·. This is highly necessary, and 
I repe'lt what I stated in the beginn-
ing, namely that I am not apprcilch-
ing ths question from the personal 
point of view. I hope that this 
debatf> would help Us in establishing 
certain terms~ certaL1 standarcs for 
the hptter conduct of our business, 

Tn conclusion, I only want to say 
this much. I am prepared to with-
dra"! this no confidence motion .. 

'fht" Minister 01 Rehabilltatlon 
(Shri Tyagl): Thank you. 

Shri Surendranath Dwivedy: 
provi:ied Shri Tyagi will come for-
ward and persuade his Cabinet to 
agr ... e to these con(lition5: (1) a White 
raper containing all materials with 
Gove!'nment regarding Orissa affairs 
is ;:.lnred on the Table of the House; 
(2) !In open judicial enquiry under 
the Co'mmissions of Inquiry Act, 1952, 
is appointed to go into the whole 
affair regoarding Orissa; (3) since 
prima fade evidence j,g QvailablE.", the 
present Ministry in Oris98 is' dis-
missed; and (4) as a permanent 
measure, statutorily an institution 
with autonomous powers like the 
Swpreme Court, the Public Service 
Commission and the Election Com-
mIssIon is created in this counrty to 
deal with this matter of corruption. 
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These are not controversial matters, 
and I hope Government will accept 
these things. 

Mr. Speaker: Motion moved: 
"That this House expresses its 

want of confidence in the Council 
of Ministers." 

Since Shri Chagla's name has been 
mentioned so many times, I will re-
quest him to sPeak. 

Sbri Nath Pai: I am . very eager to 
listen to Shri Chagla, but on the 
point of order that was raised earlier 
may I seek your guidance in view of 
your earlier direction that a document 
which has been authentkated by the 
Member quoting from it, a COPy of 
which has been already supplied to 
you, may be placed on the Table of 
the House? Shri Dwivedi hus referr-
ed to quite a few interesting, rather 
PlCplosive, documents. We should he 
enabled to reach our judgement before 
we vote, and I therc!forc beg to per-
suade you that you be pleased to 
direct that the documents be laid 
on the Table of the House. 

Mr. Speaker: I will consider. 

The Minister of EducatroB (Shri 
M. C. Cbagla): A famous English 
politician once said th.~t it was the duty 
of the Opposition to oppose. .I con-
cede that right to the Opposition. I 
think it is the duty of the Opposition 
to be critical, to be vigilant, to keep 
the Governments on its toes, to see 
that there is proper administration of 
this country. I concede all these 
rights of the Opposition, but may I 
say this, that the Opposition must 
also have a sense of responsibility? 

Shri Harl Vishnu Kamath: To the 
country, to the nation. (Interrup-
tions) . 

Shri M. C. Chagla: Unless I deserve 
interruption, I hope I will be permitt-
ed to proceed. 

Government is responsible to 
Parliament and to the country. So 
is the Opposition. I do not think 
parliamentary institutions can func-

tion without a responsible Opposition. 
Speaking for myself, I am very happy 
when I am criticised about something 
that I do. I always feel that I cannot 
see the whole of truth. Truth has 
many facets. I can only see a few 
of. them. If my hon. friends coan 
show me some more facets, I am pre-
pared to look at them. 

Shri lIari Vishnu Kamath: We have 
shown. 

Shri M. C. Chag1'a: I also feci that 
no one has a right to claim infalli-
bility. Therefore, we 'are liable to 
make mistakes, and if our mistakes 
are pointed out, it is our duty to 
rectify them. 

Sllri Nath Pai Orissa wa: a mis-
take. 

Shri M. C. Charla: I will come to 
Ori5.'a. The hon. Member may have 
a litLle patience. 

I entirely agree with SIlri Dwivedy 
that we should try and maintain the 
highest standards of ad'ministration. 
I am conscious of t'l-.e !;Ict t!1a+ ('()rrup-
tion is growing in this country. 
There is corruption everywhere. I 
havp seen that there is corruption In 
the United States and in the United 
Kingdom. 

Shri lIem Barua: Why should he 
draw inspiration from these countries 
for justifying corruption? 

Mr. Speaker: It mayor may not be 
a justification. He has a right to be 
heard, and I will request the hon. 
Members to be pAlent with him. 
They may not agree with him, but he 
has a right to say whatever he likes. 

Shri M. C. Chagla: But I will con-
fess that there is an alarming sign in 
this country. I· talk to young men 
and young women, I talk to grown up 
people, and what troubles me, what 
alsNl'\s me, is the fact that our people 
are -almost accepting corruption as a 
fact of life. They are treating cor· 
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[Shri M. C. Chagla] 
ruption as an ordinary thing, and 
this is something which we have to 
fight. 

~hri P. K. Deo (Kalahandi): Im-
possible under your Government. 

Shri M. C. Charla: Recently when 
I was in Paris leading the Indian 
delegation to UNESCO I had a talk 
with Mr. Malraux, who is Minister of 
Culture in Franee, a very eminent 
Frenchman, a great lover of India, 
a great admirer of Indian civilisa-
tion, and I vividly remember what he 
told me. He said: "Mr. Chagla, 
you want scientific education, techni-
cal education. you want to develop 
technological. I understand that. 
You will become like any other coun-
try. But there is ~)tnethin" special 
about Indioa, which India alone can 
contribute to the world. For 
heaven's sake, don't lose that." And 
I feel that in fighting corruption, we 
are fighting for the soul of the nation. 
Therefore, I am entirely with the 
Opposition in any suggestion that 
they should make for 'maintaining the 
highest standards of administration. 

SIlri Ranga: H9ve a proper en-
quiry. 

Shrl M. C. Chagla: I also feel that 
those of us who are privileged to 
(, - :p" ", ~'1 position in this country 
dlOUlli have the highest integrity, 
that our hands should be clean. We 
cannot appeal to the people unless 
we ourselves have the highest stand-
ards of integrity. and ras I shall point 
out, regretably in t:li:< cnse foe Oppo-
sition has not shown the highest 
standard whL::h they want the Gov-
ernment to show. 

Shrl Sarendranatb Dwlvedy: We ask 
for a commission of inquiry. 

Sbrl M. C. Charla: I shall deal with 
every point raised by 'my hon. 
friend. I am not going to run away 
from him. I am here to answer the 
very strong indictment that has been 
made by my hon. friend, and I shall 

not run away from any point he has 
made. 

·Shri Bari Vishnu Kamath: Did he 
not conduct the Mundhra enquiry? 

811ri M. C. Chagla: Let us look at 
the history of this so-called Orissa 
affair. A representation was made to 
the President on the 28th July, 1964. 
The representation was signed by 
various Members of the Orissa 
Assembly. and I ibelieve, by some 
Members of this P.arli'Ulment, and 
charges were levell'.J agams1 Shri 
Patnaik and Shri Biren Mitra. The 
President referred the matter to the 
Prime Minister. It was the duty, the 
constitutional duty, of the Prime 
Minister to advise the President. The 
Prime Minister eould have done two 
or three things. After satisfying 
himself about those charges, he could 
have persuaded the Chief Minister to 
V'Ilcate his office. If the Chief Min-
ister refused to do so, he ('ould have 
advised the Pre;;ident to take the 
necessary constitutional measures to 
remove him from office. And I am 
of opinion. after careful considera-
tion, that our Constitution l1'1s given 
sufficient power for the Prime Minis-
ter to advbe the President to remove 
a Chief Minister from office if it is 
found that he is corrupt, unfit to hold 
office, or guilty of impropriety. 
Therefore, this is the background. I 
want this House to reomember-a 
represenl1ation referred by the Presi-
dent to the Prime Minister; and the 
Prime Minister's constitutional duty 
to advise tne President. The Prime 
Mini~ter could have advised the 
President without consulting his 
collea.gues. But the Prime Minister 
is a busy man. I suppose we will all 
admit that. If he has a mass of 
material to go through, it is open to 
him to ask some of his colleagues to 
help him to come to a decbion. 
When this sub-cOITw,ittee w:\~ set up 
it was for a limited purpose. I want 
to emphasise that. I was in that 
committee. Ana our only function 
was to advise the Prime Minister, as 
to whether there was a prima facie, 
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eoase against the Chief Minister of 
Orissa and Mr. Patnaik Qn the 
strength of which he could take action 
or advise the President to take ac-
tion. Now, this committee was not 
investigating into the findings; this 
committee was not writing a judg-
ment .... 

Shri Nath Pai: We know what it 
was doing; it was exonerating them. 

Shri M. C, Charla: I have said 
what the Committee was doing. The 
committee was merely concerned to 
see whether there was a prima facie 
case, not for the purpose of prose-
cution .... 

Shrf Bari Vishnu Kamath: .. ,but to 
conceal the truth. 

Shrf M. C. Charb: Th.:rc- was no 
other purpose except to advise the 
Prime Minister; that was the limited, 
restricted ambit of this committee ... 
(Interruptions.) 

Sbri Bari Vishnu Kamath: It is to 
shield the guilty: that wos the sub-
committee's function. 

Shri M. C. C~la. The sub-com-
mittee advised the Prime Minister 
and the Prime Minister was 
good enough to arcent the advice 
of the committee. It was open to 
aim not to accept it but he thought 
At to accept it and, what is impor-
tant, he acted on the advice of the 
lNb-committee. I re'lllly fail to 
understand what all this uproar is 
about. . . (Interruptions) The sub-
eommittee advised the Prime Minis-
ter that Mr. Biren Mittra and Mr. 
Patnaik who had been Chief Minis-
~rs were guilty of impropriety and 
1hat they were not fit. The Chief 
~inister was not fit to hold his high 
office. The Prime Minister accepted 
the advice and acted on it . and 
requested the Chief Minister to 
.. acate his office. Mr. Biren Mittra is 
.0 longer the Chief Minl'lter. 

Shri Bari Vishnu Kamath: That is 
.. ot enoul!h 

An Hon. Member: Why did you not 
proceed fui'ther? 

Shri M. c: Chagla: I do not under-
stand what "my friend Mr. Dwivedy 
told me. How else do you enforce 
high stand.ards of administration? 

Shri Harf V1shnu Kamath: Pro-
secute them. Look at the Sllnthanam 
Committee's recommendations. 

Shri M. C. Charla: I will come to' 
prosecution. As I said, We were not 
dealing with prosecution; the sub 
committee was not called upon to dO 
so ...... (Interruptions) 

Shri SurendraAllth DWivedy: You 
could have recommended for it. 

Shri Jl,an&'a: Could they not recom-
mend a judicial enquiry? When the 
memorialists presented their memo-
rial to the President, they wanted a 
judicial enquiry? 

Mr. Speaker: He must be heard 
patiently. A good section of the 
Members may not agree with him: 
yet he has to be heard patiently. 

Sbri M. C. Charla: I would like to 
deal with these two reports ubout 
which charges had been made that 
We have not placed them before 
Parliament. I heard Mr. Dwived:V 
saying "we should de· nothing to 
undermine the authority of Parlia-
ment" .... I entirely agreed with it. I 
think Indja should be proud of it! 
parliament""dry institutions. We are 
the largel'lt and tlhe most populus 
democracy in the world and I think 
we have set an exnmple of demo-
eratice institutions for all parts of the 
world.. . .. (Interruptions.) I only wish 
sometimes that those sitting behind 
them uphold the a~t:,oritv of Parlia-
ment and the tradition~ of Parlia-
ment. 

Shri Su.rendranath Dwivedy: That 
applies to both sides . 

Shri M. C. ChaKla: Let us look at 
these two documents. The sub-com-
mittee's report was part of the cabinet 
proceedings. 
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Shri P. K. Deo: These two docu-
ments had been aC'cepted as correct. 
He has been quoting from these two 
documents. 

~hri M. C. Charla: I am trying to 
pomt out why Government has, right-
ly, decided to refuse to put this docu-
ment on the Table of the House. The 
sub-committee's report was part of 
the Cabinet proceedmgs. The Prime 
Minister could have talked to his col-
leagues in the Cabinet. He could have 
talked to a few of them. Is it. sug-
gested thi!lt the .proceedings of the 
cabinet should be placed on the Table 
of the HouS'e. 

Shri J. B. Kripalani: Was it the 
Cabinet? 

Shrj Surendramlth Dwivedy: We 
are not concerned with papers of 
Cabinet being placed here. I would 
request Mr. Ohagla to yield for a 
moment. I want f. simple informa-
tion: whether the facts which had 
been stated here, whether the Cabi-
net sub-committ.ee report w&s signed 
by him or not? Is it their report or 
not? 

Shri M. C. Charla: I refuse to ~ 
close it. 

Mr. Speaker: If the Glon. Minister 
does not yield, then I would not allow 
any Member to intelTupt him. It the 
hon. Minister yields and sits down I 
will allow hon. Members to put ques-
tions ...... (Interruption.) I am not 
objecting to Mr. Dwivedy's question 
just noW. 1 would also request all 
Members on all sides to patiently hear 
him. If thill game is resorted to, there 
would not be any eincere debate 
which we want. 

Shri M. C. Charla: I refu::.e to dis-
close anything that happened at the 
cabinet meeting. I took the oath of 
secrecy at the time of entering into 
office and I want to be loyal to that 
and no Member of the Opposition is 
g\.'ing to inveigle m~ jnto disclosing 
secrets which I arr. bound on oath to 
keep secret. 

Let us come to the CBI report. My 
friend Mr. Kamath gets hold of what 
he calla • copy of the CBI l-eport. 

Sbri Bari Vlshuu Kamath: He pas-
sed it on to me! 

Shri M. C. Chagla: What should a 
man who beli~ves in hIih standarda 
of administration have done? He 
knew perfectly well that this was a 
stolen document, that the man who 
was !handing OVer that document to 
him was committing an oifenre. If 
I were in his place, if I believed in 
high stand!lrds of administration, I 
would have handed him ovp.r to the 
police. (Interruptions.) What doell 
Mr. Kamath do? 

An bon. Member: Yeu want only a 
poliCe raj? 

-n~) (f~) : ~SlI'er~, 
ifu 1:(1.Il &fCfP.fT!fiT ~ ~ I ~ mtr 1.Ill' 
~T 'ifT1T<iT ~ 1.Ilr ~ amr tfl.: 
~ ~ ~l .~ lfo6T ~ f1.ll :;ftU 
~ iti <rft 1.IlTt O'lff.rn' f~ ~ 
1.Ill ~r 1.Ill ;for ~ ~)'{ q-f.f cmr ~ 
em ~ qm ~ ~ ~ ~~:;;frtT 1.Il~ 
iii ~ 1!.r ~,~ or ~ w 
~ it.' ~ crffi om1ffi em ~ it; 
~ ~ ~ "l1f~ In '3'if Cfil'11"rnT iii 
~ lff~ 1.Il"rt ~ fm !fiT f~ 
~ ~) $ ~ f'Pft m crffl; ~ 
~ ~ ~ !fiT '1'~ W 
iii fu'Q; f.fifrr ifi ~ ~ ~ m ~ mq-
9'1:( ,;j1Sl1'41( $ w ifi iIT't it~
'til'tT ~ ;ffir 1.Ill ~if!1:r fm;;.rr ~ I 

~ ~: :;;frtT:;;frtT~, 
:;nt ~ ~~ 1.Ilr ~l ln~ <tT~t I l~ 
m 1R 1.Ilr.r m ~ ifiT SITof ~ 
~? '3'if1.llt~) ~~, ~~ I 
'3'if ifiT~) ~lWf~, ~ lfiT ~, ~ 
mtt' ~ U~ Of rn ~T I ;;riI' 

~ <tT mr ~, Cfif mq- 'liT JW 
~~ ~~I 

Shri Rari Vishnu K.amatb: Sir, oa 
a point of order. I take my stand 011 
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the hist('ric and momentous ruling 
Wlhich you gave on the 26th February, 
1965, and as the world is well aware, 
you have upheld the highest tradi-
tions of parliamentary democracy. 
Long live Parliament, and parliamen-
tary democracy In India. 

Mr. Speaker: What is your point? 

8hri Bari Vishnu Kamath: I am 
coming to that. Point No. (6) Df your 
rulin.g, is very clear and explicit. The 
Minister has no business-- (Interrup-
tion) . 

Mr. Speaker: Ordt"l', order. What is 
the point? 

Shri Harf Vishnu Kamath: I will 
read it out. Your ruling lIayp: 

"It is a tact that a document, 
which is treated by the Govern-
ment as s~ret or confidential, 
can be obtained .... ". 

please mark the words--"can be ob-
taim·d"-(Interruption). 

Mr. Speaker: Order, order. Let him 
read it: I know what I have !laid. 

Sbri Hari Vi'ihnu Kamath: It says: 

" .... can be obtained through 
leakage or stealth or in an irre-
gular manner, but the Chair 
would not compel the Member to 
disclose the source from which 
copies have been obtained by the 
Member." 

So, when the Chair h&s ruled that the 
Member would :!lot be compelled-
(Interruption). Will you kil'dly call 
them to ordp.r, Sir? 

Mr. Speakel': Order, order. I have 
followed what he says; what i8 his 
point? 

Sbri Hari Visbnu Kamath: When 
the Chair has held that the Member 
is not compelled, is not obliged to 
d:gclose the sourc!, fro 'n whirh he 
obtained it, how can the Gov\;lnment, 
how can the Minister say thut the 

person should be handed over to the 
police. It is they who are guilty; let 
them quite the Treasury Benchc,. (In-
terruption) . 

Mr. Speaker: Ordt!r, order. I have 
said definitely that It can be obtained 
by any of these illl3l!I'oper mcthoda 
and the word "stealth" also J have put 
in there; that is, theft. I included 
that. I said that I would not com-
pel him to disclose the source; I would 
not. But what the hon. Minister say. 
is that it is th'~ duty of the Mem'ber; 
that is what he is referring to. (In-
terruption) . 

Shri Hari Vishnu Kamath: The7 
cannot teach us. We are here to 
obey your din·ctive. The Govern-
ment has no business to teach us. It 
is a shameless and disgraceful COD-
duct of the Government. How caa 
they teach us? (Interruption). 

Mr. Speaker: Order. order. We can-
not continue the proceedings in thll 
manner. 

Shrl II. N. MukerJee (Calcutta 
Central): My :,ubmission is that the 
very concept of orderliness on the 
part of Members Jf this House is con r 

tingent upon, in the last analysis, your 
interpretation of what is orderly and 
what is not orderly. In this Cllse, U 
in the case of journalists having 
scoops and not telling even the courts 
of law the ource of their informa-
tion, this is a convention appropria-
tely accepted by society and, in rela-
tion to Parliament, your ruling 
amounts to this: tha~ Memberso! Par-
liament, if they discover document. 
which Government is trying to secrete 
but which have a relevance to the 
public interest, rven though they 
have to beg, borrow or steal, the,' 
would do so; they would do so. 

Sbrl A. P. Sharma (Buxar): That is 
according to his philosophy. (Inter-
ruption). 

1\11'. Spt':lker: Order, order. There i. 
nothing to be argued further. I d. 
not !ollr,w what is being discll~~e4. I 
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have already made it clear th&t I am. 
not compelling any Member nor can 
any other Member compel the Mem-
ber in whose hands some document 
lIlight be, thClt he should disclose the 
3Ource. Who said that this might be 
disclosed? (Interruption). 

Shrl S. M. Banerjee: He said; the 
Minister said. 

Mr. Speaker: No, 110. According 
., him, it was the moral duty of the 
Member to hand over the person to 
1he police. That is whllt he was 
referrin8 to. 

.8hri Ha.ri Vilbnu Kamath: In your 
l'I,llint, SiIr, you have referred to·-the 
Pll"o<:eedings of the House. and the 
SReech made by Shri Feroze Gandhi. 
Did the Government have the con-
science, the guts, to ask Shl-i Feroze 
Garu:thi. to hand that man to the 
poIdce? They did not becaUSe Shri 
I'.eroze Gandhi belonged to their par-
ty. Was he asked to hand over that 
person to the police? Now, they 
have come up with this remark. It 
iamost disgraceful, (Interruption). 

M,r. 8~r: Order, order. Ms 
ruling is ve:ry clear. We are proceed-
ing according to the procedures pres-
cribed. Shri Chagla will continue. 

Shrl Bart Vishnu K:unnth: Let the 
Prime Minister answer the question. 
SJa.ri Feroze Gandhi referred to cer-
tain documents in the House. Was 
be asked to hand over that person 
10 the wl:iee? This is a very vital 
question. 

Sbrl Bade (Khargone): On a point 
of order. With reference to the re-
marks made by Shri Chagla-

Mr. Speaker: What is the rule? He 
may kindly quote the rule. 

8brt Bade: On a point of orner, 
Sir, (Interruption). 

Mr. Speaker: Order, order. Is this 
orderliness? 

Shri Bade: Shri Chaglu said that 
Shri Kamath must h ,\ e stolen It and 
that it was his duty to hand over the 
person to the police. My objection 
is this: In the House of Commons it 
has been said-and J haVe shown it to 
you, Sir-that the House is not a 
Rouse of traitors b'Jt of patriots. If 
Government is n('t ,giving any docu-
ment, then it is the duty of the Op-
position to bring out the document 
and put it in the House. There is 
no difference bctw~en a Minister and 
a Member. There may be diiferences 
in duty, but there L, no difference 
in status. Therefore, it is the dUty 
of the Opposition to bring that docu-
ment whioh is hidden by the person. 
It is necessary to do so. (Interrup-
tion) . 

Sbl't Harl Vishnu Kamath: Was Shri 
Feroze Gandhi dir~cted to hand over 
the person to the police? He was 
not, because he was the son-in-law 
of the then Prime Minic;ter. 

Mr. S~ker: Order, order. Shri 
Chagla. 

Shri M. C. Chapa: Mr. Speaker, 
Sir, may I make it perfectly clear in 
what I am going to say about this 
document that I did not in th~ least 
intE'nd any refteeti) I on four ru! ing 
I have personally the greate~t res-
pect, and as yOU know th~ whole 
House has the greatest respect for 
you and your rulings and we loyally 
obey and abide by any ruling, you 
give. But J repeat that it is a mat-
ter of conscience. I ask my hon.. 
friend Shri Dwivedy who has lectured 
to UII on standards of public adminis-
tration, is it right tor a man, a Mem-
ber of Parliament, who keeps a 
secret .... 

Shrl Nath Pal: It is right. 

Shri Rem Baraa It i~ oUr ri!;ht. 
As Members of P,dhrr,pp' we have 
got a perfect right. (Tnterruption). 

Several hon. Members rose-
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Mr. Speaker: Ord('r. order. All :shaH 
sit down~ Is it not possible to differ 
on any particular point·'1 He thinks 
it was his duty; oth.~; think that it 
'Was not their dut~·. 

Shrl Hem Bama: 
hundreds of secret 
that. 

We have 
documents 

got 
like 

Sbri S. M. Banerjee: We will do it. 
(I nteTT'Uption). 

Mr. Speaker: Will he sit down? 
(Interruption) • 

The MiDlster of Co~icat1ODs 
_d ParUamentat'r Anuir& (Sbrl 
~a NaraYIlil Sinha): They are in-
terrupting in th!.1 manMr; they are 
interrupting when you are sPeaking; 
it is a game at which both of us can 
pia),. 

Shrt Surendranath DWivedy: What 
it; this standard? You want to make'a 
mockery of this Parliament? (Inter-
"'ptton). 

Sbri Hari Vishnu Kamath: Sit down. 

8bri S. M. Banerjee: Let him not 
threaten the OppositiOn like this. 

11ft ~jW1fi Ifm' (GIl (Iof'l>" ) 
~r ~ orrrr f~ ~ 

Mr. Speaker: Acharya Kripalani. 

Several hon. Members rose-

Mr. Speaker: I have called Shri 
~ipalani. Everybody else should sit 
down. (Interruption). If I am not 
obeyed, I cannot keep order. The 
proceedings cannot continue. If everY 
Kember stands up and in spite of my 
asking them to sit down, if they do 
not sit down. and t'hey continue in 
this manncr, what could ,be done? 
Only those whom I identify could 
speak and not others. Shri Kripalani. 

Shri J. B. Kripalanl: May I humb-
ly suggest that in history there have 
becn occasions when the Government 
of a nation has betrayed the nation, 
and supposing at that time, the G<>v-
ernment take refuge on this, that it 
is a secret, and if we can find a secret 
document which proves that the G<>v-
ernment has betrayed the country, 
will we be justified or not, I ask. 

Mr. S~er; 1 have said enough 
in that ruling, and there is no doubt 
left. (Interruption). Has not the 
Government spokesman the right to 
put his point of view? 

An bOn. Member: He cannot. 

Mr. Speaker: He may not agree, 
but the Minister has ever right to 
put his OWn point Of view and that 
must be heard. (Interruption). Order. 
order. We cannot conduct our pro-
ceedings in this maner. Is this House 
to be wound up in this manner? 

.n (jq4lil4i "'": 'q'SZf~ 

~~, ~if~)~~f.t;wm 

~)'IfT~, "tW tTt, ~~~ 
flti ..... 

~~~ ~~f~~ 
t('IfT 'iT I lfA"r.<r ~ irtt ~ 
ifi1WI 

Sbri Ralll'a: Mr. Speaker, Sir I 
think you have heard what fell f~m 
the lips of my hon. friend, the Minis-
ter of Parliamentary Affairs just now. 
Next to the Leader of the House, from 
that side, the Minister of Parliamen-
tary Affairs is expected, even if he 
cannot set an example, 8t least to 
follow the example set by thE' leaders, 
the present leader and the former 
leaders Of the HOUse under whom hE' 
had the honour of being the Minister 
of Parliamentary Affairs. I do not 
wish to go more into the impropriety 
of what he has said. I would request 
him, through you, to withdraw the 
remarks that he hIlS made. 

SOUle bon. Members: No, nO. 
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Shri Satya Narayan Sinha: Sir, I 
will say ..... 

Mr. Speaker: He need not say any-
thing. In this excitement if some-
thing is said, even though at that 
time it may not be so offensive, really 
at that time it is liable to be taken 
amiss also. What I understood him 
to say was. . . .. 

Shri Ranga: What he said is the 
most important thing. 

Mr. Speaker: He only said that if 
·a Member is speaking from this side 
and he is interrupted and not allowed 
to proceed with his speech. Tj1at is a 
game where both can play (In-
terruption). Order, order, Why 
is it that I am not allowed to say 
what I want to say? It is very 
strange. Really, I am surprised 
whether this House wants the pro-
ceedings to continue or not. What 
he wanted to convey was that we 
haVe to listen patiently when on one 
side some hon. Member is making a 
speech. Hc should be heard with 
patience. with restraint, everything 
that he has to say, though the other 
side might differ from what !he says 
(Interruption). Similarly, he wanted 
that when Shri Chagla is now making 
his speech he should be heard with 
patience. That was all that he wanted 
to convey. There shOUld not be any 
other meaning in that. That is what 
I heard and what I have understood. 

.w fI'i1' ... ~ (~) I 

~~ ~ ~;;r f~~. ~ ~ ~ 

~. . . . 
pm ~ :~~ lfiT 

<FTf ~';;r if(\' ~ ~ ~ I 
.-rT (lit !Iii (I.,;:c (Cfi"Vmi) : ~ 

~ ~ ~~.Wfit;~ ~ 
iffif ~~~~ ~~~~ 
f.r. f~ it Ifirof :;frtT <t't ~ ~ Wffi'f 
'lfiTm~ ~~ I r;frtT~~ 
f~ iti~~ ~I ~ 
~ of #'eft ~ 'fiT ~ ~ ~ ~ 

m m ~~m'fi)m~m 
:.i!m ~ I 

Shri Ranga: You are saying, Sir, 
what you felt, what is your concep-
tion of what he must have meant and 
you say that it would not be so offen-
sive and therefore it need not be 
taken serious notice. of. But he 
knows what he said. He ought to 
know what he has said is wrong and 
that he has set a bad example to ..... 

Some hon. Members: No, no. 

Shri Ranga .... the huge mass of 
Members who are behind the Prime 
Minister and thp ruling party. There-
fore, once again. in all decency,-he 
stands for decency I hope, and also 
the Prime Minister-I would say, he 
would be doing himself credit, and 
not discredit, if he has the decency 
and decorum to get up and apologise 
to this House for ha\,jng said those 
words. 

Shri H. N. Mukel'jee: I w;sh only 
to say, Sir, that you have been good 
enough to show a certain kind of in-
dulgence in the case of the Minister 
of Parliamentary Affairs, pos~Thly be-
cause he hardly ever opens his mouth 
in this HOl.L'le and yet when he speaks 
he creates trouble. We expect that, 
the Minister of Parliamentary Affairs, 
if he does speak, intervenes positively 
in order to help solution of a situa-
tion. We expect that the Leader of 
the House or the Minister of Parlia-
mentary Affairs, if they intervene in 
the proceedings at all, when there is 
an exhibition 'Of temper in the atmos-
phere try to assuage the feelings in 
the House .... (Interruption) . 

Dr. M. S. Aney: House alone? 

Shri H. N. Mukerjee; What hr.. 
happened is that the Minister of .Par-
liamentary Mairs .... (lnte'I"T'Uption). 

Mr. Speaker: Order, order. 

Shri H. N. Mukerjee: I was there-
fore, only expecting, from decency 
and out of a sense of propriety \he 
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the Minister to apol'ogise to the House 
and withdraw the words which he has 
used. 

Mr. Speaker: I would appeal to 
hon. Members that some minimum 
.standards at least must be maintained. 
I am sorry to note that we are going 
lower every day,. At this moment, 
this is not the attitude that should be 
-exhibited. We ought to be c'onscious 
-of the fact that we are being watched 
not only by those who are present in 
the galleries but ,by the whole nation 
-or by the world itself. I said the same 
words the other day. The House 
should be mindful 'Of its own reputa-
tion that it has so far maintained. I 
would again request most earnestly 
the Members that they should be 
-careful in that respect. 

Shri Ranga: Sir, I would have 
appreciated very well what you have 
.said just now if you had b-een good 
enough to ask the Minister of Parlia-
mentary Affairs whether he would 
good enough at least to say that he 
is sorry for having used those words 
and that he withdraws those wprds. 
(lnterrv.ption) . 

Shri Hari VishBu Kamath: Sir, I 
Tise to a point of order. 

Mr. Speaker: I have just heard 
the h'on. Member. 

Shri Bali Vishnu Kamath: There 
is another point. In your own ruling, 
your historic ruling, you have quoted: 

"In February 1958 Shri Feroze 
Gandhi, in the course of his speech 
referred to certain notes of the 
Finance Minister to the Principal 
Finance Secretary. He alro quoted 
from them in his speech. On an 
objection being raised as to how 
the han. Member had got access 
to these documents, Shri Feroze 
Gandhi stated 'If I were to reveal 
all the sourc~ of my information 
this enquiry would never have 
b-een held. I cannot'." 

Then the Speaker gave the rulin, and 
observed: 

"It is not necessary to divulge 
the source of information. It has 
been repeatedly held in courts at 
law that even if a document ia 
obtained by stealth, so long as it ia 
genuine it is admissible in evi-
dence." 

The Member then placed the docu-
ment 'on the Table of the House. At 
that time, Sir, none of the Minister. 
who then adjourned the Treasury ~en .. 
ches had the guts to advise Shri Feroze 
Gandhi as they are advising me to-
day. Was it because he was closely 
related to the former Prime Minister. 

Shrl C. K. Blulttacharyya: LeI: 
Shri Kamath keep his secret to hia 
soul but let the Hon'ble Minister be 
allowed to proceed .... (Interrv.ption). 

Shri Hari Vishnu Kllmatll: The 
whole country knows it. 

Mr Speaker: Is ~It !I justiflcauOll 
now,' or does it preclude the Govern-
ment now from saying that he must 
have done this or that, simply becauae 
at that time they did not say that? 

Shrl Hari Vishnu Kamath: They 
are ad:opting dQuble standards. 

Mr. Speaker: This is no ground. 

Shri Hart Vishnu Kamth: That Wu 
because he was Feroze Gandhi. 

,Shrl M. C. Charla: I am not ask-
ing my hon. friend tt) divulge the 
source of information. He can h~ 
to his bosom. All that I am sayinC 
is-after all, 0lU" ideas differ and OUl' 
standards differ-what I would haTe 
done under the circumstances. 

Sir, it is a very serious matter. 
Orissa, t'o my mind, is a small com-
pany matter. Here is my hon. frieM 
the Defence Minister. There are 
military secrets. All the time th' 
Opposition is talking of Pakistan spy 
ring. What is going to happen W 0_ 
administration ..... . 

Shri Hart Vishnu It.maUl: He '-
challenlling your ruling again. 
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Shri M. C. Charla: What i~ going 
to happen to 0UiI' admInistration if 
people can be tempted to give our 
secrets? What is going to happen to 
OUr defence? 

Shri H'ari Vishnu Kamath: He is 
challenging your ruling. 

Mr. Sp:!aker: Ordar, ordar. Should 
I stop him from speaking? 

Shri M. C. Chagla: Sir, appeal to 
this House, particularly to the mem-
bers of the opposition, to realise the 
C'Onsequences of what they have done. 
I think I have said enough on this 
point. 

Let us come to the CBI report it-
se!!? The reasOn why we did not 
place it on the Table of the Howe, 
our refusal to do BO, is because as 
part 'of the report of the Sub-Com-
mittee, it is part of the Cabinet pro-
ceedmgs. And I will tell you exadly 
what this report is and why it is that 
we say' that it is not in public inter-
est to lay on the table. It is a secret 
Qocument and is a part of the Cabinet 
proceedings which cannot be laid on 
the Table of the House. 

This is not an investigati'on; this is 
an inquiry .... (laughter). Please do 
Dot laugh. The other day, my hon. 
friend, Shri Bhupesh Gupta said in 
tne other House that he has looked 
into the Oxford Dictionary and found 
there was no difference between in-
quiry and inves'tigation. I also con-
ault the Oxford Dictionary sometimes 
and. I am sure my han. friend, Shri 
Hiren Mukerjee, the well-known 
professor of English, also does it. 
But the book that he should have 
consulted was not the Oxford Dictio-
nary but the Code of Criminal Pro-
eedure. To anyone who has an ele-
mentary knowledge at law it is clear 
'that what was done by the CBI was 
not a criminal investigation within 
not a criminal investigation within 
the meaning 01 the Code of Criminal 
Proredurf>. Now, let me explain 
.learly what happened. 

Shri U. M. Trivedi: What dose the 
name CBI mean? 

Shri M. C. Chagla: I will explain 
everything. It is open to the Cabinet 
to employ any agency togellier infor-
mation. They cquId have sent the 
Cabinet Secretary, they could have· 
sent a Joint Secretary 'of the Home 
Ministry or any other officer. 

Shri Ranga: They ('Cull! have sent 
some thieves also. 

Shri M. C. Chagla: Instead of that 
they availed themselves of the ser-
vices of the agency of the CBI. But 
what I want to emphasize is that while 
CBI were making this inquiry, they 
were not perforpling any statutory 
ftmctions no statutory functions-
were perfonned by them· 
either under the Code of Criminal' 
Procedure Or under the Delhi Police-
Act. And I will give you the reasons. 
What did the OBI do? All that they 
did was, as they had access to thEt 
ofticial documents of the Government 
of Orissa .. 

.Shri Surendranath Dwivecty: A 
case was registered by! them. 

Shrl M. C. ehagla: They did not 
examine a single Witness orally. They 
did not look at the books 'of the ft.nn~ 
concerned .... 

Shri Surendranath Dw;ivedy: They 
were not available. 

Shri M. C. Charla: .... either 
Orissa Agents Kalinga Industries or 
Kalinga Tubes. The only documents 
they examined were the documents 
whiCh were made available to them 
by the Government of Orissa. The}' 
did not ask the Ministers 1'01' any 
explanation. My hon. friend knows 
1hat when the police investigates they 
aak for an explanation from the ac-
cused person. Nothing of that nature 
w~ dOlre, except analYlSing what the 
books of the Orissa G'overnment dis-
cl'osed. Is it suggested that this is a 
report of a criminal investigation? 
My han. friend, the Home Minister 
has been using the word 'inquiry'. r 
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have got the answers he has given 
both here and in the othcr House. He 
has made a distinction betwcen Jfl-

qUlry and a formal investigation. With 
great respect. he is perfectly right. 
All that this body was doing was no-
thing but an inquiry, to give certain 
facts to the Sub-Committee; it was not 
an investigation as is understood in 
law. 

Sbri Hari Vishnu Kamath: Sir, 
I rise on a point of order. May I in-
vite your attenti'on to rule 370? The 
hon. Minister has :referred to the CBI 
and stated what advice they gave and 
what inquiry they made. Rule 370 
explicitly states: 

"If, in answer to a question or 
during debate, a Minister discloses 
the advice or opinion given to him 
by any officer of the Government 
by any other pers'On or authorty. 
"-and CBI is an agency of Gov-
ernment, as you have held rightly 
in your ruling-''he shall" .. 

Note the word "shall"; it is m&ndatory. 

"he shall ordinarily lay the relevant 
document .. 

An hon. Member: The word 
'''ordinarily'' is there ...... (Interrup-
tions). 

Sbrl llari Vishnu Kamath: Sir, 
why do they shout? Let the Speaker 
decide it. But why this cacophony? 
The rule says: 

"he .... he shall ordinarily lay 
1he relevant document or parts of 
-document containing that opinion 
or advice or a summary thereof 
'>n the Table." 

Now, coming to the word "ordinarily" 
what does it mean? Sir, since you 
are bolding the highest position, you 
know that it should mean that a .par-
Ucular thing should be done: if it is not 
contrary to the national interest. So, 
I would implore you to direct the Gov-

ernment to lay it on the Table of the 
House. 

Mr. Speaker: Shri Kamath will 
realise that this is a provision on how 
the papers are to be laid On the Table 
of the House. Suppose a Minister has 
to lay a paper on the Tab!e this rule 
prescribes the procedure, the manner 
in which it should be done. 

Shri M. C. Chagla: Therefore, I 
I was saying that this particular re-
port which my learned friend flour-
ishes is, at best a one-sided ex-parte 
statement ..... . 

Shrl Ranra: Question. 

Shri M. C. Charla: ...... prepared 
by this agency after investigating the 
books 'Of the Orissa Government. I 
am glad that Shri Dwivedy paid • 
compliment to the CBI. 

Shrl Surendranath Dwivedy: So, 
he agrees with me. 

Mr. Speaker: Now We must li.;ten 
to what the Minister has to say. 

Shri M. C. Charla: I was a Judge 
once and I say this with all the confi-
dence that I possess that I would not 
hank a dog on the basis of an e:t: 
parte statement like this. My han. 
friend wanted the Sub-Committee to 
come to the conclusion that the Chief 
Minister and Shri Patnaik were guilty 
of misappropriation and all sorts'of 
unmentioQable offences on what? On 
the strength of an e:t: parte statement? 
But the matter does n'Ot end there. 
My hon. frlenddoes not know the 
whole history. 

Shrl Z. B. Krlpalani: We want a 
commission of inquiry .... (lnteffUp-
tions) . 

Sbrl Harl Vishnu Kamatb: What 
about the Mundhra scandal inquiry! 

Shri M. C. CbarIa: But the matter 
does not end there. The Sub-Com-
mittee did not have merely this report 
with it. . 
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8hrl l. B. Kripalanl: We are not 
trying to hang any dog. 

Shri M. C. Chagla: You are trying 
to hang a human being. 

Shri Surendranath Dwivedy: We 
want a commission of inquiry. 

Sbri M. C. Chagla: But the matter 
does not end there. 

Shri Surendranatb Dwlvedy: It is 
wrong. 

Mr. Speaker: I would request the 
bon. Minister not to mind the inter-
ruption and continue his speech. 

Shri M. C. Charla: Sir, I am ob-
liged to you. 

This was not the only material that 
the Sub-Committee had. After this, 
the Sub-Committee examined Shri 
Patnaik, the Chief Secretary of the 
Orissa Government and other officers 
concerned, more documents were pro-
duced and their explanations given 
for the allegations made in this report. 
And the Opposition has based its 
whole case solely on this report, with-
out knowing what happened after-
wards. 

Shri Bari Vlshnu Kamatb: We 
know all that. 

iShri M. C. Charla: How do they 
know all that? 

Shri Hari Vishnu Kamath: Let 
it be laid on the Table of the House 
if you have the guts. 

Shri Surendranath Dwlvedy: I 
have those papers with me. If Shri 
Chagla wants to have a look at them, 
r am prepared to lay it on the Table 
of the House. 

Shri M. C. Charla: I refuse to look 
at those docwnents . .. (Interruptions) 

Sbri Hem Barua: The cat is out of the 
~ .... (lnten-uptiom) 

Mr. Speaker: So long as I am all 
attention, the Minister need not mind 
the interruptions. 

Shrj M. C. Charla: I will not touch 
this contaminated document with a 
bargepole. 

The question is, why we did not 
order an inquiry, wihy did we not 
appoint a commission of inquiry. 
That is the point that has been made. 
When the Sub~Committee had 0'0 di-
fficulty in arriving at a conclusion on 
the material placed before it when 
the Sub-Committee was satisfied that 
pTima facie a caSe has been made out 
against Shri Patnaik and Shri Biren 
Mitra, where was the necessityl for 
Our recommending a commission of 
inquiry? For what purpose? If we 
had any doubt on any point, then 
we would have advise the Prime 
Minister to do so. 

Now. let us distinguish between 
the Commissions that were appointed 
in the case of Shri Ka'iron and in the 
case of Shri Bakshi. 

14.00 hra. 

In the case of Shri Kairon the 
late Prime Minister felt-I was 
not a member of the Government; 
I understand that the late Prime 
Minister felt that on the material 
before him there was no prima facie 
case holding Shri Kairon guilty of 
corruption or impropriety. He 
wanted an investigation and he had 
an investigation. In the case of 
Shri Malaviya, again the late Prime 
Minister thought that 'on the material 
before him he should either consult 
the Attorney General or an ex-judge 
of the Supreme Court. In the case 
of Shri Bakshi. it is the State of 
Jammu and Kashmir that has ap-
pointed the commission. In this 
case we have no d'oubt in our mind. 

Shrl Surendranath Dwivedy: You 
had no facts. 

Sbri M C. Chal'la: I say this with 
all the st~ength I possess that we had 
no doubt that the Chief Minister of 
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Orissa and Shri Patnaik had behaved 
in a manner unworthy of a Chief 
Kinister. We have said so. Then 
what do you want a commission of 
inquiry tor? 

Shri Harf Vishnu K~unath: Mun-
dhra case. 

8hri Nath Pal: May I ask him a 
question? 

Shrl Harf Vishnu Kamath: Com-
JIlana performance. 

Shrt M. C. Charla: If my hon. 
friends feel from the documents that 
theyl have that the law has been 
transgressed, if offences have been 
committed, everybody is equal .before 
the law and I can assure them that 
people who are guilty will be procee-
ded against according to the law. 

Shri J. B. Kripalani: When? 

8hri M. C. Chagla: But why a 
commission of inquiry? 

Shri Hari Vishnu Kamath: Why 
not'! 

Shri DaJi: To find out. the extent 
'of the loot. 

Shri Nath Pai: Mr. Speaker, Shri 
Chagla has been repeatedly flinging 
in our face the question; Why a 
commission of inquiry? Apart from 
quoting the worthy precedents he 
aet in holding commISSIOns of in-
quiry, may I draw his attention to 
the commitment made by the present 
Prime Mini!i~er, Shiri' Shastri, when 
he was the Home Minister and re-
iterated in this House by Shri Nanda 
his follower in that office, that they 
accept in toto the recommendations 
of the Santhanam Commission and 
the most important of them is the once 
there is prima facie case aganist a 
minister, Government shall compel 
him to resign and immediately insti-
tute a public inquiry, not a Cabinet 
inquiry? Has he read that? Has 
he accepted that? Is he speaklng 
on behalf of the same Government? 

Shri M. C. Cbagla: No, Sir; a8 I 
understand the position, this question 
might arise if the Chief Minister re-
fused to accept the decision of the 
Cabinet Sub-Committee and Govern-
ment ........ (Interruption) . Why 
arc my ihon. friends so impa-
tient? There are two important 
litigations pending a defamation suit 
filed by Shri Patnaik in the Patna 
High Court and a suit filed byl Shri 
Biren Mitra in the Cuttack Court, 
where these very allegations will be 
gone into. 

Shri J. B. Krlpaianl: He is ag.ain 
referring to them in spite of your 
ruling. 

Shri M. C. Chagla: Therefore the 
wh'ole of this matter can be thrashed 
out jn these courts. 

Mr. Speaker: If there are any cer-
tified copies of those suits or pro-
sle<;utions that have been filed in 

those courts, it would be better for 
me to regulate the debate if J get 
those copies because then I would be 
able to see whether some limits are 
being transgressed and whether any' in-
quiry Or those proceedings are being 
prejudiced. 

Shri M. C. Chal"J.a: Certainly; I 
shall immediately see that you get 
the certified eopy of the plaint in 
both the suits. As I understand, 
Shri Patnaik has filed a suit of defa-
mation against the Indian Erpress 
for repeatinl the same allegations 
whiCh are now being relied upon by 
the Opposition. 

Some hon, Members: No, no. 

Shrl Raghonath Slnlrb: On the 
same issue. 

Shri M. C. Chagla: Sir, I refuse to 
go and discuss the merits of the 80-
called report to which reference has 
been made by my' han. friend, Shri 

. Dwivedy. beacuse if I have ttl do so, 
it would really come to this that 
they would compel us to admit the 
genuineness and the validity of the 
document. 
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8hri Bari Vishnu Kamath: You do 
not want to do it. 

Shri M. C. Chagla: That is the 
positIon in which I would not want 
to put myself. 

Shri Ilari Vishnu Kamath: The 
big cat is out; a very big cat at that. 

Shri M. C. Chagla: I must repel 
one charge which to my mind is a 
very serious charge, speaking for 
myself. The language that Shri 
Dwivedy used was that there was 
po'itical pressure on this Sub-Commi-
ttee. 

Aft bon. Member: That is a fact. 

Shri M. C. Chagla: I have lived 
long enough and I do not understand 
what political pressure means. 

Shri Hari Vishnu Kamath: You 
'are not a politician. 

ISbri M. C. Charla: I have not 
',suffered from i~. I was not a 
'politician, ) waR a member of the 
Sub-committee; I have signed the 
report. Sir. I have suffered from 
many, maladies, but I have not 
suffered from this particular malady 
which I do not understand and which 
I cannot diagnose, the malady 'Of poli-
1tical pressures. I do not think that 
'-any political ,pressure can prevent me 
'from giving honest advice to my 
,Prime Minister. I am not concer-
ned 'With what X said about the re-
port and what Y said about the cha-
racter of a Chief Minister. The re-
port of the Oabinet Sub-Committee 
is there; the Prime Minster's state-

. .ment is there. 

'Shri Nath Pal: That means, it is 
'genuine. 

'8Ml Bari Vishnu Kamath: A£ccrr-
,ding to Government it is not here; 
where is it? 

Sbri M. C. Charla: May I a~k this 
question: If we were submitting 
ourse1ves to poitical pressure, why 

did we not give a clean bill to Shri 
Patnaik and Shri Biren Mitra? Wh7 
did we say that they are guilty of 
impropriety? 

Shri Daji: You dare not: it was !IO 
open. 

Shri Hari Vishnu Kamath: Sir, 
on a point of ordar. He says that 
the report is there. Where is the 
report, I want to know. 

Shri M. C. Chag'la: In conclusion, 
we arc at one with the Opposition on 
maintaining high standards of ad-
ministration. Wc are one in eradi-
cating corruption. AI; I said. this 
country is saddled with that and this 
country must put it down 'if the 
country is to survive at least spiri-
tually if not physically. But I 8!-
sure the Opposition that at least in 
the Orissa affair the Government 
and our Prime Minister have done 
all that was necessary ........... . 
(Interruption) . 

Some hoa. Members: Question. 

Shri P. K. Deo: Mr. Speaker, Sir, 
at the outset I congratulate you on 
your momentous and historic ruling 
on the 26th of last month on my quo-
ting from the eBI report which has 
not on1y enhanced your stature but 
has enhanced the stature and pres-
tige of this House. 

14.09 hn. 
[MR. DEPUTy-SPEAKER in the Chair] 
Sir, I was not here that day. I 

returned on the 9th of this month and 
on that very day I placed a copy of 
the document with the usual ,certi-
tlcate of authenticity. I will be utilis-
ing that for quoting in my speech. 

Sir, last September when a No-
confidence Motion was tabled against 
the three-month old Shastri Govern-
ment, we the Members of the Swatan-
tra P~rty, as responsible Members of 
the Opposition, desisted from support-
ing that due to obvious reasons, be-
cause the Ministry deserved a trial. 
The Ministry deserved a chance to 
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acquit themselves well if they could 
BDd they had the blessing of the tal-
lest living Indian today, that is, Rajaji. 
Subsequent events have unfolded a 
dift'erent story and it is the compul-
sion of conscience and the compulsion 
of duty that has constrained us to 
support this motion so ably moved by 
my hon. friend, Shri Surendranath 
Dwivedy. 

When the Government suppresses 
faets from the people and Parliament 
and deliberately misguides the coun-
try by st3ting wrong facts, throws its 
mantle of protection 1.0 give shelter 
to corrupt partymen, we have no 
other go but to support this motion. 

Sir, I want to quote from the ~vrit
iBg of Mahatma Gandhi, the Father 
of the Nation, in the Ranjan of the 
13th July, 1947. He has said:-

"One cannot reach truth by un-
truthfulness, truthful conduct 
alone can reach truth". 

Sir, to err is human, but it is only 
1lJe bold who admit their mistake and 
correct their stand. 

Sir, I remember that day in 1962 
when I pointed out, through you, to 
the then Prime Minister that he had 
committed a mistake in his statement 
and how the gentle colossus, the late 
lamanted Jawaharlal Nehru, came to 
tile House with all the dignity and 
respect he commanded, how he bowed, 
before you with all the humility, and 
be not only .corrected the' statement 
but begged apology of the Speaker. 
the House and the Member for the 
mistake he committed in his state-
ment. This is the example. It enhanc-
<>d his stature. But today those who 
swear by the name of Gandhiji and 
Pandit Nehru. instead of realising the 
mistake and trying to correct their 
stand by appointing a commission of 
inquiry to find out the truth, fume 
and fret over official secrets being got 
at by the Opposition M.Ps. After the 
('at being out of the bag. it is too late 
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in the day for Shri Nanda or Mr. 
Chagla to abandon the formal pre-
tence of the unawareness of the autho-
rity of the document. Mr. Dalton re-
signed for the inadvertent leakage of 
a report. Mr. Profumo resigned not 
only from the Ministry but from the 
House of -Commons for having mis-
guided the House on a very trival 
matter. 

Sir, today I will quote from a dOCU-
ment-it is not secret; you need not 
fear-which says: 

"This inquiry would have serv-
ed no purpose whatever if no les-
sons could be derived from it. r 
think, if I may say So without 
presumption, that the following 
principles seem to be establish-
ed .. 

(5) In a Palriamentary form of 
Government, Parliament must be 
taken into confidence by the Min-
isters at the earliest stage and all 
relevant fa.cts and materials 'Dust 
be placed before it. This would 
avoid difficulties and embarrass-
ment being caused at a later stage 
when Parliament gets the neces-
sary information from other 
sources." 

(Sd.) M. C. Chagla, 10-2-1958, 
that was Chailia the Judge on 

the enquiry on L.I.C., and today he is 
Chagla the Minister. Has he got the 
guts to say that he will Bend his 
policeman to arrest Chagla the Judge 
now? We all knew that the intention 
had been to shelter the truth. The 
later inclusion of a legal luminary 
like Mr. Chagla in the Cabinet Sub-
Committee created doubts in our mind 
if the intention was mala fide, the in-
tention was to hoodwink the people. 
It has created a genuine doubt in our 
mind that they will present the roun-
try with a very bitter pill to ~wallow 
and that bitter pill has come. 

Nandaji's broadcast to the nation on 
SadnchoT of 7th May, 1964 and his 
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pledge to the nation that he will re-
sign if he fails to stop corruption 
within two years prompted us and 
we submitted a memorial. The Orissa 
case is the acid test of his sincerity 
and of his Sadachar. We'" asked· 
for a commission of inquiry. We 
never wanted that they will sit over 
and give the judgment. There was 
abundance of evidence and no lack of 
precedents and there was the compul-
sion of the public interest which com-
pelled us to submit a memorial to the 
President for setting up a commision 
of inquiry. Many impediments were 
raised on the way. As has been point-
ed out by Mr. S. S. More, as soon as 
this thing leaked out, Shri Biju Pat-
naik filed some case in the Calcutta 
High Court for damages worth a ~rore 
of rupees. He will not dare to file 
such a case in any other Court because 
there he would have to pay an au-
valerum court fee worth about lakhs 
of rupees. He selected the Calcutta 
High Court because by paying only 
Rs. 20 he could file a suit for damages 
worth a crore of rupees a special fea-
ture of Calcutta High Court. That he 
did to put an impediment and to take 
the plea that the matter is sub judice 
and cannot be discussed and no com-
mission of enquiry can be held. The 
matter was then referred to Mr. 
Sanyal, the Solici tor General, for his 
legal opinion and he gave an opinion 
that a commission of inquiry could be 
instituted. He was murdered two 
days after. 

Shri Ranga: We do not know who 
did it. 

Shrl P. K. Deo: Instead of setting 
up a ,commission of inquiry, why the 
executive arrogated the power.,f a 
judge and sat in judgment over the 
doings of their partymen-that is the 
explanatiOn we need. These sclf-
styled judges could not be insulated 
against the party pressure and would 
not free themselves from the corrupt 
influence of the syndicate. Now, a 
bogy has been raised over the investi-
gation. My friend Mr. Dwivedy has 
quoted t),e date of the order on which 

the case was instituted and the order 
was given to start investigation OD. 

those very cases. In the beginning. 
Mr. Biju Patnaik suggested that the 
C.B.I. may be sent to Orissa to give 
their comments, But in the course of 
investigation, when they knew how 
the wind was blowing, they started 
another bogy and another pressure, 
that is, the little A.I.C.C. at Ranchi, 
saying that the State Ministers are 
not Central Government employees 
and SO the C.B.I. has nothing to do 
with the State Ministers. If we go-
by the Santhanam Committee Report. 
the Santhanam Committee categori-
cally stated that the State Ministers 
have no better status than the public 
men. After all, they are paid by the 
public and they have to bind ~hem
selves to a certain code and to a cer-
tain discipline. If it would have been 
in the U.S.A., it would have been a 
Faderal concern and it would have 
been investigated by the F.B.I. 

Here, the Cabinet Sub-Committe<-
started exonerating all those Ministers 
against whom there were charges. 
How the independence of an emin<-nt 
judge like Mr. Chagla got bogged in 
the morass of Party interest could 
easily be seen from his speech, from 
his performance. that he gave just 
before me. The complainants are not 
given a chance even to su.bstantiate 
their charges. When we found there 
was conflict of public duty and ~al·ty 

embarrassment, the narrow vision of 
immediate party interest always do-
minated in those who sat over the 
judgment. I .congratulate the C.B.I. 
for their devotion to duty. Though 
the C.B.I. was not permitted to make 
a full investigation and the files were 
not made available to them, still the 
C.B.!. has revealed that it is not just 
a deal here and there but it is n eYS-
tematic pattern of operation in which 
public funds were recklessly diverted 
to serve the party ends by tampering 
with official flies, fraud, cheating, 
abuse of authority for personal gains. 
favouritism and causing colossal loa 
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to the public exchequer of Orissa to 
the tune of nearly a crore of rupees. 

Sir, if you will go through all those 
papers, you will see that the entire 
conspiracy was hatched on the 17'th 
November, 1961-that is the memor-
able day. You will find that on that 
day, the circular of the coalition Min-
istry which said that whatever pur-
chase will be made could only be 
made through the gOOd offices of the 
D.'G.S. 8. D. was scrapped and a new 
circular was issued by the Patnaik 
Ministry that the Orissa Agents 
should be patronised. We knew from 
the papers how the Orissa Agents sup-
plied tubes to the Orissa Government 
at a much higher price than the rate 
quoted even in their price-list or (!ven 
at the rate at which they sU.l>plied to 
the Central Government or t... other 
private parties. On the same da>, that 
is, 17th November, ]961, the Chief 
Secretary, Mr. Sivaraman, at the in-
stance of Mr. Biju Patnaik, writes 
to the Neyveli Corporation to release 
Mr. Srinivasan against whom ~ome 

cases were pending with the Special 
Police Establishment at Madras. There 
was no advertisemen t for the post. 
The' appointment was never processed 
through the Public Service Commis-
sion. This man was appointed on a 
fantastic pay and just to show favourll 
to Mr. Biju Patnaik, he was appointed 
as Chief Engineer in Paradip Port 
and within five days of his appoint-
ment he placed an order for Rs. 16 
lakhs worth of tubulur structures of 
which immediately Rs. 14 lakhs wt!re 
paid as advance, and uptill now the 
tubulur structure are lying in the pre-
mises of the Kalinga Industries, be-
caUSe later on it was found that 
tubulur structures will not be usable 
in the saline climate, that is, in the 
port area. A paper in the meantime 
has been circulated, a cyclostyled, un-
named paper, as a means of defenre 
to defend the various sordid tra"SB,C-
tions that they had indulged in, and 
there it is mentioned that alI these 
advances used to be paid during the 
period of the Coalition Ministry. It 
is all false. It anybody brought to 

light this sordid state of affairs, it 
was the Coalition Ministry, and it 
was Shri Raj Ballab Mishra, the Gana-
tantra Parishad Minister for TrIbal 
and Rural Welfare Department, who 
pointed out this mistake and immedi-
ately stopped it, and that was bow 
the quarr~l started between the two 
partners in the Coalition Ministry. 
And Shri Biju Patnaik who then 
claimed to be the architect of the 
CoalitiOn plunged headlong in I)usting 
the Coalition Ministry and in purchas-
ing MLA's and in trying to have It 
group of his own, and ultimately he 
WEis successful in his game. 

The Cabinet Sub-Committee had 
recorded its profound concern .1t the 
picture emerging as a whole from the 
series of such individual transactions 
in many fields of activity of the State 
Government, of improper use of 
authority by the leaders of the Gov-
ernment but to our surprise, they 
came to' th" conclusion that: 

.. Til all falnleSS, their examina-
tiOh of the material available did 
not reveal that in various transac-
tions in which Mr. Patnaik was 
concerned, he had personally de-
rived any pecuniary benefits.". 

They are all honourable men. Shri 
Lal Bahadur Shastri went a step fur-
ther and while summing the conclu-
sion of the Cabinet Sub-Committee 
offered a similar clean chit to Shri 

"Bh-en Mitra also. Let him explain to 
the country the basis for this finding 
of his. 

There has been a unanimous de-
mand from this side that nothing :ohort 
of a commission of inquiry is going 
to satisfy us. That is the demand 
made by the leading papers of our 
country too. In this regard, I would 
like to quote from the leader of the 
Hindustan Timl's. It gays: 

"Was this conclusion arrived <:t 
in good faith? Could any reason,· 
able group of men acting with 
high attachment to standards of 
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integrity in public life have reach-
ed a similar conclusion? On the 
material which is now fortunately 
available to a wider panel or 
judgment than the Cabinet Sub-
committee constituted, the answer 
must be 'No'. must be unqualified 
'No'''. 

Then, The Statesman has written, the 
same thing. n-wants -to know "whe-
ther the CBl's findings are accurate, 
and if so, why the Cabinet Sub-Com-
mittee so lightly dismissed the charges 
as mere improprieties and asks what 
Government and the ruling party pro-
pose to do now." It further observes: 

"If big men (,an shelter behind 
technicalities, so can lesser men.". 

Not a single newspaper in this <.oun-
try has supported the action of Gov-
ernment. We still feel that to support 
these blueeyed boys of the Congress, 
all along an attempt has been made to 
shelter them by throwini the mantle 
of protection or by quotini some !ech-
nicalities or things like that. 

Right from the beginning, when the 
question of Army goods meant for 
dropping in the NEF A area being sold 
in blackmarket in Calcutta was rais-
ed in this House, ever since the ques-
tion of amassment of huge assets m 
the foreign banks contravening the 
foreign exchange regulations was 
raised in this House, and lastly in 
1960 when Shri La) Bahadur Shastri 
was the Minister of CommerCe and 
Industry, I had brought to light seve-
ral charges of mala fide action of Shri 
B. Patnaik & Co" the managing agent 
of Orissa Textile Mills, prejudicial to 
public interest and to the shareholders' 
interest. and demanded an investiga-
tiOn into the affairs of the Orissa 
Textile Mills under section 15 of the 
Industries Development and Regula-
tion Act. and suggested that the man-
agement should be taken over under 
section 18A of the same Act, as in the 
case of the British India Corporatien. 
Shri La! Bahadur Shastri threw 'lis 

usual mantle of protection, and so, 
that support or that protection has 
started right from the beginning. Even 
on that occasion, the Members of Par-
liament from my State, headed by no 
less a person than Shri Bishwanath 
Das, the present Governor of U.P., 
went on a deputation to Shri Lal 
Bahadur Shastri and asked him to 
take steps against Shri B. Patnaik, but 
nothing happened. 

The CBI has given to the country 
the worst picture of chicanery and 
sordidness in public life in the ~oun
try in all the years since Indepen-
dence. We have been demandin~ a 
commission of inquiry. Shri B. Pat-
naik and his friends are also not :.:atis-
tied with the decision of the Cabinet 
Sub-Committee and the Prime Minis-
ter's decision. A persistent demand 
has been made in the Orissa LegLqla-
tive Assembly that there should be a 
commission of inquiry. Even Congress 
Members like Shri Pabitra Pradhan 
and Shri Surendra Patnaik, and other 
Congress MLA's have demanded a 
commission of inquiry. I cannot un-
derstand how in these circum3tance~ 
our Government are fighting shy of 
a commission of inquiry. If still there 
is time and if Government's intention 
is to salvage their reputation, if their 
intention is to retrieve the reputation, 
then instead of defending the action 
obstinately, I suggest that they should 
retrace their steps and revive +Jle pro-
posal for setting up a commis!lion of 
inquiry under the Commissiom of 
Inquiry Act, 1952. 

In this regard, I would like to point 
out the sorry state of affairs in Bihar, 
and in your State Sir, namely Mysore 
as well. In Mysore, even though so 
MLA's and two MP's have sent a 
memorial, and this has been further 
supported by 11 Congress MLA's, ~p 
till now, no action has been taken. 
In this case also. an inquiry was con-
ducted in secret, and the Prime Min-
ister gave a clean chit. In the ('ase 
of Bihar a Iso, the same thing has been 
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repeated, I do not know, with what 
motive. 

So, in conclusion, I beg to submit, 
that if truth has to prevail in this 
country, if the motto which has been 
written SO boldly in the coat-of-arms 
in this country, namely 'Satyameva 
Jayate' is to survive, then a -::ommis-
sion of inquiry is the only imperative; 
otherwise, I suggest that the motto 
may be changed from 'Satyameva 
Jayate' to 'Arthameva Jayate'. 
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~) ~ ~~ ~ ~~ ~fif; 
~ ~ Cfi1ftt ~ ~ ~m;rr f~ I 

-.:~~~fi'fi ~~'1"~qql~ 
~ mtIT ~ ~ v.m-r m 04 fof\14ld 
~ti'fin:UT~ ~ I m-~ 

~ it~S:"jiq fA~ ~ ~ 'Sffi\T<f 1{Cf 
lfi'{ ~ iT. ~ ;r@' i'fi6T fif; if'!' 
~ ~3i~f;fmf ~mit~, ~R 
~ ~ ~ flf; II1lr ft1ffu ~ 
~ 'l"T, ~ ~..-tT ~ fif; ~ 'q'if 

'q'ffi'R~) ~ ~, ~ ~ ~ ~ 
g~ ~ I~~;r@'~fi'fif.t;v~ 
~ ~~ lf~~m~~1 
~ ~ ~ om; ~ fi'fi .;;! t1I' "r,n: 
~r(~ I ~ m- ~, k m-
~ I ~i'fir~<mftk 
~ it <Tq If ,m sf m, w. 'q'if <n'i 
f~lfi'{'m1T ~ I ~~~ ~ fi'fi 
~ 'IfqQc@ ~ f~~ f.:rmm:, 
~ 9/R \!:I1>\1 (Glf<l( .. ~r ~ I ~ 
If ~ '3\1 (~lf<l~q ~ ~, fiR ~ 
;q'f~~ ~ ~ lfA;r@' m I . ~~~ ~~~~ 
~~m-r~, fif;f~~I" lf~ 
~ 'fmflfmmr ~ ~ I fiAi 
mm~it~ ~q-(~ 

~tT ':3'01'i'fiT itm ~ I. <n'i~~ 
~ fif; ~ om: m 9;ff.t qi{:f ~ If 
'\ri'f !fiT ~ ~ l{~ iliT m ~ 
~ ~mcft ~fi'fi~ "'~~MiT 
i(,~ ~ ~ itft ~ ~ i'fiVlT (t 
~ I ~~Ttm<tiW~~ 
'\ri'f it!ffil'TCf it m ~ ~ ~ 
~ I ~, im mcrrn ~ fif; ~ 'SffifICi 
~ ~ ~, 'I;fl'QR ~~, ~ 
~, 'I1I'ct(Glf4€<4'ri ~, ~ If ~ ~
m~ 01'(T ~ ,.m: ~ if'!' ~~ 
UN ot recorded. 

~ ~ If '4:~ itft "ffiforr ~ ~ "Ih: 
~ ~ ~~it~iJc.f ffi 
~~~ltiT f~ m~ 

Mr. Deputy-Speaker: Order, order. 
This will not be recorded. 

Sbrl Indrajit Gupta (Calcutta 
South West): :Mr. Deputy-Speaker, It 
was really painful for some of UI 
to listen to Shri Chagla, for whom 
I have the very highest regard. While 
listening to him, we felt that here 
was a man who had fallen Into bad 
company. It was 80 obvious that his 
conscience was locked in battle 
against his loyalty to his Prime MInis-
ter which is naturally restricted 
within the bounds of the oath he has 
taken. 

My hon. friend, Shri Bhagwat Jha 
Azad. who was supposed to be speak-
ing On behalf of the ruling party. 
from wath I could. understand of his 
speech. virtually contradicted the 
findings of the Cabinet sub-commit-
tee ....... . 

Sbri Bbagwat Jba lI.zad: _ am not 
contradict it ..... . 

Sbri IDdrajlt Gupta: I am not 
yielding. 

It was said that a prima facie case 
has been made out. What he said was 
that after the establlshment of a 
prima facie case and the resignation 
of the pemons concerned, there was 
no ground for a. furthtr court of in-
quiry. But my hon. friend. Shri 
Azad, argues that there is no prima 
facie case at all. In fact, listening to 
him I was wondering whether he is 
not really charoging the Cabinet with 
having taken steps to get rid of some-
body. a person who-according to 
Shl'i Azad,-should be really lauded 



4341 Motion of PHALGUNA 24, 1886 (SAKA) No-Confidence 4342 

as the greatest patriot, the greatest 
servitor of this country's interests. 

I do not wish to go into the de-
tails of this CBI repo~the docu-
ment which has been placed on the 
Table of the House by Shn Kamath 
-and the sub-committee's findings 
thereon, which the Government ben-
ches are understandably refusing 
either to own up or to deny, but I 
will say that I had expected an emi-
nent fonner Judge and an eminent 
juri~t likf' Shri Chagla to explain to us 
this glaring contradiction which ap-
pears in the sub-committee's report 
itself in two successive paragraphs. 
They may not be able to refer to this 
document because they are turning a 
blind eye io it, but he has said him-
self that he hillS signed this report, and 
he has not said that this is. not a 
~enuine report. On page 7 of this do-
cument as it is given to us, laid on 
the Table of the HOlL'!e, it says, If I 
may read: 

"The sub-committee feel that it 
~s necessary to record in all fair-
ness that their examination of the 
materials available did not reveal 
that in the various transactions in 
which Shri Patnaik was concerned, 
he had personally derived ally pecu-
niary benefit." 

This ;s one paragraph. The next 
paragraph says: 

"However, the sub-committee felt 
in the course of it.<; examination of 
the material, that the manner in 
which Shri Patnaik: and Shri Biren 
Mitra, directly or otherwise, con-
ducted Government transactions in 
which were alBo involved the inter-
ests of private concerns owned or 
controlled by them or by their re-
lations, was definitely not in keep-
ing with the normal standards of 
public conduct." 

1'0 my mind-I am not an eminent 
jurist like the Law Minister or the 
former Chief Justice, ..... . 

The MInister of Law (8brl A. K. 
Sen) : I am not one. 

Shri Indl'ajit Gupta: .... ,but to any 
lay man, an ordinary citizen ('.1 this 
country, this seems to be a remark-
able exercise in verbal pyrotechnics 
and nothing else. Here it is said that 
no pecuniary benefit was personally 
derived by Shri Patnaik. The next 
paragraph refers to the way that he 
and Shri Mitra had dealt with trans-
actions which involved their personal 
interests and the interests of private 
concerns owned Or controlled by them 
or by their relations-and it is on this 
ground that they have definJtely been 
found to be guilty of what the Cabi-
net Sub-committee tactfully calls ad-
ministrative impropriety. I suggest a 
very dangerous precedent is being set 
up here. 

A very respected and distinguished 
parliamentarian w\o was entrUSWd by 
this Government .... lth heading the 
committee On corruption which was 
set up, Shrj Santhanam, hal written 
an article which was published in 
one of the leading dailies. published 
before Shri Kamath had appeared 
with these documents. In that article, 
Shri Santhanam says referring to the 
allegations whi(,h were very wides-
pread and talked about .all round: 

". . .. these proceedings (meanine 
the proceedines of Shri Mitra and 
Shri Patnaik) were not merely 1m. 
proper but amounted to 11'018 mis-
use of power to bendt concerna in 
which the Chief Minlater was di-
rectly interested." 

He continues: 

"I 11m unable to imagine why the 
Cabin(~ Committee should hesitate 
to call it 'corruption' and try to 
lessen its gravity by inventing the 
new name .of 'administrative im-
propriety'. I do Dot think there can 
be any midway between bona fide 
error of judgment which generally 
ought to be excusable and mala 
fide misuse of power which can 
never be condoned." 

We are not concerned whether Shri 
Patnatk has earned gOOd money for 
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the State of Orissa. That is bc .. ~dc 

the point. We are conc~rned W,lth 

the very peculiar situation Whl,h 

arose. 1 would just ask yOU to con-

jure up the picture on~e more be.f~re 

your mind. Shri Patncuk l.S the Cruef 

Mini3ter. I am referring to .t~at 

period when he was the Chief, MlI~lS

ter of the State. There is his wile, 

an eminent lady, no doubt, I ha,,:e 

nothing against her personally, I did 

nut haVe tile pleasure of her acquam-

tance, Shrimati Gyan Patnaik. ,She 

is the Chairman of the Board of Dll'ec-

tors of Kalinga Tubes. She, of course, 

being the Chief Minister's wife, at the 

bumE;! tune is pructucmg ,galValllzeu 

iron pipes, tubes, steel fw'rutw'e, trus-

ses fluorescent lamps and a11 sorts of 

thi~gs, And all these products of 

Kalinga Tube.> are purchased in large 

quantities by the same State Govern-

ment which is presided over by her 

husband, SOO Patnaik. 

their own most Immediate and neclT-

est relatives are so mixed up and 

locked up with mOnopoly bUSiness 

Which they have converted into mo-
nopolies. Although it is LI::ing argued 

and has been argued, I believe, by 

ShIi Patnaik, that the CBr had no 

busine3s and has no bUSiness to in-

tervene in matters concerning people 

who are not direct employees of the 

Central Government, I Would say that 

this specific factor of interlocking and 

concentration which has hcpn display-

ed by Mr. and Mrs, Mitra and Mr, 

and Mrs Patnaik in Orissa, ccrtainly 

lays them open to the charge, which, 

r am glad to say, one of our leading 

daily ncw.:::papers has pOinted out, 

namely that in the USA such an action 

Would have been held &UiIty on the 

charge of illegal restraint of inter-

State commerce which invites certain-

ly the intervention of the Cent!':ll 

Governmcnt. This is what was rlone, 

At the other end there is, another 

lady, !:)llrimaLl l:;waramma Mjlr~ .. Her 

hband is the Deputy Chief Mim&ter 

a;'the same time. Shrimati lswaram-

rna Mitra is the sole pro~rietre3S of 

the Orissa Agents. Orissa Agents be-

comes the SOle agent 01 Kalinga Tubes 

Later on, of course, they also be-

come the agents for Kablia Indust-

ries, Jenson & NICHO .son, PIUll!~~ 

(India) Limited, Turner Hoare-:--. 

the gentlemen against wh?tn Dhrl 

Bhagwat Jha Azad was waxmg ve~y 

eloquent a little while ago; lill the blg 

'talist interests of Calcutta are 
caPl "hrimati 
there, and the sole agent is ~ . 

Iswaramma Mltra-Bengal Potte'l'lea, 

Delhi Cloth MUm, Dunlops clnd in 

some places Caltex. And t.b.ey become 

the sole agents, 

I would say t.hat all economists who 

have studied the developmen~ of Cci-

pitalism know about interlocking and 

concentration. But here t.a • ~ew 
form of interlocking and concentratxo? 

'Which is transferred from the DOImIli 

sphere of man and woman or husband 

and wife to aDOther sphere, where 
yenal politicians, corrupt Minilsters and 

I would, incidentally, like to know 

whether, in the COurse 01 these alle-

gations and enquiries, any reply has 

been received from Shri Sadashiva 

Tripathy, who now presides over the 

deGtinies of that State, who was the 

Revenue Minister at the time when 

many of these things were being 

done, and who himself, in his capa-

city as Revenue Minister, sanctioned 

many of these improper things which 

the 'then Chief Ministel' and Deputy 

Chief Minister did. Has any reply 

been received from him; if so, at what 

IStage is that enquiry, at what stage 

are the proceedings against him, be-

caUSe only lately he has been promot-

ed to the Chief Ministership of that 
State? I do not wish to go into this 

matter in further detail because 

enough has been said on this ques-
tion. 

Our Party has also pressed for this, 
that a proper commission of enquiry 

under the Commissions of Inquiry Act 
muat be Bet up. The point is this Gov-
ernment has pledged itself, in princi-

ple at least, to accept tlle main find-

ings of the Santhanam COmmittee's Re 

port, 8Jld I 'Would lay that the hard 
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core of this report, which deals with 
the question of how alleiations 
against Ministers, whether of the Cen-
tral Government or of the State Gov-
ernment, ought to be dealt with, the 
hard core of that report contains the 
l'ecommendation that if a prima facie 
case is established against Ministers, 
there are only two courses open to 
Government, if any prooer principles 
are to be observed. One is that a regu. 
lur case has to be registered for in-
vestigation with a view to prosecute 
the Minister concerned, the other 15 
that a commission of inc;uiry under 
the Commissions of Inquiry Act, 1952, 
should be appointed. Which cf these 
two courses is being followed:' Are 
they going to be allowed to get away 
with the loot? 

Shri Chagla of all people, an emi-
nent ex-Chief Justice, asked u.; here: 
"Why do you want a commission of 
inquiry? The man ha~ resigned, that 
is enough." I say he is <.t thief of pub-
lic property, and any ttie! of public 
property has to be brought to book 
and must answer for his acticllls. That 
is why We want n c'lmmission of in-
quiry. A commission of inqu1ry is 
needed for this very re3SGll. MEre re-
signation is not enough, because we 
have not yet set up suc.h standards 
of public life that a person who re-
signs once, or losp.s his JLb onc.e. can-
not camp back again by the backdool" 
?nd get even a cu~hlE"r, more lucrative 
job. Have you e~tabli3hed that 
principle or standard? It has net been 
established. Therefore, tht'!'e is a cue 
for a commission of inquiry, and I 
bt>lieve that all the plll'ties on this 
side of the House, and 1 am sure a 
number of Members on that ·I.it' of 
the House too, indiv/dued Members, 
are convinced a'bout thjl! that a com-
mi~sion of inquiry shonid be 5et up. 

An hon. Member: They will not 
acrept it. 

Shri Indrajlt Gupta: I would like 
to point out one thbg. 

15 hrs. 

An attempt is b~ing madt: in tf'rtain 
q uurters to limit the whole context 
and t'he scope of thil! motion of no-
confidence to what Mr. Azad referred 
to as this miserable little Orissa affair. 
F~t I would suggest to you. ;:IJ, that 
th~s matter since it has come up in 
thIS form, should be viewed in its 
proper context. It is not a question of 
individual's prlvate morals' it is- not a 
crisis of morals. If we ttY to put it 
on that plane, we will never be able 
to root out corruption in this coun-
try. It is not a question of any-
body's private or personal morals. It 
is the all-pervasive corruption which 
We see at the fountain head, at the 
higher echelons of administration and 
of the Government. This corruption 
is only the by product of the growth 
of monopoly capitalism whiCh thJs 
Government is fostering in this coun-
try. Where else do you find this 
interlocking of venal politicians and 
their immediate relatives, certain om-
cials of the Government and their 
linking with big businessmen and 
moneyed people? It is that which is 
producing this phenomenon. Today 
it may ,be the case of Mr. Patnaik. 
It wlll be somebody else tomorrow. 
How can we forget the typical exam-
ple of Mr. Ram Rattan Gupta, the bl, 
industrialist of Kanpur and a mem-
ber of thils House of the ruling party 
who took a loan of Rs. 13 lakhs from 
the Life Insurance Corporation and 
who had not bother«l to repay it al-
though repayment was long overdue 
and proceedings had 'been launched 
against him. Til! now he has been 
evading repayment. This gentlemen 
was nominated again by the Congret!ls 
Party in J 962 elections and on an 
election petition. the tribunal found 
that the election had been rigged and 
votes had been tampered with in the 
interest of the ruling party. by the 
returning officer. He was unseated. I 
want to know wh(·ther that returning 
officer. Mr. Nigam who did this tam-
pering of votes. did not do So on some 
quid pro quo. Certainly hI.' must have 
done it not on hig own volition. there 
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must have been a quid 'PTO quo. What 
was that quid pro quo? Maybe. Mr. 
Ram Rattan Gupta promised some-
thing because he is a man of meaDS 
and financial resources Or it might 
have ,been, as is seen from subsequent 
developments, immediately after the 
election that returning officer who had 
already been sUiperseded earlier by 
the U.P. Government was promoted 
to be the commissioner of a division. 
What is this phenomenon? 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shri Indrajit Gupta: I am asking 
this Government. 

Shri Daji: Sir, He i:; speaking as 
our Leader. 

Mr. Deputy-Speaker: I thought Mr. 
Mukerjee was the leader. 

Shrimati Renu Chakravartty (Bar-
rackpore); He is our fiTSt speaker he 
should get all the time that tihe other 
fir~t speakers got. 

.Shri Indrajit Gupta: It is in the 
hIghest public interest to unravel all 
th.!'! tortuous ties which are behind 
th~s phenomenon of corruption. Other 
Wlse, we will never be able to get 
at the root of it. So many things had 
been talked about and they had 
never been denied in this country nor 
are they being investigated and they 
concern people who are at the very 
top. Do you expect that the common 
man in this country, the smaller 
official, the humble peon or the rail-
~ay ticke~ collector or somebody 
ltke that, Will mend his ways so long 
as these things are allowed in the 
upper echelons? I want to know 
whether any Investigation or enquiry 
or examination or probee-choose 
any word you like, I do not mind, 
whichever word would smell sweet to 

you will be instituted on the basis 
of the serious allegations which have 
been circulated around this country. 
They had not been authoritatively 
denied. For exmple, when Mr. TTK 
was the Minister of Commerce and 
Industry, is it a fact Or not that in 
that period, TTK & Sons acquired sole 
selling agencies of a huge lot of 
things? I have got a long list, I have 
no time to read them, there are 17 or 
18 imported consumer products some 
of which certainly do not require 
any selling agency; they are so well 
known such as Max Factor's cosmetics 
or Bournvita. These things should be 
enquired into So that a high standard 
could be maintained. Is it a fact or 
not? Similarly. MI'. Morarji Desai'!' 
son is reported to have ·become one 
of these get-rich-quick people at a 
period when Mr. Desai was the 
Finance Minister. If his son paid his 
taxes as all honest citiZ'Cns should, 
we should like to know how within 
such a short period of time he is 
reported to haVe ncquiN.'d so much 
wealth. I have here with me a copy 
of a statement issued by the leadCT' 
of my group in the Andhra Pradesh 
Legislative Council. It has been 
issued in public and I see that he has 
been carrying on correspondence with. 
the Andhra Gov'ernment and there are 
some accusations about the allotments 
Of houses by the State Housing Board 
for middle income groups. 

Mr. Deputy-Speake!': We are not 
concerned with the Andhra Govern-
ment; the Andhl'a Government is not 
represented here. (Interruptions,) 
TllPy must have some relevance to· 
the motion. 

Shri Indrajit Gupta:: How can you 
understand the relevance unless you 
let me continue? I assure you that 
there is relevance. SinN' I do not 
like you to pull me up again. let me 
begin by saying what til(' relevance 
is. It concerns the present Union 
Steel Minister, Mr. Sanjiva Reddy. 
That is the relevance; thl,re is no 
other relevance. TIrc housing board 
has made allotments of its houses on, 
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the 29th of May 1964 to six persons 
of whom four names I shall mention. 
One is Mrs. Nagarathinamma wife of 
the Union Steel Minister; 'that is. 
Mrs. Sanjiva Reddy. The second is 
the wife of the present Chief Min-
ister Shri Brahmananda Reddy. The 
third is closely related to another 
Minister and the fourth is the Secre-
tary of the Andhra Pradesh Congress 
Committee. I am not concerned with 
thes-e last two for the moment. It is 
charged publicly that no public noti-
fication was made though that was the 
procedure and no lottery was taken, 
though that was also the procedure. 
It is found that allotments are made 
like this. Here again the beneficlary 
happens to be the wife of one our 
Union Ministers. Will an enquiry be 
held? 

Shrl Daji: It is a paying proposi-
tion to be the wife of a Minister. 

Shri Indrajit Gupta: It is my con-
tention that what has been brought to 
light by the CBI report and the sub-
committee's note thereon is something 
which is meant to subserve the 
interests, not of the ruling party as a 
whole but of a narrow powerful 
group within the ruling party. I want 
my friends on those benches to con-
sider this matter dispassionately. 
There'is a group. J know somebody 
says it should not be called syndicate. 
I do not mind if by any other name 
this stink can be made less stinky. 
But what is popularly known as the 
syndicate is a party, behind the scenes, 
without a shadow of doubt. Otherwise 
we cannot explain Mr. Atulya Ghosh's 
defence of Mr. Patnaik . . . 

An hon. Member: It is the com-
munist way of purging persons from 
the party. 

Shri Indrajit Gupta:...... and his 
fulminations against the CBI. It is not 
a question of political pressure being 
exercised in a way that Mr. Chagla 
put it; it is political pressure not 
from outside. It may be that it was 
within the ranks of the sub-commIttee 
itself because I find fqr several weeks 
or months, there are two distinct 
schools Of thought being propounded 
by different sets of congressmen about 

the CBI. There is one school which 
holds that this CBI should mean "Cat 
in the bag ~ndefinitely," now, wh~n 
we are talking about cats in the bag 
today. There are some people who 
want it to be relegated to the status 
of "Cat in the bag indefinitely." There 
are some others perhaps who felt that 
the CBr should mean "Catch 
Bij u's indiscretions or improprieties." 
There was a tussel in the first round: 
it was the latter who won; some sort 
of enquiry was instituted. These 
findings came before the Cabinet sub-
committee, and then, it seems that 
certain pressures forces were felt, 
which h<>d been at work long before. 

Reference hl>- already been made by 
other friends on 'lis side about a 
little AlCC at Rancni. I need not go 
into that again. But Mr. Atulya 
Ghosh, who is a very important 
political figure in this country. has 
recently made ·a statement-for which 
he got himself into trouble later on 
-that he refused to accept donations 
for the Congress from peopk! who 
were criticising the taxation policy of 
lhe ruling party. This led to some 

embarraS!lment. because there were 
some donars perhaps who do not 
'?ntirdy like the taxation policY as it 
is at present. and would like it to be 
liberalised. When he was asked why 
drculars were sent by him to different 
business houses for donations. 
Mr. Atulya Ghosh hastened to add that 
he did not mean "general criticism", "I 
.Jnly meant those people who criticised 
the Government in my presence." 
(Interruption). This is the rool of the 
matter. It is at Mr. Atulyu Ghosh's 
instance that the Chief Minister of my 
:nate. Shri P. C. Sen-he had no 
business to do so otherwise--went 
OL1t of his way to make a public state-
ment, and later he wrote a letter, 
defending his friend Shri Biren Mitra, 
which was very rightly resented by 
man v Congressmen in Orissa as an 
unw~rranted interference. The point 
is that there is a narrow group, call it 
as syndicate or what you will, which 
is operating behind the scenes. It is 
in the interests of this group that 
this thing has been done. 
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I would demand of the Government 

that they should also carryOn some 
little enquiry or investigation-or 
whatever they would like to call it-
into the allegations about the way that 
money has been spent by Mr. Atulya 
Ghosh in Bengal. The moneys 1 am 
referring to are public money-the 
money of the Assam Relief Commit-
tee, the money of the Bengal Flood 
Relief Fund-and 1 am confident that 
. an enquiry held will show that no 
,accounts are available of a large 
portion of these funds. But Mr. Atulya 
Ghosh has built himself a big country-
house for which a special road has 
been constructed at Government 
expense, for which at the back of the 
house. a plot Of land has been offi-
.dally notified by the Government as 
;8 forest, so that 4. to 50 forest guards 
could be brought there to do the 
personal work of Mr. Atulya Ghosh. 
I would like to know whether this 
has any bearing with the fact that 
the shares of Mr. Ghosh's newspaper, 
Jansewak which he produces in 
Calcutta,-the majority of shares of 
that Jansewak are held by Shanti 
Prasad Jain & Co.,-and that Mr. 
Shanti Prasad Jain, a notorious 
gentleman, has been hauled up in the 
courts for defalcation of Rs. 30 lakhs 
from Bennett Coleman and the Times 
oj India. The Special Police Establish-
ment.. I believe, has carried out an 
'~nquiry into that affair, but we hear 
no more of it. It is put in cold 
storage; shelved. We would like to 
'know about it. because I am trying 
here to point out the interlocking that 
prevails; we would like to know how 
far this interlocking and interlinking 
have gone and until we are able to 
get at the root of this, until the 
Government is prepared not only to 
tackle personal, individual cases of 
corruption but also to live, up to its 
.old pledge which is embodied in the 
directiVe principles Of the Constitution, 
it will never be possible to get at the 
roots of corruption. Here is article 39 
Of the Constitution-directive Princi-
ples of State Policy-wherein it is 
said that economic concentration of 
'power and formation of monopoly 

combines will not be permitted. Unless 
this Government has the honesty and 
the courage to live up to those 
directive principles, it will never be 
able to get at the roots of this corrup-
tion, One main reason fOr my party 
for supporting this motion of no-
confidence is that we have no confi-
dence whatsoever that this Council of 
Ministers is capable of performing 
that task . 

I will probably have only a few 
minutes left. I shall just refer to one 
or two other matters. I have already 
referred to the directive principles. I 
charge this Government with subvert-
ing and violating these directive 
principles. They are very quick--c.nd 
they are very easy-at preparing 
charges of subversion against others, 
\)ut I say a document, a statement, 
could be prepared, showing the 
corrupt and subversive and anti-
constitutional activities Of this Council 
of Ministers, 

Shri baji: Hear, hear. A White 
Paper, 

Shri Indrajit Gupta: Why should it 
not be prepared? Here is article 39 
Of the Constitution which, in clauses 
(b) and (c), says: 

"The State shall, in particular, 
direct its policy towards 
securing-

(b) that the ownership 
and control of the material 
resources of the community are 
so distributed as best to sub-
serve the common good;" 

(c) that the operation of the 
economic system does not result 
in the concentration of wealth 
and means of production to the 
common detriment;" 

I submit that these directive prineiples 
are being sabotaged and subveded by 
this Government, and that is why it 
deserves the no-confidence of the 
people of this country. 

I will say again. as I had occasion 
to mention the other day, that they 
are subverting article 191 of the 
Constitution by their behaviour in 
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Kerala. Article 191 (1) lays down all 
the possible grounds On which a 
person can be disqualified in this 
country from being chosen as, and for 
being, a member of the Legislative 
Assembly or LegislatiVe Council of a 
.State. There are five grounds given; 
these are exclusive. There are no other 
grounds on which it is possible to dis-
qualify anybody. I say that this Gov-
ernment not only did not disqualify 
certain people in Kerala from being 
chosen, from being elected, from 
21tanding for the election but in fact, 
t'he Home Minister boasted: "We 
wani them to stand so that the people 
may disown them." When once they 
are elected, once they are chosen, in 
terms of this .article, now, it is sought 
to prevent them from functioning or 
from being members of the Legislative 
Assembly and discharging their func-
tions as members. How is it possible? 

1 am sure Shri Asoke Sen and Shd 
Chagla can get out of it by SOme sort 
of legal jugglery or legal terms, but 
in all moral conscience, is this not a 
subversion of this article? I could 
understand it-though I would never 
agree, as my hon triend.~ 
to my right had said-
that if you had banned that party and 
said, "We will not allow the mem-
bers to stand for election" onc can at 
least understand the consistency of it, 
but when you have allowed certain 
citizens of this country to stand for 
election, to appear before the elec-
tors, to be chosen by them, what 
right have the Government got, after 
they are chosen. to prevent them 
from functioning as members of the 
State legislature? I therefore charge 
the Government with lSubverting the' 
Constitution itself. 

Not 'only that. They are subvert-
ing the faith of the people in parlia-
mentary democracy. Who will vote 
now? And why should they vote? 
Why should a voter exercise his vote? 
What is the use if I am allowed to 
('hoose a candidate, of my own choice 
and then that candidate is not alloW-
ed to function as my representative 
inside the Assembly? J~ this not a 
2438 (Ai) l.SD-7. 

subversion of my conatitutional riib\? 
And is this the way you hope to 
strengthen the foundations of parlia-
mentary tiemocracy? You are pre-
paring the path whiich leads inevita-
bly, has led inevitably, to an A,yub 
Kban or another dictator. You are 
the people who are subverting it. 

I would also say this. as hu been 
mentioned in our motion Of Do-con-
ftdence. The hon. Prime Minister is 
not present, but I would recall to you 
the first broadcast \hat he made to 
tile nation after assuming office, in 
which he gave a pledge that top 
priority would be given to the 
question of holding the price-line. We 
have not forgotten it. I charge this 
Government with breaking faith with 
the ,people and allowing things to 
come to such a ,pass what today a 
gigantic middle-class revolt is VlSl-
ble on every side in this country, 
people who never took to the path of 
agitation before. Today, you see 
them agitating-the school teachers, 
university and college professors, 
doctors, house surgeons and Clus I 
LIC officers. Do you disown them? 
Are you going to reply by sayin, 
that WI! are the people who have been 
guilty of inciting and instigatln, 
them? You are driving them to a 
pitch of desperation, of frustration, 
which is compelling them to come aut 
on the streets in this manner. I would 
say this is the way in which the 
pledge, solemnly given!JOOn after the 
demise of Pandit Jawaharlal Nehru, 
has been broken and faith hu not 
been kept with the people. 

Therefore, Sir, these are some of 
the grounds on which we wish to in-
dict this Government. I will say, in 
the end, that since most of the debate 
is likely to be restricted to the i!llme 
of corruption and the issue of the 
Orissa GoV'el'llJT1ent, it is our firm 
belief that when many petty indivi-
duals have been known to ama .. 
milliolUl In a few years during the 
last 17 years of Independence--«nne 
of my hon. friends on those benchM 
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tell me in private conversation that 
when a country develops you cannot 
help an odd bit of corruption here 
and there--when it becomes obvious 
that there are millionaires in this 
country and with the help of the State 
and the public treasury those mil-
lionaires are helped to grow bigger 
and bigger to the detriment of the 
common good, then it becomes inevit-
able that other people are tempted to 
fall into the path of temptation, to 
climb ino that class. They want them-
selves also to beocme millionaires, at 
least small ones if not big ones, and 
their own sOns and relations also get 
embroiled in this unhealthy ambition. 
Therefore, if you help to breed mono-
poly capitalism you will breed its by-
product also and you will get drawn 
into that net whether you like it or 
not. 

Therefore, We are indicting this 
Government on this ground, first and 
foremost, that the root cause of cor-
ruption, which is the growth of mono-
poly. capitalism with all its concomi-
tants-black \money, Iblaokmarketlng, 
illegal gratification and so on-has 
not been removed. Unless it ill' fought 
against there is no hope for the future 
of thia country, and this Government 
has proved itself to be totally 
incompetent, incapable and unwilling 
to take that step because it is itself 
.erving the interest of big capital. 

I hope that certain Members on the 
Congress benches will search their 
own hearts, because simply because a 
motion of no-confldence has been 
brought against the Council of Minis-
ters it does not mean that we are 
necessarily indicUni the whole ruling 
party. I am convinced, In th1a padl-
cular case which is befor.e us for our 
immediate attention, that this was a 
matter where the interests have been 
dictated by one narrow group inside 
the ruling party. I hope that Mem-
bers on that side who have still got 
some honesty, some conscience left, 
will have the courage to speak UP 
and to support this motion of no-
confidence, which at best can only 

mean that the present Council at 
Ministers will have to be reshuffled. 
Everybody knows that this elephan-
tine leviathan will remain for the 
time being, for a little while and they 
will survive this vote. We know it. 
But let at least the Council of Minis-
ters be censured aDd pilloried, let it be 
changed, let it be re-shuftled and let 
some honest men be 'brought in, cour-
ageous men whose conscience is abo'V'e 
everything else. Then only this 
country can prosper. 

Shri l\lorarka (Jhunjhunu): Sir 
during the period of less than six 
months this is the second motion for a 
vote of no-confidence which this 
Ministry is faeing. The provocation 
for this vote of no-confidence is the 
finding of the CBI which has been 
placed on the Table of the House by 
one of the Members. In fact, the 
main purpose of this motion of no-
confidence is only to dLqcU86 that CBI 
report. I personnally believe that if 
the Opposition had any other means 
available to them to discuss that re-
port, perhaps this motion for a vote 
of no-confidence would not have come 
at all. 

Sir, hon. Members, who have 
brought this motion for a vote of no-
confidence know the fate of this 
motion, that it is going to be defeat-
ed. This motion will not serve any 
other purpose except discussing som. 
of the findings of the ~BI. 

An hoP. Member: It is not a find-
ing; it is a report. 

8hrl Morarka: Now, Sir, before I 
go further, I would like to read the 
realOns given in support of the vote 
at no-confidence. The main motion 
is: 

"That this House expresses its 
want at confidence in the Council 
of Ministers." 

The reasons &iven are: 

"(1) That they have failed too 
ensure the highest standards at 
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public conduct by deliberate sup-
pression of abuse of power •. " 

I do not know what it means. U tha 
Government suppresses the abUSe of 
power, how is it a cause for ,rievance 
on the part of the Opposition. I think 
the mover wanted to say somethin, 
else but he made a mistake here. 
Apart from that, it says: 

.. . . . deliberate SUlPPression 
of abuse of powers by a person in 
authority in the State of Orissa 
as well as in several other States; 

(2) That they have brought 
the whole concept of constitution-
al government into contempt by 
(a) putting ,party interests obove 
national interests; (b) attempting 
to ~eize and exonerate those who 
are guilty of such abuse of 
power; and (c) refusal to insti-
tute an open judicial enquiry into 
the said abuse of power and cor-
ruption." 

Sir, I seriously ask han. Members, 
particularly the mover who is not 
here, after hearing the speech of the 
han. Minister of Education this morn-
ing, could they seriously say that this 
Government is interested in shielding 
anybody much less a corrupt person? 

Leave that aside. Let me give you 
briefiy what this Government has 
done. Before I do that, I think it is 
necessary to make one point clear. 
We are not here considering the guilt 
or innocence of any individual. This 
debate is not to impeach Shri Patnaik 
or Shri Mitra. We are only consider-
ing a char'e that has been levelled 
against the Government with respect 
to the attitude of the Government 
towards such persons or 5Uch things. 

First oj all, I wish to begin by 
saying that this Government institu-
ted an investigation in the case of 
the Serajuddin dait' mowing fully 
'Well that it involved a Cabinet MIn-
ister. When the report came the Cabi-
net Minister was asked to resign. At 
that time what the late 'Prime Minis-
ter said is worth quoting here. He 
said: 

"Even thouih I am not peraon-
ally convinr.ed that Shri Malaviya 
has done anything which cast a 
reflection on his impartiality and 
integrity, yet I accept his resig-
nation and in· doing so I have 
followed and must follow thoese 
high principles of parliamentary 
government by which the office 
of a minister is iovemed and I 
haVe discharged my duty accord-
ingly." 

Then, take the case of Shri Pratap 
Singh Kairon. Whatever .others may 
think, he was a very strong party 
man, he was an able administrator 
and a powerful Chief Minister. Even 
then, when the charges were made 
an enquiry was instituted. The re-
port came an as a result of that re-
port he was asked to go and he did 
go. 

Take the present case of the two ex-
Chief Ministers of OrissB. What hap-
pened? Complaints were made. An 
enquiry was instituted and as a result 
of that enquiry a Cabinet Sub-Com-
mittee consisting of eminent jurists. 
able administrator.;. expert financiers 
and men of publiC' standing carne to 
a decision that even though there was 
no pecuniary benefit to these people 
still there was impropriety. As a re-
sult of that finding those gentlemen 
were asked to go alld they did go. 
I would say a little more about 
the Orissa affair and about the em 
report and also about the Cabinet 
Sub-Committee a little later. 

Take the case of Kerala. When the 
Communist friends were in charge of 
Kerala administration. because they 
were not tollowinz or observing the 
outhodox standards of public adminis-
tration, this Government did not hesi-
tate even to relieve them of their 
strange responsibility that they W(ff'(' 

shouldering. 

1U9 blis. 

r SHRI THmuMALA RAo in the Chair] 

That is not all. At the instance 
of the public an enquiry was insti-
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tuted into the affairs of the Bakshi 
regime in Kashmir after his leaving 
the office. I think everybody would 
admit that the political situation in 
Kashmir is a little more delicate. Not-
withstanding that, without caring for 
the repercussions and all those things, 
an enquiry was instituted into the 
affairs of the Bakshi regime.

Then complaints were made about 
the conduct of the Chief Minister of 
Mysore and the Chief Minister of 
Bihar. There also this Sub-Com- 
mittee was asked to look into them. 
They did look into them and gave 
their verdict.

Then again, when there were some 
whispers, some press reports, a 
Deputy Minister of this Government 
went to the Prime Minister and said 
■“Sir, there are some charges against 
me, some whispers against me and 
therefore I should not be included 
in the Government now. “Wait till 
those charges are cleared,” 
said that Deputy Minister. This is the 
standard of public conduct that our 
people have set up and this is the 
standard of life that our Government 
is following. Now, does it lie in the 
mouth of these people, in the mouth 
o f  the mover, to say that for not
keeping a high standard of putaiic 
life and public administration this 
Government should be censured? I 
would like to know from the hon. 
mover whether he knows of any ins-
tance where police officers have been 
sent to investigate into the affairs of 
Chief Ministers while they are in 
office. I would like to know from 
him whether he knows of any case 
where a Cabinet Minister is interro-
gated by the police officers while he 
is still a Minister. I would like to 
know from him whether there is any 
instance in his mind where another 
Minister o f the Council o f Ministers 
repeatedly asked questions by the 
police department.

There can be more than one view 
and I dare say there are different 
views—about the propriety or desira-
bility of sending police officers to look 
into or investigate into the affairs of 
Chief Mnsters whle they are n office 
Because, it is embarrassing for both. 
In the first place, a police officer may 
not get all the records. In the second 
place, even if the allegations are 
proved unfounded, the Chief Ministers 
would still be under suspicion be-
cause people would say when the 
Chief Ministers are in office, who dare 
find anything against them. So, in 
the larger public interests I think it 
is not a good policy to depute police 
officers to investigate into the affair? 
of Chief Ministers while they are in 
office. If they are removed from 
office and then this investigation is 
conducted, it is a different matter.

Shri J. B. Kripalani But who ini-
tiated this policy?

Shri Morarka: What do all these
instances which I have mentioned 
indicate? Do they indicate that this 
Government puts party interests 
above national interests? Do they 
indicate that this Government is not 
interested in maintaining the highest 
standard of public conduct? Do they 
indicate that they are interested in 
shielding or exonerating any guilty 
men? I will say in all humility “No”. 
The answer to all these questions is 
an emphatic “No” .

The only charge that is levelled or 
made time and again is that we do 
not institute a public inquiry or a 
judicial inquiry. Judicial inquiries 
and public inquiries are also not un-
known to this Government. They do 
appoint them whenever they are 
necessary. But they cannot be appoint-
ed merely to oblige a member of the 
opposition who has got political diffe-
rences in his own State. In this par-
ticular case which we are discussing, 
and on which I will say something 
more later, if the findings prove that 
there is a case for a public inquiry, I 
think this Government will not and 
should not hesitate to have a public
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inquiry. Because, after all, every-
body is interested in the purity of 
administration. Then, the persons 
found guilty, they themselves feel 
aggrieved at the conclusions of the 
CBI as well as of the Cabinet Sub-
Committee. Similarly, the members 
of the Opposition are also dissatisfied. 
If they feel that the case should be 
finally and fully tried before the pub-
lic and this can be done only by ins-
tituting a public inquiry, I do not 
think this Government will hesitate 
to institute a public inquiry. But I 
repeat that a public inquiry, or a 
judicial enquiry cannot be and should 
not be instituted merely to oblige an 
individual here or there.

I propose to demonstrate two 
things. Firstly, I will show that the 
findings of the CBI are incomplete 
and imperfect. I also propose to show 
that the findings of the Cabinet Sub-
Committee are fair and just.

An hon. Member: What?

Shri Morarka: I repeat that, I pro-
pose to show that the findings of the 
Cabinet Sub-Committee are fair and 
just.

The hon. Mover of the motion from 
mentioned amongst all the examples 
of the charges only one charge, 
namely, the iron plant—low shaft 
ifumace. Please give "me some time 
first to deal with this point.

Mr. Chairman: I may inform the
hon. Member that his time is nearly 
over.

Shri D. N. Tiwary: Let him conti-
nue. His time can be deducted from 
the time allotted to the Congress 
Party.

Shri Morarka: Mr. Chairman, all
that I want is that you should give 
Jie a little more time to put all the 
facts before the House and put them 
in proper perspective; let the House 
then judge it. It is no use being 
impatient and trying to be too tech-
nical about the time factor. I do hope

to convince the House, at least on tha 
two matters which I have examined 
before you, that the CBI report was 
incomplete and imperfect. I will also 
prove how the findings of the Sub-
Committee are fair and just.

Shri J. B. Kripalani: The Congress
Party can be convinced because it is 
in a majority.

Shri Morarka: Why should Dada
make an interruption now? When he 
gets his chance let him say what he 
wants.

Coming to the low shaft furnace, 
the pig iron plant was established by 
Mr. Patnaik in Orissa. It went into 
production in September 19-5&. These 
are admitted facts. Then he found 
that his plant was not running econo-
mically and it must be expanded. He 
approached the Government for per-
mission to expand the plant. Then, 
sometime later, on the 1st April 1963, 
this plant was transferred to the 
Orissa Development Corporation for 
a price which was fixed by two audi-
tors. These are admitted facts. The 
CBI, which investigated this affair, 
had stated that they could not find 
out whether the price fixed was cor-
rect or not, in its report.

An hon. Member: So-called report.

Shri Morafka: It may be so-called
or it may be the CBI report itself. I 
do not want to be technical. Let -ne 
quote from the document which has 
been laid on the Table of the House.

Shri U. M. Trivedi: Let him place it
on the Table if he is referring to it.

Mr. Chairman: Let him not be
interrupted.

Shri U. M. Trivedi: How did he get
it? Was it also stolen? -

Shri Morarka: The hon. Member
wants to know how I have got it. 
Some generous member has distribut-
ed it to all the members. It was 

thrown at my door and I got it.
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SbrI U. M. Trlnd1: Similarly, Shri 
Kamath also got it from you. 

Sbri Morarka: The other point is, 
the CBI said that they ~ould not 
ascertain the profitability of this con-
cern, whether the concern was work-
ing at a profit or not. The third 
point is about the 21 per cent royalty·" 
which this concern will have to pay 
for all times to come to some institu-
tion. Tliese are the three mam points. 
I will not deal with the smaller points 

In the board of directors ·of this 
company there were two representa-
tives of the State Governm~nt-the 
Director of Industries and the Secre-
tary, Industries Department. The 
CBI did not consider it proper or 
necessary to talk to these people to 
ascertain even the basic facts. About 
profitability, every year the accounts 
of this particular plant are audited 
by the Accountant-General of Orissa, 
because the Orissa Government has 
invested Rs. 3 lakhs in this concern. 
So, the Accountant-General of Orissa 
knows whether this concern is mak-
ing a profit or loss. But the CBI did 
not go and ask him any questions to 
ascertain the position. So far as the 
rOy"illty or commission of 21 per cent 
is concerned, the hon. mover of the 
motion, Shri Dwivedy, while tllal<ing 
his speech tried to create the im-
pression in tliis House that this 21 
per cent perpetual commission un the 
expanded capacity of this project 
would go to Shri Patnaik. 

I think, Shri Dwivedy was less than 
fair to Shri Patnaik, to himself or to 
the CBI because it is clearly stated ... 

Shri Surendranatb Dwlved,:: I will 
only quote from the CBI Report. 

Shri Morarka: You may quote from 
the CBI Report. I have got a copy of 
it; unless you haVe got another edi-
tion ...... (Interruption). 

ShrbDati Benu Chakta ...... rtty: Sto-
len property is with them also, the 
members of the ruling party. 

Shri Nath Pal: Which is that copy? 

Shri Morarka: Sir, I am Bot yield-
ing. 

8hri Nath Pal: Mr. Chairman, on a 
point of order. 

Mr. Chairman: They are aU copies. 
T,!le~e is no original. :- . 
. ,~l;lirimati Reuu Chakravartiy: Stolen 
property of this side. 

Shrl R. S. Pandey (Guna): S~i 
Nath Pai has been medically advised 
not to speak or excite himself. }lor 
the sake of preservation of his health 
he should keep quiet. 

Shrl Morarka: This 2i per cent 
,cent commission under the agreement 
a copy of which was available to the 
CBI is earmarked for a technieal ins-
titute of engineering and desiin to be 
established and registered under the 
Societies Act and there will be Uuee 
trustees-one of them would be ~e 
State or Government nominee, :mothcr 
would be the Corporation's nominee 
and one person would be the nominee 
of Kalinga Industries. 

Mr. Chairman: I would suggest to 
the hon. Member to conclude. 

Shri Morarka: There are two 
points. 

Mr. Chairman: If he is taking all 
the time in explaining one pOint, 
there would not. not be much time for 
the other. 

Shri Moorarka: Then yoU must 'give 
me some more time. 

My short point is that if the CBI 
wanted to come to a proper and 
rational conclusion on all these filets, 
the CBI had enough powers ~nd re-
sources to go to the Government 
officers, to the AG, to see the copy of 
this agreement anct then make 
comments about that. Instead of do-
ing that what they have said is that 
this transaction is very suspicious and 
we must find out whether the method 
of fixing the price was proper or not 
etc. I, therefore, lay in all humility 
that the method adopted by the CSI 
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in the inquiry or investigation, what-
ever you mak like to call, was not ex-
haustive and perfect. Therefore the 
OBI report lett much to be desired. 

;:i;",l.n9ther point which is again a very 

Shri Hare Krushna ClYaudhuri 
Chief Minister. 

was 

Shri Raap: That is why he got rid 
of the Ministry. 

Sbri Morarka: You have already 
warned me about my time; so, I would' 
point out only one more thing. And 
that is .concerning the further probe 
to be undertaken. Much has been sail 
about this further inquiry. I was my-
self surprised to find the history of 
this complaint, the memorial and this 
inquiry. On the 3rd of July, 1963, the 
then Chief Minister of Orissa Mr. 
Patnaik, requested the leader ~t the 
Opposition there in the Assemblv to 
examine the caSe of the O~j5sa 
Agents-not on!y as the leader Qf the 
OppositiOn but also as the Chairman 
of the Public Accounts Committee. 
This offer of Mr. Patnalk was accept-
ed on the same day by Mr. R. N. Singh 
Deo. Then, after about 10 days, he 
sought a clarification as to whether it 
will be limited to the examination of 
only this thing or that other things 
also could be gone into. The clarifica-
tion was given to the effect, "You cnn 
examine whatever you like." The 
Chief Secretary was instructed to 
make available all the papers that Mr. 
R. N. Singh Deo wanted. The bU8i-
ness concerns were also informed 
that they may please give all the help 
and documents and papers that Ml'. 
R. N, Singh Deo or his other colleagues 
wanted. Nothing happened. Some 
article appears in the newspaper soon 
after 13th and that unnerved Mr. R. 
N. Singh Deo there and he said, "My 
honesty, my integrity, is all being 
questioned. I do not want to do this 
thillR. I will not go anywhere near 
these files." (1nterruption.,). 

"-boh point is that there is an allega-
tion that Rs. 97,000 by way of stamp' 
duty which were payable Or which 
should have been payable by Shl'i 

Patnaik were not plfe!' liy him but 
were paid by the State Government. 
Everybody here without going into 
the details will feel that Shri Patriaik 
has cheated the Government of 
Rs. 97,000. But what are the facts? 
'I1he facts of the caSe are that in 1956 
Shri Patn'aik applied for a loan from 
the Industrial Finance Corporation of 
Rs. 97 lakhs. The 10aIT' was sanction-
ed to him. The condition was that 
over and above the personal guar-
antee of Shri and Shrimati Patooik 
the loan would also be guaranteed 
by the State Government. The 
State Government while guaran-
teeing the loan said "We will (!harge 
you a commission ~f Ii per cent". 
The It per cent commission means 
about Rs. 1,50,000 every year. At that 
time the State Government also 
thought that no stamp duty would be 
payable on this document but in the 
agreement they provided that if duty 
was payable the same would be paid 
by the State Government. Why? Be-
caUSe the State Government was go-
ing to make a profit of Rs. 1,50,000 
every year and already the State 
'Governmen t has made a proftt of more 
than Rs. 8 lakhs on this contract. The 
CBI did not see this agreement. The 
CBI did not try to find out who the 
person was when this agreement was 
signed. You would be surprised to 
know, Sir, that the person who signed 
this agreemen t is no other man than 
Shri R. N. Sinih Deo, the siinatory to Sbrl Ranra: You are the Chairman 
this memorandum who complained. of the P.A.C. and you behave In this 
Most of the irregular thinis which manner. 
have been complained of here and 
which have been invesUgated into by 
the CBI were done during the time 
Shri R. N. Singh Deo was the Indu.s-
try and Finance Minister, Shri Mah-
tab was the Chief Minister or when 

Mr. CbalrmaD: Order, order. 

Sbri Banp: Why does he find fault 
with the Chairman of the P.A.C. for 
having refUJed to play the role of a 
jud,e? 
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Mr. Chairman: Mr. Ranga, you must 
allow him to proceed. He is only giv-
ing the facts and not his comments. 

Shri P. Venkatasubbalah (Adoni): 
He is conscious of the fact that the 
Chairman of the P.A.C. is incompe-
tent by himself. 

8hri Kanp: What is the use of 
asking the Chairman of the P.A.C:' 
(Interruptions). He found that he 
would be getting into this unnecessa-
rily and, therefore, liberated him~t-'If 

from this. 

Mr. Chairman: There is no point 
in Mr. Ranga offering an explanation 
to every argument advanced by thl' 
third party here. 

8hr! Ranga: He is the Chairman 
of the P.A.C. here. 

Shri Morarka: If I say in the course 
of my speech one single word which 
is not true, I will stand ... (Inter-
ruptions) . 

Sir, when the motion of NO-COilfi-
dpnce is against my Government, is it 
not my duty to put before the House 
the corre,ct facts? Is Mr. Ranga go-
ing to bamboozle all the people like 
this? Why is he so afraid of the truth 
coming out? (Interruptions). 

Sbri Ranga: He uses the word 
'tIIInboozle'. Do you consider it to 
,tM rliht and proper? 

Mr. Chairman: Probably, he does 
not convey what he wan\(,d tP conn':" 

8hri Ranga: Is he not capabll' of 
saying that he withdraws that wonP 
It comes very ill-indeed from the 
Chairman of the Public Account., 
Committee. I am very sony for that. 

Shri K. N. Tiwary (Bagaha): On a 
point of order, Sir. They are disturb-
ing and interrupting like anything 
every time when any Member speaks 
from this side. U they behave like 
that, We will not allow anybody to 

speak froIll that side. 
tions), 

(IntelT1L]J-

Mr. Chairman: The hon. Member 
may please conclude his speech. 

Shri Morarka: Thereafter, the 
Chief Minister requested the Speaker 
to direct the Public Accounts Commit-
tee to examine these .charies. The-
Speaker then directs the Public Ac-
counts Committee to examine these 
things. In the meantime, a difficulty 
is brought to light, namely that un-
less the accounl., are audited by till' 
Comptroller and Auditor-GenL"'al 
they could not go into those thiOlg •. 
So, the Chief Minister then write, to. 
the Auditor-General 'Please audit 
these accounts and give the audited 
report to these people to examim' 
these things'. The Auaitor-General 
first raised some constitutional diffi-
culty. but then ultimately he al!lo 
agreed, and that special audit is now 
going on. It was going on, and WI' 
so-called CBI report or Shri Kamath'" 
report has liberally drawn fro!1l thf> 

comments of the notf's of special audit. 

Shri 8urendranath Dwivedy: Has 
my hon. friend seen that special audit 
report? How does he say that it ha, 
liberal+y drawn on the special ,~u(W 
report? 

Mr. Chairman: The hon. Member 
is not bound to reply to Shri Suren-
dranath D ..... ivedy. 

Shri Surendranath Dw;ivedY: Hc' 
may not be bound to reply, but I call 
interrupt him for this purpose. 
would Iik{' to know whether he ha~ 
seen the special audit report. Other-
wise, how can he say that the CBI 
report has drawn from it? 

Mr. Chainnan: The hon MembN 
should have some patience and li~t('n 
to thp Member who is speakinll· 

Shri Morarka: I am very sorry 
These quotations are in Shri Kamath's 
report. For, the CBr says that ille)' 

had taken this information from the 
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Bote. on specsl audit report. I may 
J:IOt have seen the special audit report 
but this document which my hon. 
friend's party has placed on the Table 
of the House does give us all this in-
formation. 

My point is this. After the special 
audit report is made, and after the 
Public Accounts Committee has exa-
mined these things, if there is n case 
tor a judicial probe or a judicial in-
quiry, or even without it, if there is 
neceasity for that, this pOint ::an be 
considered at the appropriate time, 
and I 8'm sure the Government is not 
at all interested in hidin, any thin, or 
in shielding anybody who is corrupt 
or who is not fit to remain as a Chief 
Minister or who is not to hold IIny 
public office. 

Before concluding, I would like to 
ay that the Cabinet Sub-committee's 
Indin,s ... 

111". Chairman: The hon. Member 
should conclude now. I cannot allow 
him more time. 

Shri Morarka: I have taken 22 
minutes so far. 

Mr. Chal.nnan: I would not say 
ftow how much time he has taken. but 
after he resumes his seat, I shall let 
him know the time he has taken. 

Sbri Morarka: I am obliged to you 
for your indulgence. 

Tbe Cabinet Sub-committee bas 
found ... 

Sbri J. B. Krlpalani: Shri M. C. 
Cha,la has said that it is a Cabinet 
Ilecret. 

Sian Morarka: The Cabinet Sub-
committee has said: 

"However, the Sub-committee 
felt in the courSe of its examina-
tio~ of the material that the man-
ner in which Shri Patnaik and 
Shri Mitra, directly or otherwise, 
conducted Government transac-
tions in which were also involved 
the interests of private concerns 
owned or controlled by them or 

'by their relations, was definitely 
)lot in keeping with the normal 

standards of public conduct. The 
Sub-committee desire to record. 
their profound .concern at the piC-
ture emerging as a whole . . . 

Shri U. M. Trivedi (Mandsaur): My 
hon. friend is reading from a docu-
ment. He may place it on the Teble 
of the House. 

Shri Morarka: I do not understand 
this observation of my hon. friend 
Shri U. M. Trivedi. 

Mr. Chairman: The Speaker's rul-
ing was that if a Member had any 
document in his possession, he could 
utilise it, and with his permission, it 
the Member himself wanta to '.)lace 
it on the Table of the House, he can 
do so. At this moment, therefore, 
the hon. Member cannot demand it 
from Shri Morarka, but he has to.. 
have it done through the Speaker. 

Sbri U. M. TrivedJ: I can request 
you, Sir, to haVe it placed on the 
Table Of the House. 

Shri Morarka: I am quoting frOm. 
the document of Shri· Kamath. I am 
not quoting from any other docwnent. 

Sbri U. M. Trivedi: My bon. friend 
said that it was the Cabinet Sub-
committee's report; earlier he had 
said that it was Shri Kunath's report: 
Surely, Shri Kamath is not the Cabi-
net Sub-committee. 

Sbri A. K. Sea: Shri Morarka is 
not being allowed to speak. He is 
beinl interrupted every eeeond. 

Sbri Morarka: The whole difficulty 
is that whenever any point is made, 
the Opposition becomes so nervous 
and feels so jittery; whenever I reply 
to a point tlbey feel that tbeir case 
has been demolished and, therefore, 
they start interrupting in this manner. 

"'" ......... ~:~~~ 
riT 1fii1f ~ t , 

tft Wo I{o fWIft : ~(f) ~ 
~~~ t ~..-mr{'t'IiTq~t 
t I 
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~~~qlTl~ 
"11(10 <"'I ( ~ ~ ~~ it I ~oT om; 
~ ~ 'fil ~ tr ? \R if; ,~ • 
~ ~ iffi'r ~ tr{ I (InterTuption..~>. 

~~ ~ ~ Cfi{T ~ ~ Mom-<: 
~if;~ ~ it I. ~ 
~ ~ ~T fOf; {If mr ~mT ifft, "11 ~ 
~ fwm ~ it; 3:) <t<: "11% ~ 
tf&f it; ~t, ~ifi R'n' ~ 'iflfr,tT I f~ 

~ ~ ~ lfA $ ~q ~"ifT R':ri 
~~r.rr ~ I 1t \R it. ID'lf f~ 
~ ~ I t 'Wf{ ~ lilT R'ri 
~ I eft ~fd;:ff·.2QI'1 ~fGlf~ 

~'lC '1ft ~ 7 (if) iiiT,m 'l ~ I 
~~'i;;r ~ 'fiT it.u ~ I ~ Cf1fii 

ar.T¥ ~ 'fT fif\' wn- f~T '+r I mGlft 'fiT 
~il7: it; mlf rr.m ~ ~, rr.m 5I"f.T7: 
~, ~ lIT {'1,sllll'R ~R trr. 
~T ~ it; mq ~a- ~~ ~ ~ f<r'eTR 
~ lIT ~ ~j"lH If,T ~<r<: '1"@ ~ 
~ ~ I W ~'l 'til ~ ~ ~T<:r 
flfilIT --~'I' ~ oqq-;fr of~ 'fiT qf~ 

rorr, ct1f~ ~ ~ if flfi ~ qm ~ 
{t~ ~ "lni~, ;;ft ~ it ~~ 
~~, ~ it '{,~iT, ~ ~ ~ 
~~, ~ ~q \R 'fi1 ,!lffiR 'l{T 
qg':qr;:rr ~ I ;;r<if f~, 1 963 if 
~ ~~~ it;ll'lfu<t; -~ ~ ~ 
~ ~ -~fim it;~ ... 

Shri Morarka: Then, the Cabinet 
Sub-committee says: 

"The Sub-committee desire to 
record their profound concern at 
the picture, emerging as a whole 
1r~,·:tht _bes of such individual 
transactions in many fields of acti-
vity of tlhe State Government of 
irnprop~ use of authority' by 
leaders of the Government." 

Now the Sub-Committee has made 
th~'se observations On the basis of the 
material placed b¢ore it. It does not 
say it is exhaustive, it does not say 
it is conclusive. it does not say that 
there is no other mat!'rial which can 
come before it. 

I only want to say this. After all, 
what is propriety? Propriety, accord_ 
ing to me. is correctness of belh.aviour 
or morals and also conformity with 
conventions. It is not necessary that 
B person guilty of impropriety should 
benefit; it is also not n!'cessary that 
t he State should suffer a loss. In fact, 
there can be impropriety even in 
t.ransactions where the State has actu-
ally gained. It is a question of the 
hphaviour Of an individual; it is a 
question of his ohserving a minimum 
standard. norms, standards of puiblic 
conduct etc. 

Mr. Chairman: The hon. Member 
should conclude now. I cannot allow 
him to go on any more. He will re-
,mme his sput. 

Shri Morarka: In conclusion, I 
would only say thut the findings of 
the Cabinet Sub-Committee were fair 
lind just on the basis of the material 
placed before it, and the findings of 
t he so-called CBI were impt'rfect and 
Incomplete. 

"" ';io 1io ~ : '3"rnmqf; 
~, ;jfOf ~ ~, 
~, fcmi:f, ~4 ~ Slt'ltfIJl'fI 
mrr l(QfT \iI'<fTJf ~ ~ ~, ij4f ttm 
~ 'l'fm 'fI' f~ ~ ~ ~ <ti1: 

Shri Shrer. Narayan Das (Dar-
lihanga): On a point of order. Th. 
hon. Member just referred to an Act 
passed by this Parliament and said 
that it had been dishonestly done. 

Shrl U. M. Trivedi: What is the 
point of order? 

..n-w~~~q~ :~~ 
m ~ ~ if tfl'Iic m1Ji ~ ~ 
~i~' ? 
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Mr. Chairman: I cannot allow 
ithri Kachhavaiya to interrupt the 
vroceedings in this way. He sOOuld 
not do it (Interruptions). I am pul-
ling him up also. I would appeal to 
~Ill M~bers not to interrupt the han. 

. Iltember wbo is on his" ~!i .~ 
there is something subStantial to 
warrant n. 

Sbri Sbree Narayan Das: My point 
of order is this. The hon. Member 
just referred to an Act passed by this 
Parliament and said that it was dis-
honestly passed by us. This is not 
peTmissible. 

16 brs. 

~~o"o~: ~~~
f~;mr ~.. I fd;i~M ~ 
~~i!>1"~7it~if>1 
~ I ~ ~ ~fde:lf~1fi mtr ~ I ~ 
~t ~ fiI;1rr '"ffiIT ~ I ~ ~ ;mf 

~ "f~ ~ ? ~ "t..mt ~ 
flf)~~ ~ t ? wn: 
~ ;mr ~ crr mq- m ~ ~ 'ti1: 

~I 

Sbri Shree Narayan Das: He hilS 

referred to a section which has been 
passed, and he says it has been dis-
honestly done. 

The Deputy Minister In the MlDls-
try of Community Development aacl 
Co-operation (Shrl B. S. M1Irih1>: 
Beyimani must be withdrawn. 

Mr. Cba.I.rman: Your complaint Is 
that he said that the Representation of 
the People Act has been passed by a 
section of the House. You say the 
whole House passed it. 

Shri Shree Narayan Du: He said 
that that Act was amended dishones-
tly by us. 

Mr. Cha.trmaD: Your point Ii tbat 
it was dihonestly passed? Did you 
use that word? 

Shrt n ... TrI •• : What ' • .r.d did 
I Ute? 

Mr. CbairmaD: Have you u.ed the 
word "dishonestly" in Hindi? 

Sbri U. M. Trivedi: I have not said 
that that Act is dishonest. 1 said we 
had dishonest intentions, 1Ib.e Congre. 
Party haa. dishonest ·:rn~iions. the 
Government had dishonest intentioIW. 

Mr. Chairman: I would request you 
to avoid such words. 

Shri U. M. Trlvedl: 1 cannot avoid 
it because it is a fact. It is a state-
ment Of fact. How can I avoid it? 
It is my opinion about a particular 
action which has been done. I am 
within my rights in wing that l&ngu-
IIge. 

Mr. Chairman: You can exercile 
:,OUr right it you are within your 
rights. 

Shri U. M. Trivedl: I will not 
transgress the limits. 

Mr. Chairman: I request y010l to 
avoid the use at such words. It 
creates a furore on one side or the 
other. It is an appeal to eV'ery Mem-
ber of the House to desist from wing 
such words. If it is used by tbem. 
you take objection. If you use it, 
they take objection. Therefore, I 
request you to avoid the we of such 
words. 

... 'm~ (lftm) : ~ 
~ eft ~ fcrqr ;rt I 
Mr. Chairman: I do not want any 

interruptions. 

Shri Shree Narayan Du: Will lOLl 
please look into the proceedi'llD U 
t.o what he has said? 

Shri Bade rose-
Mr. Chairman: I do not allow any 

interference. He is capable of taking 
care Of himselt, and r am here to deal 
wJth him. When I ask tor your 
opinion, you can stand up. 

.tt m. ~ : q 'f·NIF..,"a~ 
~ t ... tFt~f«yTlJW~1 
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Mr. Chainnan: Please pass over to

your next point.

Shrt u. M. TrivedI: Yes, Sir.

'Wr{~~~~a)~~
ilia if@ f~T I ~Q);r~ m <ml
wn{ ~ I ~mG" In:T<mfm~ J I

~ ~"l'rnl 13 f~, 1963 'f>1-
~ 1ft I ~ if mq; f~ gm ~ f'f>
'5(t f<ft.:r fmr;r ~ ~f1TR "3"fTm
~ ~ on+r ~ f~ ~h: ~ on+r
t ~~~<i ~ 'l<f'flk~
~ff;it I ~ ~~ 'fiT <n?: ~
~iRTltrf>~~mcr ~
m ~,,"~~~mr 1ft~~
;mft aT ~) flr-rc if @" <ni: ~ ~
~ ~ ;;mrr ~ f.t; ~ ~ 'fiT

~ f~ fffi flrn" ~ I m'R ~
~tn:~~f~~~
~ mT ~ m"{ ;rlln1m if;;rraT~
ifiT1lll trw:r ~ iflIT I ~ f-mi ~ f'f>
\flf~~~~T~~~I~
~~ '!Cfal'<l1.:f1~ 'f)"{ m ~I ~
mr ~ ~ ~m'TTf~ I ~~

~~~~ <mf~~il~
~T~f~ I

qT~oSfo~: ~~
1:i"~qi~~gm I

'1l ~o ;fo f~ : fm ;r ~•.
im'iT ~ f.t;1n I ~ 19 1 1:i"nftt
mm ~, i~~Tgm'flW ~ I

~ 1 9 1 'f>T;;r.rf~ ~ (1") ~ it !P-IT
'iftii" ~ ~ 1ft it ~ <lmmTT ~ I mq-

;;it ~ orwr 'fiT¥ ~ ~ ~ qm
~ f'f> t{f~ q~ <tfts if ~ 3 0 2

~ I ~~r 302~W!m1:~~-

~ <tHn: 1ft 302 'fT, rnm ~~. ,
<ill I f~ ~ 'tiT ~ ~

~ tIT? ~w ~'liTtTT

f\iffi 1:i"fscir:;fM; fA f"1e. ( Y..fr fffi
fmr ~ I irt 'lrn 'R'f) <tr s Illl Cf{1
~~itmf~gm~ I ~~~~~

~ (flfTJl f~ CfillT'iJ"Ta ~, f~cR ~
~ q-, ~ it m 302 bfl"lfiT<t ~~

f~ gm ~ I ~(I" f'fi"l" ifi ~
'li"<Cf ~ ~'iT; q,-rlT~T~ '{-::, "i:fff~1

)fT~-l?: 4"~:~( ~ >;fr <fr~;:r fln"
~T f~<rff ".3"~T of, g-'q"T 117a ~ I

f~ ~ 'fiB CIFIT 'f>R ~ ? ~
fmr ~ I f~ f~ 'fiT ;;n:rr;r ~ f'fl
irtT ~ ,.if; 'lrn ~ ~ tIT I fri
2076 m:'it if.{ f'lf:;jf~ ~lf f.t;m I

"TIT tn: 1:P.:~ ~ Cf'lT ~ "fIT:

~ff ~~~~~:
HI can only say that this is dis-

gusting. I put him, (Shr i Biren
Mitra) into business in 1959. III

four years the firm's gross profits
were over Rs. 15 lakhs (for the
period ending 31st March. 196;l)"'.

~ <f~ lfllIT<'IT g I 'fl"T;r 'li1ITffT ~ ? ~r
tiTt.f f~ 'f>lfTiTI ft I f'li"{ mIl m
~ f.t; ~ f:rti fl1q f3TfHTf<~ <i6T
~ I m1flfiT ~ m;fr "'flf~ I ~

~ #(:ft ~ir tT~~~
"'flf~ ~ <ff~ ~ eft ~~ ~r
~ 1ft ~~w~a-~,q~
mf~ if;~m~"(6: m~ I

~ >;fm ff'f> 'q"N ~ lT~ "{Ii

~ ~ I fri ~ :;fM; f11f~-
furt ir~~ ~~ .

~ ~q~ <m'f: l1;\ ~

~T<tr~~1
~T~o lio mil: lrT r:rrn fm

fl:Tq 'fiT nfq;i f<rr ~ I ~ if <ffr <fiW;. -
'"r .

'1l ~ ~CAi ~: q'~l.l"

~qwf~ ~T~ I

-.n ~o lio m~T: ~ ~ ~
f'f>irt ~ ~ ~ i'flWTT ;;mrr ~ ft.

'-I
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if.\' rtm f<P-n I :qrit 'JfT <tl{ ~ ~;;

q'1~ ~q: fr or.g~ ~ for. ~ lru'liT-<JOfn:

~TI "A'h: erE ~r<fTT #~ for.lfT I ~

~l:\;;::;r "'; ;qp.:rir T!~;: \OfT I ~f1f, erR
; .. t~. )

Jr"f T-1 ~ ;m~ ~1lIT <Pn;ofT ~r::r
'f~T for. ~ f~':f7hlfT l'ii1l "ffr l1<mr ~ I

i'R' ~ ~~T ~ f~lfT ·."IT for. irU
:Iit"G" f 'UT<: s:~t;; ij;f1T f<'1@ fGll"T I

J;fp:f ?:flSlr f'fi itm~;; CfR ~T
iT Cfm liFfr ::JfT;:it ~ I

:qy.r mr ~lITof~T<: ~ m<: ~ ~
flIT j ~ ~ ttm <m'f ~ ~ I ~T

::r;;r 'f>1 tTtq.rr ~FTT for. 'FIT l~it ~

<f.r ~rr f<r.1lT ;jff ~rrT t ? 'FIT

~r ;r:?:'ri ~11 -;;itrff i:fi "fT11~ <:<ST~T
'TI~ it' iflfT ~ffT dd i:f> ~<:
f.l1rt ';:9FRT ~;;r 'fiQ"i'r ~ f'fi 3i:;n

dri ~ Cf'WfT g ~ ('f'T 3i~

:;:~~i Cf1T ~ ~T ~ I

~T) if qi::Jf '-Ti'I ;:nfr "fi"¥T '9TQ:rrT ..

( ~ ~r.~:if ) I ff'ilT'lfrr ~Rll", 3;flT<:

'iiIT ~ lF1·fr iT <IT ~ ('f'T~lm if:qy.r (.r
~T il

, '"

"-if ~"i;:nT~ fa-<f{t
q'Jlf, it l:]';;l'f"'I'1 T §l\' ~ I

:VIr. Chairman: If you speak in
English. you will not commit such
-;n;q:lke:;.

"-iT ~o ~o m~: if :qmT~
in.=r <rrrrrrr R II:j'Q =;:ft-qrf<:T'i ~ if

~,~~ ::1:,3- +- -,~s: f;T, rpn <m'f 'Tf;1 c; I IcrQR 'fi
'lTlfi::r ir ~-"fi"irtr cf.r f-:qr=:" l'-rt
'IT;t:f l{T~<; t I mer f~~ mr-~
or.~i'r g, "3''fof.'T f~:T'( l:r?:: 'IT'f lfT:sr;;~ '. ~

"-iT -n'f ~q'fi lfT~: lfQ: .rl11~Sl1
'iT ~<r<1 ~ W ~1f::;P-r I

~T ~o l!0 ~T: ~ 41i1{.st=\
~T ~ ~T<: ll"Q 'fif~ ~-Cflltc:r 'fiT
f~ m~ I ~mcr'9~a-T~ m
'1<: W '1: I

•..fr '3'.;.;f c f;r~ir: ~m~
CfiT a-Tit '1;:rr;3'rrr ~<: 'flf1f~; it ~
~ f'fi lfQ fme: mr-'fi'irtr "']- ~ . . . .

~T g.r..~'ili~ ~ : ~ f~
ifi<m ~ f<F ~ 'liT m IT<: ~ iifr
~~ ~ 'JfW, I lfQ qga- ~ 'liT
~~~ I

Shri Ranga: May I request the hon.
Member to place it on the Table.

Mr. Chairman: There is no hurry
for it. It can be considered.

m ~o "! o mG'T: lfQ 'fiQT :srmr
~ f'fi \jfT 1\'1""114(\ flro ~ it flS~
'fiT~ ~ q~ ~ fu:mq; ~r 'Jf"Rft ~ I

3''A'pr~Tf?:q-T~ f1T'fi crnTaT ~ f{: f'f.rf
sr::-P- -T rlfFT <ifa-'fi 'F.il ~ ll<IT t ,
;na-'fi trn'if ~tT ~ a-'fi f~ lfln ~ fro ~
~ f;;;:r ~ or.r ~ &-lrrT, 8- i~ I ~ ~

~ it'll I liJlt ~ ~mnfm ;fr~~'li'

'® ~,Qir 'Tro ~ ~ ~~T ~ ,

~ f~ Q;'fim~T it f~ W1l 'fiT4ffif
;:rif~, ~'f q-~ i:fi cnB ~ 'liT iIKf

~T~, ~ :srT'ifT fqm<p.fi ~ <tl{ mij-
~, ~ tT'lTI it ~lf ~ 'fi<: ~ ~
~ mr if, f~ ~ m~ ;;rm %: I
<11lf Q11n:T ;it<: ~~ ~<: ~ ~~ ~
m '9TQ~ ~ f"fi" ~'9 ~ ~11 ~
"fT11;; W I m'f.'T ~ m<m
~ fl'l"': 'JfTa-T ~::Jf'f Qlf fin:: :srri'r ~
a-r ~ m+f ~ <fr:;n ~ 'f?<JT ~ m<:
~ ~ 'fiT ~ ~<:~ \ff. ,€:Tm
~ I~m~It ~ ifmfT ~ ~;'1~f~
~ '9TQ:a-T ~ f<r. W -q-mllVr
~tT q<: l;;ll"R ~ J;ll<: ~ <-fr~ f'li

F



4319 Motion of MARCH 15, 1965 No-Confidence 4380 

[1Sf~' ~o lJ:o flfci~] 

ro.~~~~ ~~~ 
~~mf<ti~tt't; ~~)~~ t 
~ wriT ~ ~ 'fTf~ t ~ lflfl ~ ~ 
~ t ~ ~ <tiT ~T lIT \if11ft1: ~ ~ tAT 
.~t t ~~~~f~ttT~~ 
~ If.tl ~ m tTlfT tf~ 1tiT ~uri I 

~~ if.T ~'WT~~~ I ~<tT 
~funt ~ t I ~ ~ if ct)- ~'mUt 
~~~~~I ~~if;Q;Ifi 
m~i!t~riif;~~fm
iIi1 ron- I ~ ifiT ~ 1fT ~ ~ ~ 
~ I ~ ~ ~ f<ti ISfT <tU !fit 
~m~~ Illl~mf1r<: 
;m~iImft~1 ~~ 
q~~t~~'1ji~r'l41 ~ 

(J1f if ~ ~ ~ ift, f~ ~'" if Wffi 
~, ~ m) ~ ~ ifiT ~ fit;trr I 

~~ifiT ~ flfilfT, ~ 
'fir'!,if· ~ ~ ~ 'fiT wn: ~ ~ ~ 
~~ it; ~1fi1 ~~~ , 
m~~<ti) ~~~ I ~ 

~ ~ 1Il 'Ii'~i/«lifi t fit; ~ ~ 
'CIII;f'1«l1 'fiT ~ ~ t ~ ~ tmf ~ 
Of ~. flfi ~ 3i~ ~ ~Q; t I mq- '<{1fU 

~ ~ I it ~ ~ f'fi m (11,..,/;;1< 
~ ~ ~ ctT ~ $T fit; mq- '<{1fU 

~~~ t Pjtm~~~mri 
~T <til: ~ rn ~ t ~ q: ,,'T ~ 
m ~, ~ om- ~, m 4m if(f, 
;;m: iI'l'T I ~ 'q~ tT VfT I ~ 

~1l ~ f<ti ~ 'q;;r~ tr.n I ~ 
~ ~ i;T~ fffiif 1ft ~ ~ ~ 
~ t ~ ,'*'" tfl~l(ifit ~ ~ ~ 

rt. Iflfff<ti '(~ if ~ ctT ~ ~ itm I 

q 1ft ~ ttTk if;" ~ f"3f« <tiTfG 'fiT ~ 
~ 'ItiTo'rT ~ ~ I 

Slut K. C. Sharma (Sardhana): This 
is highly objectionable. 

Sbri U. M. TrIvedi: Everything is 
ebjectlonablel 

it ~ '1fT ~T ~ iftfu tn: -m 
~~ I ~~ m ~ Ai ro ~ 
Wt~T~~tn:I~~~t 
~ ~~~t~if«l'T~~~~ 
~ t I ~~ 'fiT Q;ifi1mf ~ ~ ~ 
~;f\f~I~~1 ~ ~ 
;n;rr ~(f)"Tf ~ m~~~ 
f t 15 <'ll'flql1T '(~ 4ffif tn: ~ Ai ~ 
~~~tn:tl%~~ ~it; 
f~~~~~~ mt 
~ ~ ~ iA ~Q; t Ai ~ 'I'nf ~ 
ifiT ~, m ~ ~t ifiT ~ 'fT 
~Wf(r~ ~~ I ~~Tom'olft'o 
if; ~ ll'it ;;rm ~ I ~ ¢ mo 
qTl; 0 !fT 0 it; ~ <tiT ~;;r if;" ~~ 
it;m~~mt: I ro~Jmll 
~flfi~if;~ ~ T-f~'T' 
oo~.n ~f<ti~if ~ 
rn if; ~ mlf it I ~T ~ TT 
~ ~ ~;;rrfT flfi ~~ ~ For 
~~~~~ifI't~it 

~f~ I ~~mVf~m~ 
~mr ~ i;T~ ~ ~ ;;mr;ft tIT ~ 'IT 
trt:!; ~ t "liT ~ 5"f" ~ 'fI': ~ t 
~flfi~~~I~ 1:J~ 
~~ ~ifi'iWif m~~~T 

~ ~ ~m~, 1!~ if; TTf' it <ro 
~t I ~1{i '(~ ~ imr,1l ~ fit; ~ 
~o 'l'R:o Ift'o if;~~if~~~ I 
~~~W~if;fu"it~~ 

~ifiiI' flf'f ~ ~ flfi ~ "11m 
~) '"' ifi"{ ~ ~ I 'TTf~r'f ~T 
13~~~~~ oior~m 
t, ~ ~ IIi1 ifi1f f~ ~ ~ I 
~nfllr·c~·l1 ~ ~ ~ ~T 'flIT ~ I ~ 
~q;f 1tiT ~ ~ fiT ~ ~ ~:;nt 
~r ~,~~~~~ 
~~~f;ifOfro~~wt t 
34 ~ ~ ~ "tflf ~ ~ m [t 
~ Q,f"'<:'fl'I1 ~!fm t 18 ~ lffl" ~ 
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"'"' it mt ;r nT Ifi{ l:WT ~ t 
~~~ifiT~~ ~m' I 
.~~I·fit; ~~lR~ 
1Iil:11i'iT I ~;tr iRl'lr ~ ~, ~ if 
mm ~if~~~tfTf1f;~ 
~~~~~TiT~~~~ 
(~ \iflft;f lfiT ~ ~ Iti'U ~ I ~ 
~ 1)if ~~, qt ~ 1)if ~ m, 
~ ~ 1)if ~ lfVf I ~!tiT {If 
:t ~ ~ ~ it I ~ {If ,q .=t 
('Q:~ ~'iR~~it~t~ 
q:~~~tf~ro~~~ 
~ tfitit I ~r ~ ~q'if 1ft ;frfu 
1R ~ '$ft, ~ irft 'fIm it ~ 
WRIT I 

~ ~ flrnr;:; tIT ~ ~ ~ 
lfir '.{"lltfitlfitl~~l i!i'l $ <'114 «otf, i!i'l 1 

sNT ~ lIT it m<1' 1ft ~ ~, ~ ~ 
~~~~~it.m~ 
it ~ .mr .~ m. ft;rlt m <1ltr ~ 
~fl 11 ~lf,T~m~, 
11 !1'{lfe4 ~ m 1 ~ 11 m~ri 
m ~ 1 qlf~«1I"1 it. ~ ~ ¥<'I'II'1, 
~ qlf~R11'1 ~~~ 1 ~itfui 

~ flio ~ ~ ~ ~ ~~m « 
~ fl':'1R11"1 it. ~ 1 ~ m qtl~~R11"1 

~~lImfT~~.-tt~~ 
., m 1ft ~ l~ 3i'1{ "fT ~ t 1 

ifiif~~~qm~I~~ 
~~itqilj'~~t:':~lft~ 
~ ~ f1f; q' ~ ~ fJlF"R~ 
~~mfrn~~tl 

~~~~~I~ 
~ tm ~ ~ I i:rt mr m 'Ilit 
t, ~ ~ m ft mr tn1it ~ ~. I ~ 
~ ~ ft:ttiT ~ fit; qj ~ it f ~ 
1fTU, ~ ~ it; ;fur trm" ~, <1ltr \VAil 
~~f,~~~t, 
~~~~~.~ 

it. ~ it ~~I'1 ~ d \iff ~ ~ I li1n: 

fui w m ~ ~ ~ ;;mrr, 
\VAil ~ ~ fit;zn ~, ~ 1ft 

~ i'ftT ;rnTlfT ;;mIT, ~ ~ 
i'fifT <:fr ~ Ai ~ lfIf.f ~ 
if; ~ ltlfi <'IN, ~ <11lI', ~ <11lI' 'IS 0 

tt;T~~~if;~~~~ I 

ri ~ ornr t Ai ~ :;w, ttR lIT ~ 
~ ~ it. m ~ 9;f1f.t ~ If,T ~ 
mit; ft;rlt m ~ I wf.t ~ ;f,t ~ 
m if; ft;rlt m ~ rn ~ ~ 1ft 

~ $I' it. ft;rlt ~ "lift ~ ~ I 

~ ~ ~ ~ i:rt mr ffi'l: f;JTlfr ~, 
rn ~ ~ -ft fu'liT ~ Ai ~ fufu-
~ ~ if; ~ ~ ali fit;zn ITlIT 

~fII;~m~~~~~ 
~"~ Iffi'rof" tfuf 'Tm ~ I ~ 

~~~~rcitt~~it. 
m'fri~~, ~~t~ ;wr . . ~ 

ifiT ~ ~ t mu~r it I '3'~ ~ n:'f> 
it~ ~ ~ ~ mrr ITlIT fit; 
~ ~ ~ fII; ~ ~ ;;fTtiT ~ 
~ ~ ~ ~~ ~ I ~.i'fift ~ fII; 
m ¥<'IQI'1 ~ tmt ~ I 'iM'II'1 

~1Jr~~ I ~"'T~~ 
~ ~ q- ol% ~ ~, iITtT <1ltr ~ 
~ f I 'Q1TT fif11ft' ~;r ~ lit 
i:fT ~ ~ ~ m:tfq~ ~ ftlIT 
ITlIT I lR (fIfi ~ ~ ~ ~ "iIi1i ~ 
Wt~A>~~m~~) 
ij~~~ I ~w~PfifT~~ 
Ai ~ w ~ ft ~ ~ ~ i;t 
~lq~~<mfT~~T~ 
~ I.~~~fif;pm..nfuit I 

~ itt mr rn ~ ~ I .1<:F ...... q!11 
~~ij~~ ~~ij~~ 

ft l'imn'~ "lift ~ rnt I ~ "!fiJi ~ 
~~tr qrf ~~;nn: 
~~~I~~~~ 
• t Ai ~ ~ m- ;;mn I 1fiiR 
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[~"o 1{o m~] 
~)~~~~~ ~ 
~ fuit ~ ~ ij,"Sj~14cW~T 

~ ~ I it ~ ~ f.t; ~ 'P1<:'1+1i'1 ~ 
it~~~ mr~, ~~~ 
~~~~~~it 
t.~~~~t~~~,~ 
~ ifif ~ ~ ~ ~ m ~, 
Qlfcfl«1li1 'fiT ~~ ~ it. fu1t m~, 
QIfct;«1Ii1 ~ ~ 1hA t fu1t m ~ 

m ij'f¥f Tf iIm if4T m ~ I 

"Triumphant Moslem League 
Processionist Attack Hindu Resi-
dential Area Tanur Calicut Stop 
Goondas Raid Jansangh Workers 
Houses in Presence of Polke Stop 
Police Fire on our Workera 
Wounding Two Stop Indiscrimi-
nate Arrests Terrorism Prevails 
Urgent Representation Needed 
Stop--Pudaeswaran" . 

~ em: irt m:r m4T ~ mill' I ~ 
~ em: J;fTlfT ~ qtn: ~ ~ ~ ~ ~ 
~ I q ~ ;fifu ~~ ~ Cfiif ~ 
~ ~ ~ I TJ."i q(O<:1l1l1I{ ~ 
it. '1'Rt ~ ~ it m't tfm~ it ~ 
56~~~~,m~~ 
~ ;m ~ 'l"t viT, ~ ~ ~ 
~ 1ft1tir m ~ i ~ f.t; ~ (If)tr ~ ~ 
~ ~ .~ ~ I 'IfA ~ <tiT ~ ~ I 
~tfTiTit~~~~I~ 
m~~~~I~~qtif; 
~?: ~ ~ ~ ~o m4" 
;mT4VT ~ ~ ful1t rn ~ ~ 
ffi ~ ~ it ~ 'fi-d~lfT ~ t <R: 
~~~hrit~;;mrrt I~ 
ffi 1R'IT ~ !I'm "iqli{(<:'I1\1 ~ ifif 

~~~~I~~~~ 
it lift @4i11 <14uI ~ it ~ qef fu".,-
m lim,- ~ <tiT IRfT ;m m ~ 
~~~~I~ffi~ 
~ t I ~ ~ \rt'q)<:'I~qji1 ~ 

~ 'tiT, \3IT ~ it. ~ffir ~, ~ w 
~ I 'll1:f ~ ,,1 ~ ~ m I mffl 
~Cfiif~~1 

irt mr ~ ~ ortf mtf it. 3m: 
~~tfu1t~m~t I 
1{'mtft~w~~~~~ 

~ ~ I 

.q ~ ~ ~ ~ \;f'Affi' t r.-
~ mtf ~ ~ '1'tf m, mq- iIiT 
~ ;ffcr 'l1t rt ~, mq-~ ~. I 
~ ~ ~ Itft <tiTftm ffi 1{' ~ tT 
~~, ~ t f.t; mtf rn ~, 
~q1j"(fim""ffi~t~~~ 
mq- otfT ~ it m ~ I ~ mq- cf.r 
'151 '11 fiji i!fi '1'tf lfii{m I ~ ~ t for; 
mq- otfT ij'+!1f it 'ifi ~ ~ for; ~ " 
~t,~m~~mwt, 
mq- ~ m miiI' ~ ~ <mrr '1"'fT 
~ I p;fi ~ ~ it ~ Ai ~1fW;m 
t m $1T 11rfuft ~ 'fiT i{l'1"T ~ 
t, <R: Rmft ~ 'ifi ~ ~T ~ ~ 
~ otfT ro ~ ~ t I ~ if ~ift 
'1T1Tlf ~ q'T\;f 'ITl1 ~ ij", +r i ~ m~T 
orrm Iti1' If W f'fi4"1 ~ I 

~ ~ 'ifi mq- <tiT q-er ftom 1fT, 
smof ~ ~ lfiT 'ifi '«f fu".,- lIfT qtn: 
~ 'ifi mr fit;lrr lIfT Ai ft ~ 
<tiT~.,.m-~~I~~ 
~ m- ~ ft;rct ~ ~, ~ tint 
qnrq)i ~ I ~ ~ ~ Ai lSfT3r 

~~it~~~~tl 
.m ~ ;;rffl ~ ft;rct ~ .m ~ ir 
~? ~i{+fmmtl~<:1'itm 
~m~~~~~iTtcm~ 
~$'~~~,~w...r 
mtrer~qr, ~~~ I ~ 
m mr ~ otfT <tilt Cfilft ~ ~ I ~ 
~~m-otfT~~ ~t~qtn: ~ 
~~1RR~~~1 
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~~~lf~~q'\ 
~~~IfiT~~qm I 
~ q;)f ~ 6T m ft ~1' Ifi<: ft;r:rr, 
~~~'t'lrr~i!lf~~ I 

~~~f.f;ml~~ 
m;;r ~ tfr ~ t fit; ~ qlf"'~H 
1fiT~~~~~~ 
~~~I~~~~~~ 
t'tm?: I ~~tTm I n~"IR~ 
firt;r~ ~~~tR'tI~~~ 
~1Ift~lR~f..m:~ 
~~~~~I 

~ i11f IfiT ~ ~ fit; tJpf ~ 

~~I{'f~~~I~~ 
~ I ~~'f>1t~lfIW6T~ 
~ ~ ~ tTre" '$f" ~ lR ~ 
fit; ~ ~ lin: ~ I ~ ~ ~, ~ 
tlf ett lfitt: :;rier 1ITW 6T ~ ett 1ft 
'lIim ~ <R ~ ~ ~ ffi'II'RT ~ 
~ ~ lfrot I 

~ m f.t; 'ifR ~ ~ ~ ~, 
~~~?~~~ 
~~~~6T~~~,m 
~ am: ~ f1fKrr t I <R &If -mftf 
~to~~ 1.m:~~~tJpfi11f 
iAR~~~~~"IR~ 
~~ ~~~mr~~~, 
~~~~.qo1i~~~~ 
f.t;~1i~~,~~Rn: 
m 11 ~ ft;n:rr t ~ ~ ~ f.t; 
~ ~ ~ fT'ltT I ~ 1fi1f ffIIi' ~ 
f1fKrr ~ I q" ~ ~ 'f(q' IfiT ~ 

~~~I 

~ ~, ~" ~ 'f11lR 

~~~ I ifu~f~~f.t;~ 
{'f ett ~ ~ <tT ~ IfiTlflT mt 
'6T~~~~~~;frfu1fiT 
~ Ifi<: ~ ~, ~ 'JA'lR ~ 
~~;frfu~~ ~~~~ftm 

2438 (Ai) LSD-B, 

6T~~ 1ft~~t'T, m~
fVT1fi ~ iff .rnt 'f1T\ lIITf 'lSI 'II tvl '" 
~, ~ ~ :;ftq; ~ tt trT ~ 
~~trT~~~trT 
Q,f<il411TaO ~ ~, ~ q: ~ 
CIRliTt~~~#"m~ 
t ~ ~ ~ ~ 'II'RI'T ~ Ai q ~"{lrr;t 
~~,6T~~qT~~ 

iii ftw.~ ~ ~~ Ai ~ ~ 
~ ~ ~ ~ ~ !til f1rffifi I 

~ ~ ~ m1J 1l" P.ft fA(t if; 

~ 'tiT ~ "'~ ~ I 

Sbrl K. C. Pant (Naini Tal): Mr. 
Chairman, earlier today we heard a 
speech from Shri ChagIa, one Of the 
members of the Cabinet Sub-Com-
mittee, which has made the task of 
those of us who want to oppose this 
motion very much easier. I shall con-
fine myself to what Shri Chagla refer-
red to as the so-called Orissa affairs. 
Now, in dealing with this affair, ! 
shall try. as far as possible, to deal 
with the issues rather than with the 
personalities involve::!. 

The specific charges we have to 
consider are two; firstly, whether the 
Government of India has failed to 
ensure the highest standard. of public 
conduct by deliberate suppression of 
the fact of abuse of power by persons 
in authority in Orissa; and secondly, 
whether the Government has attempt-
ed to shield and exon~rate the guilty 
persons for the sake of party interest 
and to the detriment Of the national 
interest. These are the two main 
issues and we have to see how far the 
facts support these charges. 

What are the facts? My hon. friend, 
Shri Morarka has already referred 10 
one of them, 'namely, that on the 31'd 
July. 1963 Shri Patnaik, then Chid 
Minister of Orissa, offered to have th·, 
charges against him investigated by 
no less a person than the Leader .)1 
the Opposition who allo happened to 
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[Shri K. C. Pant) 
be the Chairman of the Public Ac-
counts Committee in the Orissa As-
sembly. Some objection was taken to 
this procedure. I am not so much 
interested in the pro.cedure as in the 
fact that a Chief Minister being ;:harg-
ed of misuse of power and influence 
oft'ered to have himself judged by the 
Leader of the Opposition. If this is 
not in conformity with the highest 
standards of public conduct I would 
like to know what is. This' hard fact 
has got to be accepted by all of us. 

Then, objection was taken by Shri 
Ranga that the Leader of the Opposi-
tion was being deliberately dragged 
into the morass by this offer. But the 
point is that he accepted this task and 
only later withdrew from it when cer-
tain articles appeared doubtin2 his 
integrity. 

Shri P. K. Deo: Question. 

Shri K. C. Pant: I can understand 
his getting hurt and upset by doubtless 
malicious articles; but the fact that 
he backed out in panic does not re-
flect the kind of moral courage and 
confldence that one would hav~ ex-
pected to flnd in the flrst signatory In 
the charges. That is all I would say. 

If it was not personal consideration 
but party consideration that led him 
to do this, then all I can say is that 
this is a clear case of putting party 
interest above public duty. It is :1 

matter of gratification for us, of 
course, that he has greater confldence 
in the Congress Government at the 
Centre to do justice in the matter of 
this investigation than in himself. But 
he did not perhaps appreciate that in 
referring the charges to the Centre he 
had done avoidable injury to the con-
cept of State autonomy in our federal 
structure. 

As Shri Morarka has said earlier, 
when the Leader of the Opposi tion 
backed out, the Chief Minister took 
another step. He spoke to the Speaker 
and the Speaker authorised the PAC 
to 10 into thele transactions. At the 

same time, the Chief Minister insisted 
that a special and detailed audit 
should be conducted by the Comptrol-
ler and Auditor-General in Delhi into 
an the transactions that were object-
ed to. The Comptroller and Auditor-
General's report is awaited. 

Shri Dwivedy made the point that 
almost 18 months have passed and tne 
report has not yet come in. But he 
also mentioned, I think, that the 
papers were so voluminous that he 
was surprised how the Cabinet Sub-
committee got through them SO qllick-
ly. Obviously, if the papers are volu-
minuous, the Comptroller and Auditor-
General's Offi.ce will take time. ~ow 

the report is to come before the Orissa 
Assembly in the course of the next 
couple of months. This is the factual 
position. 

Whatever else one might say on 
this, one thing that emerges is that 
far from a deliberate suppression of 
facts there is a deliberate insistence 
on bringing out all the facts. 

Now we come to the next chapter, 
that is, when a memorial containing 
the allegations against Shri Patnaik 
and Shri Mitra was submitted to the 
President on the 13th AUi:ust, 1964. 
The President sent it to the Prime 
Minister and the Prime Minister had 
to face this problem of how to dispose 
of it because the object the Prime 
Minister had before him was to form 
an Opinion on whether or not there 
was substance in the allegations. What 
did he do? He sought the advice of 
the Cabinet Sub-committee and some 
officers of the CBI were sent to ascer-
tain the facts in Orissa. 

As to the propriety of sending these 
officers to Orissa there are two opi-
niona among constitutional expert:;. I 
will come back to this point later. In 
this particular case it seems the Orissa 
Government agreed to receive these 
officers and, therefore, the inquiry was 
conducted and so I shall say nothing 
further on this. The C.B.!. sent :n its 
report. But this is a point that r want 



Motion of PHALGUNA 24, 1886 (SAKA) No-Confidence 4390 

all OUr friends to consider. This re-
port was obviously not the last word. 
The findings had to be verified and 
the C.B.!. enquiry was not made with 
a view to supply material to a court 
1n which the defence puts up the 
other side of the case. It was 'lot so. 
'J.'he Cabinet Sub-COmmittee had, 
therefore, not only to examine 
this but to take into consideration the 
other side of the case as presented by 
Mr. Patnaik and Mr. Mitra and also 
the Orissa Government which was the 
third party in these transactions. That 
the Cabinet Sub-Committee did and 
then it made its recommendations to 
the Prime Minister who eventually 
made a statement on the floor of the 
House On 22nd February, 1965 in the 
course of which he enumerated his 
conclusions, namely, (1) that Shri 
Patnaik or Shri Mitra had not perso-
nally derived any pecuniary oenefit 
from the said transactions; (2) that 
in several instances, however, impro-
prieties were definitely involved for 
which Shri Patnaik and Shri Mitra 
were responsible and (3) that in the 
light of these conclusions, Shri Mitra 
had stepped down from the high office 
of Chief Minister of Orissa and Shri 
Patnaik had resigned from the Chair-
manship of the Planning Board. 

These are the broad facts that we 
have before us. Before I pass on to 
analyse these facts in the light of the 
.charges that have been made, I should 
just like to say one word about the 
documents on the Table, allegiJd to 
be reports of the C.B.I. and the Cabi-
net Sub-Committee. I am afraid tho 
Government has slipped up very bad-
ly lin the matter of the leakage of 
these reports and I for one feel that 
they should now take very firm action 
to fix the responsibility for this leak-
ag0 and to tighten their security ar-
rangements for the future. Normally, 
such a demand would come trom the 
Opposition but in this case r can un-
derstand their reluctance to put for-
ward this demand. 

Now, all of us have a duty in this 
matter. r am sure that when the din 

and dust of thia debate is over, even 
the hon. Members-and I believe they 
ere honourable-who spirited away 
the reports will on refiection come to 
the conclusion that though the pub-
lication of these secret documents may 
have seemed to be in their party's 
passing interest-I do not speak of 
personal publicity-in the ulti'llate 
analysis it is a sorry business which 
does not bring them out in a very good 
light. 

16.33 hra. 

[MR. SPEAKER in the Chair) 

8bri DaJl: Why? 

8bri K. C. Pant: I will tell you 
why. I am not c'hallenrini anybody's 
right to use the document. But there 
is no getting away from the fact that 
these documents are the Iruia of 
crime. 

An bon. Member: It is a gift from 
Biju Patnaik. (Interruption). 

Shri K. C. Pant: I am not yielding. 

Let us now proceed to examine the 
Opposition's charges in the light of 
the facts that I have enumerated. As 
I was saying, the Prime Minister's 
verdict was that Shri PBtnaik and Shri 
Mitra were responsible for certain 
improprieties and this verdict led the 
two gentlemen to vacate their official 
positions. Now, some friends on the 
opposite are not satisfied with these 
conclusions. They insist that the 
degree of abuse of power has been un-
derplayed. That is the crux of the 
matter. Ultimately, that is, after all, 
a matter of judgment and everyone 
will not be satisfied with the .~onclu
sions. But there is obviously '10 BUf/-
pression of the fact of abuse of pow,., 
That is the point I want to make. The 
Prime Minister has gone out or his 
way to ascertain all the facts involved. 
Nobody has yet said that he has nJt 
done so. In a few months the whole 
country, as I said earlier, will have 
the chance to lee the report of the 
Comptroller and Auditor General on 
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[Shri K. C. Pant) 
the transactions concerned. They can 
come to their own conclusions. There 
is abeolutely no substance in the 
charge that the facts have been sup-
pressed. 

The second .charie was that the 
Government wants to shletd and exo-
nerate the guilty and, therefore, re-
fuses to institute a judicial inquiry. 
The point in this connection is: who 
is to decide whether a judicial inquiry 
should be set up? Is it the friends 
opposite or is it the Government-in 
this case represented by the -Cabinet 
Sub-Committee? Friends who have 
only read the alleged C.B.I. and the 
Cabinet Sub-Committee's report may 
not fully agree with the conclusions 
.rrtv~at by the Cabinet Sub-Com-
mittee. But they win also ~oncedt! 

that no man should be condemned OT} 
lIuere suspicion and without being 
~,eard. It would not be right to base 
one's conclusions only on an ex-parte 
police Tf..>pOrt, no matter how many 
virtues they Gee in an ex-parte police 
report today. 

An hon. Member: That is why we 
want a .commission of inquiry. 

Shri K. C. Pant: The Sub-commit-
tee had the benefit of having all sides 
of the case put before it and it alone 
was in a position to come to :1 con-
sidered judgment on merits. The 
Sub-committee in its wisdom has not 
thought it fit to recommend a judicial 
inquiry. 

Now, the other point is this. No-
body has cast any doubt on the cre-
dentials of the Cabinet Sub-committe£'. 
Tributes have been paid to Shri Chag-
la's judicial backcround and so 011. 
And I would like to give you the 
names of the Cabinet Sub-committee 
members. They are: Shri Nanda, Shri 
T. T. Krishnamachari, Shri A. K. Sen, 
Shri Swaran Singh, Shri Y. B. Chavan 
andShri M. C. Charla. 

'ShrI P. It. ·Dee: Shri Chagia was 
later included in the list, and with 
a motive. 

Shri K. C. Pant: Nobody has cast 
any doubt on the proven administnl-
tiv~ and judicial experien.(!e of these 
gentlemen. Nobody has done that. 

Shri Bhalwat Jha Azad: Now that 
my hon. friend has said so, they will 
do it hereafter. 

SIni It.C. Pant: In his statement 
the Prime Minister laid emphasis on 
the fact that the Cabinet Sub-commit-
tee had spen.t a lot o! time il1 making 
a very careful examination .)f .ne 
allegations. 

Shri K. C. Pant: And this has to 
be noted that the findings of the Sub-
committee are unanimous, and t.here 
is no minute of dissent. Therefore, 
everybody is a party to it. This Sub-
committee did not feel called u,pon to 
recommend a judicial inquiry. III my 
opiniun that should be decisive. 

It is no doubt Government's duty to 
punish the erring, where errOr lUiS 
been established, but the .severity of 
the punishment must be related to the 
magnitude of the crime. It would be 
unforgivable for the Government to 
allow eXl..raneoUB considerations alld 
political pressures to influence its 
.ju.dgment either way. and I repeat, 
either way, particularly while dealing 
with allegations aeains! persons in 
high office. In this case, unless new 
fa'.:ts are thrown u,p, I fail to see how 
Government can now 41&ree to the 
demand for judicial inquiry 'lnd can 
go back 011 its considered judgment. 
At any rate, whether one agrees with 
this decisional' not, the decision of 
the Central Government does not pre-
vent anyone who feels aggrieved 
from going to court. The law of the 
land is there. And in any case, the 
Central Government is neither :l sub-
stitute for a court, nor a court of law 
itself, and it cannot launch a prosecu-
tion in this case. That has to be re-
membered, and in fact Shri B. Pat-
naik has already gone to court, as has 
been mentioned earlier, against a 
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newspaper which has published the 
allegations against him. 

Now, I come to the charge that Gov-
ernment has put party interests above 
national interests. My hon. friend 
Shri Morarka has mentioned various 
cases in which the party has taken ac-
tion even against the tallest d it~ 
members when a prima facie case had 
been established. So, I shall not re-
peat the defence against the general 
charge. 

Shrl Hath Pai: Shri X C. Chagla 
has said that a prima facie case has 
been established in this 'Case. 

8hri 1[. C. Pant: He has said that 
a prima facie case has been establish-
ed and to that extent action has been 
taken. Shri M. C. Chagla was a party 
to that conclusion and decision. 

As regards tlhe Orissa affair, doubts 
have boen raised regarding the con-
stitutional propriety of making an lll-
quiry against the then Chief Minister 
through the CBI. These doubts are 
not without substance, thoueh they 
tend to get blurred because of the fact 
that the same party is ruling in the 
Centre as weI! as in the State. 
But suppose for 8 moment that 
the parties were different and 
the State Government refused to 
co-operate. Can the Centre still Jnsist 
on sending the cm to the State? That 
is one point that we have to consider. 

There is also another constitutional 
question. What action can the Prime 
Minister take against an erring Chicf 
Minister? The Constitution empowers 
the Centre to take action in certain 
contingencies such as the breakdown 
of the Constitution etc. But suppose, 
as in this case, that only improprietie3 
are involved, and the above conSlitu-
tional provisions cannot become lJpe-
rative can the Prime Minister still 
advis~ the Chief Minister to step 
down, and even if he does that, what 
is the sanction behind that advice, 110 
long as the Chief Minister enjoys the 
confldence of the majority in his $late 
legislature? That is the question that 
we have to consider. In the preser.t 
case, the Prime Minister hu gone ·)ut 

of his way to be painstakingly correct 
1n instituting an official inquiry into 
the all~ations. In fact, he has strRY-
ed into a region of the constitution 
involving State-Centre relationship 
which is not very clear. But when 
the findings of the inquiry reveall!d 
only improprieties, he did not lake 
shelter behind the niceties of ~OJl!,ti
tutional propriety but used his ;,OSI-
tion as party leader to advise the Chief 
Minister to step down. 

So far from putting party interests 
above national interests, the Prim,:! 
Minister used party discipline to en-
force strict moral standards in a s',u-
ation where the constitution gave him 
no authority to do 80. 

cit mtt: iq ¥ <n ~ 
~;; ~ ift 
Shri K. C. PaDt: This is possible 

today. Tomorrow other parties may 
form governments in the states. So 
there is really a pressing need for 
thrashing out the constitutional issues 
and evolving conventions to deal with 
such cases in future. 

Before I conclude, may I say that I 
was somewhat surprised to hear Shri 
Kamath admit that he had access tl) 
the explanations offered by Shri Pat-
naik and Shri Mitra against the alle-
gations made in the CBI Report"! Now, 
friends opposite have given very wide 
publicity to the CBI Report. [f their 
lole concern in this ,case was justice 
and not politics, one would have eX-
pected them at least to be fair enough 
to give equal publicity to the explana-
tions of these two gentlemen and let 
the country judge for itself who W8~ 
right and who was wrong. I am not 
speaking on the merits of the case at 
all, but only on the intentions (In-
te rTU.ption.~) . 

Shrl Surendranath Dwlvedy: Shri 
Nanda would Dot co-operate. 

Shri K. C. Pant: You have taken 
lite initiative in one easel you could 
lnIve taken theinlti.ativein the other 
.110. 
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[Shri K. C. Pant] 
In conclusion, may I say tholt we 

c.n this side of the House are as c'm-
ccrned as our friends opposite to up-
hold the highest standards in the pub-
lic lire of the country? 

Shri Ranga: Question. 

Shri K. C. Pant: If anything, we 
have more reason to be .concerned . 

Shrl Nath Pal: That is true .. 

Shri K. C. Pant: .... because our 
party governments are running in the 
states ... 

Shri Nath Pal: And creating all 
this trouble. 

Shri K. C. Pant: .... and we are 
more answerable. Weare cons('lous 
that the future of parliamentary de-
mocracy in this country is in a large 
measure linked with the ability ~I ~he 
Congress Governments to provide 
clean, efficient administration to tha 
people. I wish some of our friends 
opposite had also formed governments 
so that we could have had a standard 
for comparison. But unfortunately, 
that is not so. 

Now the possibility of errors of 
judgment by Ministers or evcrt of 
black sheep being encountered in min-
isterial ranks cannot altogether be 
ruled out. But the test is this: how 
does the party deal with allegations 
against its own leaders? The Congre'ls 
Party has shown a plucky willingness 
to face this test and not to shirk pos-
sible unpleasant .consequences. The 
code of conduct is one example of its 
positive approach to this problem. The 
duty of the Congress in this matter is 
clear and We accept it. But it is no 
less the duty of the Opposition to 
help in the evolution of healthy con-
ventions. 

Shri Bhacwat lba Azad: They will 
not. 

Shri K. C. Pant: All of us should 
find time to turn the searchlight in-
wards once in R While. 

Shri N. Sreekantan Nair (Quilon): 
I support this no-confidence :notion 

on the following grounds. First of all, 
I am not very much perturbed or 
"urprised by the Corruption in Orissa 
because that is not the lone case. 
There have been a lot of allegations 
of corruption against Ministers. There 
has been the Mundhra scandal, ~here 
has been the jeep scandal, there has 
been the Serajuddin scandal, now 
there is the Orissa scandal, and ~llere 
is the Kerala scandal. These are com-
ing one after the other. One remains 
in the horizon for some time, then 
gives way to the next scandal which 
comes to the top then. So it is a 
series of scandals, one after the .,ther, 
whether it is in the Centre or in the 
States. 

What happened in Kerala? I ;1ave 
personal knowledge about the Kerala 
scandal. There have been very serI-
ous allegations of scandal and corrup-
tion not against one Minister only but 
against other Ministers also induding 
the Chief Minister and the Indu~tries 
Minister. The allegations were very 
serious. Some British companies, plan-
tation .companies, were given 
tax exemption to the tune 
of several lakhs, and hundreds of 
acres were planted by the companies 
for the Minister. There were many 
other allegations. What happened? 
The Congress High Command decid-
ed to brush aside these allegations, 
and it led to a revolt even within the 
Congress Party itself. Had these al-
legations been gone into by the Con-
gress High Command, there would 
have been no by-elections. 

Secondly, after having countenanced 
the corruption of the Chief Minister 
and the other Ministers, the High 
Command decided not only to conrlone 
their offence but also to give it moral 
support by supporting the same Chief 
Minister, and whipping up communal-
ism in the State in order to win over 
the major community in the State, the 
Ezhaves, in the election campaign, 
which resulted in an upheaval of 
communalism throughout the Slate. 
The Ezhava communalism stirred UP 
Nayar communalism. It stirred up 



4897 Motion of PHALGUNA 24, 1886 (SAKA) No-Confidence 4398 

the Muslim communalism.; it stir-
red up Christian communalism, 
and the result is that an organIsation 
like the RSS has now come to the 
forefront and started fighting against 
the Muslim League. It is a 1 ragedy 
that the Congress earlier decided to 
align themselves with the Muslim 
League and give it a garb of respect-
ability. Now the RSS comes ;n and, 
complains against the Muslim League. 
I t is a case of the pot calling the ket-
tle black. I do not differentiate bet-
ween the Muslim League and the RSS, 
and if We are to ban one party, I 
would rather suggest that ~oth be 
banned. 

Shri Bade: The Muslim League 
looks to Pakistan, the RSS does nr;t. 

Shri N. Sreekantan Nair: You are 
behind by 2,000 years and you are 
destroying the integrity of India. 

Some people demand that the Left 
Communists ought to be banned. I 
do not understand why action was 
initiated against them on the ,'ve of 
the elections and why they wer~ de-
tained. The argument that it is dan-
gerous. to the security of India can-
not hold good be.cause we are tolerat-
ing blackmarketeers, We arc encour-
aging by indirect methods profiteer-
ing, We have .failed to hold the price 
line. In spite of all these failings the 
security of India has not been endan-
gered. Then how can the security of 
India be endangered by allowing a 
few Communists in the southernmost 
tip of India to go to the Assembly, 
and even to constitute the Government 
in the State of Kcrala. 

Kerala and international affairs art! 
too far apart. Actually, the Left 
Communists happen to be the ~lIgle 
largest party in the State simply be-
cause of the unwise action of the 
Home Minister in arrestini them on 
the eve of the elections and whipping 
up the emotions of the common 
peGple. Simply because there was so 
much opposition, towards the Congress 
Government at the Centre for their 

various acts of discrimination, against 
the State, II.Cts which are deterem.entaI 
to the interests of the State, these 
people got a majority. There was 
also the other propaganda that if these 
people were elected, they 'Would be 
released. Naturally people wanted to 
give them a chance. Anyhow, they 
are the single largest party in the 
State. If they are allowed to have a 
hotch-potch Ministry, if they ~ucceed 
in forming such a pusillanimous Min-
istry, they will be called upon to face 
the serious problems of the State. 
Even a very strong Ministry can~ot 

solve the problems that ~onfront the 
State today. Therefore, they are 
bound to fail and naturally the pec)pJe 
will be disillusioned. So, instearl of 
the security of India being in danger, 
if you are generous enough to allow 
them to have a hotch-potch Ministry 
to handle the serious problems of 
the State. you will perhaps be rid of 
the party for good in Kerala. Even 
that large-hearted approach you are 
not in a position to take. 

The second is about the linguistic 
imperialism that is being sponsored 
by the Central Government. India i, 
a huge sub-continent. We have got 
fifteen languages approved only in five 
States Hindi is mainly used. By 
forcing it down the throat of the other 
States, you naturally give the people 
in these five States a handle to sub-
jugate the people in the other States 
In the matter of employment, control 
of the Government • .control of the 
Public undertakings and in every 
other aspect of life, That is the basic 
reason why there is oppositiOn to 
Hindi being pushed down he throat 
of the people. If the Government of 
India is honest and sincere in evolv-
ing a national language, they certain-
ly must not follow the lead given by 
the Hindi fanatics who now control 
the movement today. We must bor-
row all the international termi-
nology in the current Englisbusage 
for science and technical sub-
jects and incorporate thPm into 
the new scheme of things and 
produce a synthetic language, taking 
al! the important, expressive terms 
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from all ~e Indian languages and i et 
the sanctIon of the people in the rest 
of the country to have a common 
script. If you produce a syntheti~ 
language which is a combination of all 
the good aspects of the various Indian 
languages, certainly, it will be accept-
able to all the States. Hindi, as it is 
now advocated by fanatics is a Hindi 
which would have sufficed 2000 years 
before Christ but it is not suitable for 
modern use. If you continue to pu~h 
it down the throat of the non-Hindi 
people, serious consequences will flow 
from it. Till now the nationalist 
sections in the South and in the East 
parts of India had never supported the 
DMK demand for the separation of 
India. But if this sort of attitude 
continues, We will be forced to secede 
and the move will start. India will be 
split into two and do not think that 
your army or other forces would curb 
the people for long. Remember the 
self-immolation that took place in the 
South. . . (InteTT'Uptians.) It is be-
cauSe of your hatred, your intolerance 
and your insolence in trying to impose 
Hindi upon the people. We must he 
able to evolve a synthetic language. 
O~herwise, India will be split into 
two. I give this definite warning to 
this House 

Thirdly, I want to refer to the de-
fective planning. The late Prime Min-
ister Nehru in his peotic language 
told us that the planned development 
of thi$ country is making Ind.iWs face 
beautiful. But only certain porlions 
in the face become beautiful. That 
is our complaint. So, there are 
only patches of beauty here and there 
and they are only condu.cive to ugli-
ness rather than beauty. The lopsided 
development of India is a matter 
which has given rise to very serious 
animosity in the minds of the people 
in certain States. especially in Kerala. 
That is why people have voted against 
the Congress. You can see this memo-
randum whiCh had.. been brought out 
by the pre!!ent Government of Kerala, 
which is IInder the President's rule. 
In the memorandum, at page S. this 
has been laid down and I shall quote 
it. It says: 

. "As regards Central sector pro-
Jects, only a negligible amount of 
Rs. 0.79 crore was invested in 
Kerala in the First and Second 
Plan periods as against Rs. 920 
crores in India as a Whole. In the 
third Plan, the actual Central in-
dustrial investment in the State 
would be Rs. 25 crores as against 
Rs. 1,325 crores for all-India." 

If this is the attitude and approach 
and if this is the fairness, how can 
you expect the people in Kerala and 
in some other parts of the South to 
come up, and how can they be loyal 
and how can you expect unity and 
integrity of India? It is naturally as-
sisting their hatred towards the Cen-
tral Government and this develops 
into a hatred against unity of India. 
At least for the intell"ity and the 
unity of India you must be fair and 
you must develop all parts of the 
country in such a way that all the re-
gions can get their equal share. Kerala 
i9 an area where the population is so 
dense that we cannot COPe up with it. 
The indlistry there is in an infan·t 
stage. We have not been allocated even 
a single unit in the heavy or basic in-
dustrial sector till now, and the few 
factories which we had, especially the 
mineral industry, had died out four 
years ago. No attempt has been made 
till now by the Government of India 
to revive this industry. They never 
attempted any research regarding the 
industry, before the breakdown, and 
the fall came as a surprise. Even 
the market trends were not studied 
in an industry which used to 
give us Rs. 2 crores every year 

. as foreign exchange. So, the crash 
came as a bolt from the blue. The 
Atomic Energy Department stepped 
in and they said they were going to 
rectify and resucitate the industry. 
But nothing has been done for four 
yeaTS. I took tlhe initiative in calling 
in or inviting some top Russian 
scientists. They offered to assist 
us, and. a sum of lb. 63,300 was 
sought to atart research in this 
project by the scientists of the 
Soviet Union. But this was rejected 
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by the Central Governmt:!nt at the 
Instance of the Atomic Energy Depart-
ment and the Centre has nOl till now 
revived the proJect. The workers 
one of the BrItish firms In that in-
dustry have to get their wages and. 
o(her dues from the company. The 
company had left all their asst:!ts and 
liabilities here, and I wrote to 
Shri N anda but even then the 3,000 
families are starving and they have 
not got their dues. They have to get 
Rs. 7, lakhs from the Government of 
India. This is the slate of the indus-
tries in the South. 

Looking at the industrial aspect of 
Kerala, one must remember that it i& 
a State where the water resources arc 
immense. Perhaps it is the richelit 
part of lndia in that regard, in that 
region, but yet, it has to go with a 
begger's bowl to the State of Madras 
for getting some electricity so that we 
may run our industries with their 
help, the meagre and mmor indus-
tries in the State, and that too, 
only for nine months out of 12 
months in the year. Why is it so? 
Because the Central Government has 
always neglected the production of 
electricity in the State of Kerala, and 
the Ma.dras Government has objected 
to any scheme that is advanced by 
Kerala because the shortage of power 
would preclude Kerala from getting 
some new industries established there 
and thus they may get all the indus-
tries allocated for the South. This is 
the kind of treatment We have receiv-
ed and the partiality of the Centre 
has led Kerala and many other parts 
of India to suffer from many ailments. 

Another aspect of the question is 
mal-administration. You are shining in 
borrowed glory. We take huge loans 
from aU foreign countries. We spend 
right-royally out of the loans we ,et, 
and we claim that We are fairly fin-
ancially a viable State. Apart from 
the loans from the World Bank and 
the Aid-India Consortium of America, 
the PL 480 counterpart fund, funds 
alone come to Rs. 800 crores. The 
United States is in fact controlling the 
financi of this country. (Interrup' 
tion), Yea, Their contribution is near-

Iy 50 pel' cent of the superfluoul 
wealth of this country. It has been 
pointed out by Galbraith and other 
experts of America. He was also 
Ambassador here (Interruption). 

1'7 brs. 

Loans, internal and external, have 
swelled up into gigantic pruportions. 
A good part of it is wasted in admin-
Istrative expenditure. SUch items a') 
health, social and developmental ser-
vices, agricultural research and co-
operation are all classified as capital 
expenditure so that the financial posi. 
tion of the country will have a res-
pectable appearance and the expendi-
ture may come within the limits of the 
income. Top heavy administration .s 
there and there is inefficiency in the 
public-sector undertakings where huge 
amounts have been sunk. With all 
these set backs, it is impossible for us 
to pay back any loans that we take 
from foreign countries with the re-
sult that in another two or three Five 
Year Plans India will become a bank-
rupt nation and we would not be able 
to pay back any of the loans that we 
have taken from other countries. 

Then I come to the question of food 
policy. Our fOOd policy has been a 
thorough failure. We have to thank 
America for PL. 480. We do not 
produce sufficient food in the 
country. We do not give our 
peasants the necessary irrigation facio 
lities, we do not give them the requir-
ed manure at subsidised rates so that 
they may produce more. If we had 
utilised one-tenth or even one· 
hundredth of the amount that we arc 
spending in 9ubsidising imported 
wheat, to help OUr peasants, we would 
have been self-sufficient in the matt~r 
of food. It has been very sadly neg-
lected by this Government. I asked 
this question at the Bangalore Indian 
Labour Conference to one of the mem-
bers of the Planning Commission. The 
reply given by Shri Rao, openly at 
that conference, was that this is the 
policy of the Government. 

Therefore, Sir, in the matter of food 
policy they have mia-hanclled it and 
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bungled it. They speak of unity 
and integrity of India. Even in the 
deftdt States like Kerala we had to 
resort to riots to get the eye of the 
Government of India opened and get 
three ounces of ration per head. It 
is a sad picture of unity. 

Inefficiency and bureaucratic ten-
dencies reign supreme everywhere. 
Apart from the instance of the Am-
bassador in UAR, there is another 
clear instance of very serious impor-
priety. The Left Communists Were 
allotted a symbol of "hammer and 
sickle with a star" which is the natio-
nal symbol of the Chinese Govern-
ment. Even if they asked for it, is 
should not have been granted to 
them by a senior Officer like the 
Election Commissioner of India, 

Apart from its similarity to the 
Communist Party's symbol Of "Sickle 
and corn", it is an exact replica 
o! the national emblem of the 
.Chinese Government. For a senior 
officer of the Government of 
India to allot this symbol to a party 
which is supposed to be pro-Peking 
is something which amounts to trea-
son. If he did not know that it is the 
symbol of China~ I say it is ignorance 
which cannot have a parallel. 

With these words, Sir, I support the 
motion of no-confidence moved by my 
hon. friend. 

1'7.05 hrB. 
The Lok Sabha then ad;ourned till 

Eleven of the Clock on Tuesday, 
March 16, 1965/Phalguna 25, 1886 
(Saka). 

GMGIPND-Ls Ll-2438 (Ai) LSD-8-4-65-970. 




